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BEFORE THE NATIONAL GREEN TRIBUNAL SITTING AT PUNE
MEMORANDUM OF APPLICATION

ORIGNINAL APPLICATION NO.39 OF 2021

>

b Tara Koli Samaj Matsyodag

Sahakari Sangh Maryadit & Ors. ... Applicant
Versus

Mabharashtra State Road Development

Corporation & Ors. ... Respondents

%/ ,. AFFIDAVIT IN REPLY ON BEHALF OF

RESPONDENT NO.1

I, Shri. S. S. Jagtap working with Maharashtra State Road Development
Corporation Ltd. (‘MSRDC”) i.e. Respondent No.1, having its registered
office at Priyadarshini Park, Nepean Sea Road, Mumbai — 400 036, do

hereby state on solemn affirmation as under:

1. 1 am working as Executive Engineer with MSRDC since the year 2017. I
have perused the captioned Application and I am conversant with the
facts of the present case from the records and proceedings with the facts
of the present case from the records and proceedings available at my
office and I am competent to depose to the same and have been duly

authorized by Respondent No.1 to file the present Affidavit on behalf of

Respondent No.1.

2. At the outset, I deny all the allegations made and contentions raised in the
present Application, and nothing contained therein should be deemed to

have been admitted for want of specific denial. I am filing the present



Additional Affidavit in Reply to place certain material facts and
documents on record, that shall be germane to the adjudication of the
captioned Application and to oppose the grant of any reliefs prayed for
by the Applicant including any ad-interim or interim reliefs in favour of
the Applicant. I reserve the right to file a detailed Affidavit, if necessary
or if so directed by this Hon’ble Tribunal.

. I say that the Versova Bandra Sea Link project (“VBSL’) is one of the
crucial public importance for the city of Mumbai and its Western
Suburbs in view of the acute problems of traffic congestion faced herein.
The population of Mumbai is increasing at a fast pace and is estimated to
reach around 24 million by 2021. The Western Suburbs of Mumbai are
developing at a rapid pace in terms of commercial establishments as also
housing schemes to accommodate this vastly expanding population. The
commuters travelling to South Mumbai from the Western Suburbs
presently use the available Swami Vivekananda Road and the Western
Express Highway, both of which have already reached saturation level.
There is no open space available for expansion of these existing roads
and the heavy congestion on these roads leads to indefinite delay and
more travel time and increasing air pollution. I say that, in light of what is
stated hereinabove, it has become imperative to develop an alternate

route to ease such traffic conditions and consequently improve the

environmental situation.

. 1 say that a need to develop a ring road to cater to the traffic throughout
Mumbai both from the North to South and from East to West has become
imperative owing to major growth in the Western Suburbs, especially
around Andheri, Goregaon and Borivali. This proposed ring road would
be formed by Eastern Freeway (which extends between the Eastern

Express Highway at Ghatkopar to P. D’Mello Road, South Mumbai) and

ol

the Western Freeway connecting at Nariman Point.
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5. 1 say that various studies have revealed that about 50% of the traffic
towards South Mumbai originates from the Suburbs beyond Bandra such
as Andheri and Goregaon. I say that with the construction of VBSL, the
traffic of the Northern Suburbs would get diverted from the existing city
roads such as Swamy Vivekanand Road and Western Express Highway
which are suffering acute congestion on date.

6. 1 say that a pre-feasibility study was carried out by M/s CES (India) Pvt.
Ltd., an expert agency with specific emphasis on:

a. Broad traffic estimate;

b. Conceptual alignment and plan with possible links;
¢. Broad cost estimates;

d. Broad environment and social issues;

e. Organization and legal aspects;

f. Financial aspects.

 say that, it is only after detailed study and deliberation of the feasibility
of the proposed VBSL that it has been seen that the same is indubitably
imperative. Some of the benefits which are expected to be achieved by
the construction of the Bandra-Versova Sea Link project includes:
a. significant savings in the travel time due to increased speed and
reduced delay at intersections;

b. reduced number of accidents;

c. improvement of the environment vis-a-vis reduced air and noise
pollution along with the densely populated existing corridors,
the concentration of carbon dioxide and nitrous oxide are
expected to significantly reduce, and

d. consequent easing of traffic congestion on the Western Express

Highway and S.V. Road,

e. consequent easing of traffic on local road in the densely

populated area owing to a diversion of traffic to sea link.

7. 1 say that substantial amount of public monies have been spent till date
on the VBSL project. The current status of the project as on date is that
2.077% of the work is complete (110 piles, 15 pile cap, 11 piers and 0.5

~aAT
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Abutment). | say that currently, the work is in progress at Bandra, Juhu

and Carter Road connectors.

8. I say that the Respondent no. 1 has obtained all necessary clearances and
permissions as required under law for commencing and carrying out the
VBSL project. The same have been granted by the respective statutory
authorities, keeping in mind the peculiar geographical and topographical
aspects of the land required for the VBSL project as also keeping in mind
environmental factors.

9. 1 say that the proposed project was considered by the MCZMA in its 71%
meeting held on 26th August 2011 when, after duly appraising the project
from the CRZ point of view, the MCZMA was pleased to approve the
proposal for VBSL. I crave leave to refer and rely upon a copy of the
relevant excerpt of the Minutes of the Meeting dated 26th August 2011
when produced. The recommendation culminated in the issuance of an
order by Respondent no. 4 (‘(MCZMA’) granting CRZ recommendation
dated 5th November 2011, a copy of which is hereto annexed and marked
at Exhibit A.

10.1 say that, on 9" January 2013, the Union of India, Ministry Of
Environment, Forests and Climate Change (“MOEF”) i.e Respondent
No.2 was pleased to issue Coastal Regulation Zone (CRZ) clearance for
the VBSL on the terms and conditions contained therein. A copy of the
CRZ Clearance is hereto annexed and marked at Exhibit B.

11.1 say that, on 5th, 6th and 7th October 2016, the State Level Expert
Appraisal Committee (SEAC)-1 of Maharashtra in its 136th meeting
considered and appraised the project as per the EIA Notification 2006
and after due deliberation and perusal of the documents placed on record,
was pleased to recommend VBSL project for prior environmental

clearance to the State Level Environment Impact Assessment Authority

(SEIAA). I carve lave to refer and rely upon a copy of the relevant

cerpt of Minutes of the 136th Meeting of the SEAC-1 when produced.
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12. Thereafter, I say that the VBSL project came to be appraised by the
SEIAA in its 107th meeting dated 19th, 20th, and 21st October 2016
when after considering the proposal of the Respondent no.5 in threadbare
detail, the SEIAA was pleased to recommend the project for prior
environmental clearance on various terms and conditions. I crave leave to

refer and rely upon a copy of the relevant excerpt of the Minutes of the

107th Meeting of SEIAA when produced.

13.1 say that, on 2™ February 2017, the environmental clearance for the
proposed VBSL came to be issued in favor of the Respondent no.5 on the
terms and conditions contained therein pursuant to the 136th meeting of
the State Level Expert Appraisal Committee — I and further approved by
the State Level Environment Impact Assessment Authority in its 107th
meeting. Hereto annexed and marked at Exhibit C, is a copy of the
environmental clearance dated 2™ February 2017. 1 say that the captioned

Appeal is filed, challenging the environmental clearance dated 2™

February 2017.

14. 1 say that, thereafter, in the 127" meeting of the MCZMA, held on 7=
November 2018, the extension of validity of the CRZ Clearance dated ot
January 2013 came to be considered at item no. 39. After due
deliberation, the MCZMA was pleased to recommend the VBSL project
to the MoEF for extension of validity of the CRZ clearance granted to the
VBSL project. Annexed and marked hereto at Exhibit D, is a copy of the
relevant excerpts of the minutes of the 127™ meeting of the MCZMA.

15.1 say that the Additional Principal Chief Conservator of Forest
(Mangrove Cell), Mumbai vide its letter dated 1* October 2018, made a

recommendation to the Additional Principal Chief Conservator of Forest,

agpur the diversion of 2.9907 ha. of mangroves for the VBSL project.
The Additional Principal Chief Conservator of Forest, Nagpur, after duly

onsidering the same, recommended the proposal for diversion of

X
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mangroves on certain conditions to the MOoEF i.e Respondent no.2.
Hereto annexed and marked at Exhibits E and F, are letters dated 1%

October 2018 and 14™ December 2018 respectively.

16. 1 say that, on 20" December 2018, the Respondent no.1 was granted
forest clearance by the Ministry of Environment, Forests and Climate
Change and forest land admeasuring 2.9907 ha. was granted to the
Respondent no.1 for the purpose of the proposed sea link project subject
to fulfilment of certain conditions that are enlisted therein. A copy of the
Forest Clearance is annexed and marked hereto at Exhibit G. The said
clearance permitted cutting of about 1585 number of mangrove trees

subject to approval from the Hon’ble High Court.

17.1 say that the MCZMA was thereafter pleased to issue communication
dated 4th January 2019, recommending the project to the MoEF for
extension of validity of the CRZ clearance granted to the VBSL project.
Hereto annexed and marked at Exhibit H, is a copy of the
communication dated 4th January 2019 communicating  the
recommendation of MCZMA for extension of validity of the CRZ
clearance granted to the VBSL project. 1 say that based on such
recommendation by the MCZMA, the MOEF considered the grant of
extension of the CRZ clearance dated 9th January 2013 and on 7th
February 2019, the MOEF was pleased to grant such extension upto 7th
January 2023 subject to the terms and conditions contained therein.
Hereto annexed and marked at Exhibit I is a copy of the extension of
CRZ clearance granted by MOEF dated 7™ February 2019. The letter
dated 4™ January 2019 records that there would be a diversion of forest
land admeasuring 2.9907 ha. and the same has been noted by MoEF in its
letter dated 7™ February 2019. It is therefore made clear by these letters

that the extension of CRZ Clearance is in respect of the area admeasuring

9907 ha. " ib‘fi
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18.1 say that, the Respondent No.1, had filed a Writ Petition No. 535 of 2019
under Article 226 of the Constitution of India, seeking directions to the
Respondent Authorities in the captioned Writ Petition, to permit the
Petitioner therein to carry out the work of its project, being VBSL, in
accordance with the permissions granted to it and to seek the leave of this
Hon’ble Court to commence and execute the construction of the proposed

Versova-Bandra Sea Link, which is an important infrastructure project of

great public utility.

19.1 say that after hearing all the parties to the captioned Writ Petition,
including the Applicants therein, this Hon’ble Court, vide an order dated
8™ February 2019, granted leave to execute the VBSL project, disposing
off the captioned Writ Petition in terms of prayer clause (a) of the Writ
Petition, and also all Chamber Summons therein i.¢ Chamber Summons
No.24 of 2019, Chamber Summons (L) No. 17 of 2019, Chamber
Summons (L) No. 70 of 2019 (Hereinafter collectively referred as the
séid Chamber Summons’) and further directed an officer of the
Respondent No.5 herein to file an undertaking within a week of the
passing of the aforementioned order, stating that the Respondent No.1
herein, shall strictly comply with the conditions as imposed in the
permissions and clearance granted i.e permission by the Mabharashtra
Coastal Zone Management Authority (MCZMA), Environmental
Clearance and Forest Clearance. Hereto Annexed and marked at Exhibit
J is a copy of the Judgment and Order dated 8" February 2019 passed by
the Hon’ble Bombay High Court in Writ Petition No. 535 of 2019. I say
that accordingly in compliance with the order dated 8" February 2019,
the Respondent No.5 filed an Undertaking dated 14" February 2019 in

ren’ble Court undertaking to abide by all terms and conditions of

¢ permissions/ clearances:
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Sr. No. | Date Particulars

1 9™ January 2013 CRZ Clearance issued by Ministry of
Environment and Forest (MoEF)

2 2" February 2017 Environment clearance

3 20" December 2018 | Forest Clearance granted by MoEF

4 7" February 2019 Extension of CRZ clearance issued by
MoEF

[ crave leave to refer and rely upon a copy of the Undertaking by

Respondent No.5 dated 14" February 2019 when produced.

20.1 say that one Applicant in the aforesaid Writ Petition, i.e Mr. Zoru

Bhathena, filed a Special Leave Petition (Civil) Diary No. 8449 of 2019

and the same was disposed off vide an order dated Ist April 2019

whereby Mr. Zoru Bhathena (Petitioner in the Special Leave Petition
(Civil) Diary No. 8449 of 2019) was granted liberty to approach this
Hon’ble Court and make submissions to the Hon’ble Bombay High

Court, with regard to the aforementioned undertaking. It is pertinent to

note that the Order dated 8th February 2019 passed by the Hon’ble

Bombay High Court was neither set aside nor was any stay granted by

the Hon’ble Supreme Court. The order dated 1** April 2019 passed by the

Hon’ble Supreme Court is hereto annexed and marked at Exhibit K.

21.1 say that, pursuant to the order dated 1% April 2019 passed by the

Hon’ble Supreme Court, on 2" May 2019, Mr. Zoru Bhathena (Petitioner

in the Special Leave Petition (Civil) Diary No. 8449 of 2019) filed a
Notice of Motion No. 190 of 2019 in the disposed off Writ Petition No.

535 of 2019 seeking a stay of the VBSL project and other reliefs

mentioned therein. A copy of the Notice of Motion No. 190 of 2019

without its annexures is annexed and marked at Exhibit L.

RZ”) clearance dated 9th January 2013 (as extended from time to

e) granted by the Ministry of Environment, Forest and Climate

—

R S
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Change (MoEF). In furtherance to the aforesaid letter, a reminder letter
dated 5th August 2019, secking amendment was addressed by the
Petitioner to MoEF. The acknowledgement for the aforesaid application
for amendment of the CRZ clearance was received by the Respondent
no.1 vide an email dated 26th August 2019. Copies of the Respondent
no.1’s letters dated 22nd July 2019 and Sth August 2019 (without their
respective annexures) are annexed at Exhibit M and Exhibit N. The
Respondent no.l craves leave to refer and rely upon the copies of the

annexures enclosed in the aforesaid letters, when produced.

23.1 say that, pursuant to the petitioner’s proposal seeking amendment to the
aforesaid CRZ clearance and the order dated 20th September 2019,
passed by this Hon’ble Court in the captioned Notice of Motion, the same
was considered by the Expert Appraisal Committee for projects related to
costal regulation zone of MoEF and CC in its 224th meeting held on 24th
September 2019. The minutes of the said meeting were uploaded on the
website of MoEF and CC wherein it was mentioned that “The Committee
therefore decided that the project proponent shall give a written
undertaking that cutting of mangroves shall only be 1500 sq. m in total
and the diversion of the remaining mangrove/ forest area is only in
respect of way for construction of road on stilt or bridge as the case may
be. The committee finally decided that on receipt of the above said
undertaking from MSRDC and required information as sated above,
necessary amendment may be carried out in the CRZ clearance
appropriately by the Ministry. » A copy of the order dated 20th
September 2019 passed by this Hon’ble Court and the minutes of the

B 224th meeting of Expert Appraisal Committee dated 24th September

AZOW are annexed at Exhibit O and Exhibit P respectively.
-
(o)

A

?&-) say that, pursuant to the directions issued by Expert Appraisal
S Committee in the aforesaid minutes of meeting, an undertaking in
compliance thereof, was submitted by the Respondent no.l to MoEF for

issuance of the amended CRZ clearance vide its letter dated 19th October

—

A
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2019. A copy of the Respondent no.1’s undertaking vide letter dated 19th
October 2019 is hereto annexed and marked at Exhibit Q respectively.

25.1 say that pursuant to the Respondent no. 1°s undertaking submitted vide
letter dated 19™ October 2019, the MoEF vide its letter 28" January 2020
addressed to the Respondent no. 1, finally granted the amendment to the
CRZ clearance dated 9" January 2013 (as extended from time to time).
Pursuant to the amendment, paragraph 8, specific condition (i) shall now
read as follows “In mangrove area, road on stilt only shall be
constructed. There would be loss of about 1585 mangrove trees in 1500
5q. m of mangrove areas affected during construction at Carter Road
Connector, Juhu Koliwada Connector and Versova Connector. As
committed by the project proponent, 10 times the number of mangroves
destroyed/ cut i.e 15850 mangrove Irees shall be regenerated/
replantation at appropriate location in consultation with the Mangrove
Cell of the Department of Forests, Government of Maharashtra.” The
letter further stated that all other terms and conditions stipulated in the
CRZ clearance dated 9™ January 2013, shall remain unchanged. A copy
of MoEF’s letter dated 28" January 2020 is annexed and marked at

Exhibit R respectively.

26.1 say that the Notice of Motion 1n0.190 of 2019 taken out by one Mr. Zoru
Bhathena being an Applicant therein, in Writ Petition No. 535 of 2019
was heard and disposed off as withdrawn vide an order dated 16"
December 2020 passed by the Hon’ble Bombay High Court. Hereto
annexed and marked at Exhibit S is a copy of the order dated 16"
December 2020 passed by the Hon’ble Bombay High Court. I say that, it

is pertinent to note that the same is accepted and has not been challenged.

MUMBA!
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permissions/clearances ~ obtained by the Respondent No.l are

encapsulated hereinbelow:-

Sr.No. Date Clearance/permission
1, 09.01.2013 CRZ clearance granted under
CRZ Notification 2011
= 02.02.2017 SEIAA  granted environment
clearance  under the EIA
Notification 2006
3. 20.12.2018 MOEF granted forest clearance

for diversion of forest under
Qection 2 of the Forest
Conservation Act.

4. 07.02.2019 MOEF granted extension to the
CRZ Clearance dated 9" January
2013

. & 28.01.2020 MOEF granted amendment to the

CRZ clearance

Thus, 1 say that the Respondent No.1 has obtained all the necessary
clearances/permissions from the authorities under CRZ Notification 2011
and EIA Notification 2006 for implementing and constructing the VBSL
project. I therefore, say that the work carried out by the Respondent No.1
on the VBSL project, is strictly in accordance with the

clearance/permissions granted by various authorities as mentioned

hereinabove.

28 With reference to the allegations made by the Applicant, regarding the
construction of the temporary access road, contrary to the CRZ clearance
granted to the VBSL project, [ deny the allegations and contentions. I say
that the Respondent No.l has obtained all the necessary permissions
required to carry on the works of the VBSL project from time to time and
has also uploaded the same on its website so that the same are easily
accessible to the public at large. I further say that there is no permanent
reclamation work in the project and the said VBSL project will be on

stilts, similar to a sea-link. I say that the temporary work required to be

MUMBA!
MAHARASHTRA
Regd. No. 4457
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carried out in the process of construction of VBSL is clearly of

permissible activity and is done in accordance with the permission

Yl
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granted to it from time to time. In licu of what is stated hereinabove, I say
that there is no breach/violation of any law committed by our client,

much less any clearances/permissions.

29.1 say that the work being carried out on the temporary access road are
temporary essential works which are required to be carried out in order to
complete the bridge work on stilts and are not permanent works as
alleged by the Applicant. These temporary works shall be removed after
the completion of the said VBSL Project and the same shall be restored
to its original condition. I say that in light of what is stated hereinabove,
the allegations made by the Applicant are false, bogus and denied by the
Respondent No.l. 1 say that the Respondent No.l assured that the
temporary work which is essential and necessary for carrying out the
work of VBSL project will be removed and the area wherein the
temporary work has been carried out shall be restored to its original state
after the commissioning of the said project. I therefore, deny the
allegations that there would be a permanent damage on account of the

temporary work being carried out by the Respondent No.1.

30.] say that with reference to the allegations regarding the impact of the
construction work on the fishing activities of the local fisherfolk, I say
that the Respondent No.l denies the allegations and contentions
contained therein. I say that the assurances given by the Respondent No.1
during the implementation stage and upto the commissioning of the
VBSL project shall be complied with by the Respondent No.1. I say that
in furtherance to resolve the issues of the fishermen, the Government of
Maharashtra constituted a committee to resolve the issues of the
fishermen, vide a Government Resolution dated 7" February 2019. In

which three members of the committee, are from the fishermen

on 12 March 2020, requested the fishermen community and also vide
' detters dated 2™ March 2019 and 30" December 2019 to forward the

names of the representatives from the constitution of the committee under
Vi
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GR dated 7™ February 2019. However, no response was received from
the fishermen community until November 2020. Hereto annexed and
marked as Exhibit T is a copy of the GR dated 7" February 2019 issued
by the Government of Maharashtra and | crave leave to refer and rely

upon letters dated 2" March 2019 and 30" December 2019 and 12"
March 2020, when produced.

31.1 say that in furtherance to the GR dated 7" February 2019, the
Respondent No.1 has taken steps for the constitution of the committee,
vide its letter dated 23™ December 2020, and finally a grievance redressal
committee was formed under the chairmanship of VC and MD, MSRDC.
[ say that, out of 17 members who form part of the grievance redressal
committee, 7 members belong to the fishermen community. I repeat,
reiterate and confirm that the Respondent No.1 shall abide by all terms
and conditions of clearances including the assurances given by the
Respondent No.l from time to time. Hereto annexed and marked as

Exhibit U is a copy of the letter dated 23" December 2020.

32.1 say that the Respondent No.1 has been in fact consulting the fishermen
community since 2011 onwards. Furthermore, the CRZ clearance dated
9 January 2013 also records the fact that the Respondent No.l consulted
the fishermen community, heard their demands and accepted most of the
demands, barring demands of allotment of a place near Bandra port for
fishing which could not be considered as the land demanded by the
fishermen did not belong to the Respondent No.l. I say that the
Respondent No.l thus, has always been and is committed to
understanding and addressing the issues faced by the fishermen

community and in this regard, several meetings were held and a joint site

visit was also conducted. I say that the Respondent No.1 has addressed
nd is also committed to address all issues, that may impact the
velihood of the fishermen community, which can be addressed
%% % /effectively once the representative of the fishermen community are

appointed as per the GR dated 7" February 2019, which shall help

Ny
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addressing the issues of the fishermen community that may potentially
raise during the execution of the VBSL project. I say that, the Hon’ble
High Court vide its order dated 8™ February 2019, passed in Writ Petition
No. 535 of 2019 has also recorded the fact that, the Fishermen’s concerns
have duly been taken care by the authorities and that navigation space
more of more than what was demanded for by the fishermen has been
provided and that all these aspects have undergone scrutiny from various
experts in the field at various levels. 1 say that, in light of the findings
recorded by the Hon’ble High Court, vide its order dated 8" February
2019, the allegations, made by the Applicant herein do not survive and

the present Application ought to be dismissed.

33 Furthermore, 1 say that Red Dot Foundation, a NGO had been appointed
to conduct a study on a socio-economic status of the fishermen
community so that their livelihood issues are addressed effectively. I say
that a meeting was conducted in Juhu Koliwada on 12" January 2020 to
understand the questions and doubts of the fishermen community.
Pursuant thereto, the Red Dot foundation had prepared a format for their
details study and a set of Frequently Answered Questions (FAQs). 1
crave leave to refer and rely upon the aforementioned detail study and
FAQs when produced. In furtherance to what is stated hereinabove, I say
that the Respondent No.1 is committed to address any further issues

raised by the fishermen community.

34 Furthermore, I say that M/s. Tata Institute of Social Sciences (TISS), a
NGO has been appointed vide a work order dated 25" March 2021 and a
Agreement dated 1** April 2021 to conduct a study on a socio-economic
status of the fishermen community so that their livelihood issues are

addressed effectively. Pursuant thereto, TISS had submitted a format of

“-Questionnaires for interview schedule with Fishermen Community which

""“L -\ B, = b T
e T u, : } "‘wbre in turn approved by the answering Respondent. Hereto annexed and

f :!,.,
.

‘!ﬁl;iliarked as Exhibit V and W are copies of work order dated 25™ March
/2021 and Agreement dated 1% April 2021. The approved list of

i
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questionnaires was forwarded to TISS vide a letter dated 13" July 2021.
Hereto annexed and marked at Exhibit X is a copy letter dated 13" July
2021.1 say that, pursuant thereto, TISS has commenced the initial study
and the same is in progress. In furtherance to what is stated hereinabove,

[ say that the Respondent No.1 is committed to address any further issues

raised by the fishermen community.

35.1 say that the VBSL project was initially conceptualized in the year 2007
and since then various studies had been carried out by various experts. I
say that after considering all these studies, the Respondent No.1 obtained
the necessary permissions from the statutory authorities as mentioned
herein above and uploaded them from time to time on the official website
of the Respondent No.1 as well as shared the same with the fishermen
community. I say that accordingly, the navigational channels were
finalized only after various consultations with the fishermen community,
Maharashtra Maritime Board and the Fishery department of the
Government of Maharashtra. It was only after considering all the
practical conditions and experts’ suggestions and as per the directives
issued by Maharashtra Maritime Board, vide their letter dated 13" April
2012, the Navigational Channels were finalized. I crave to refer and rely
upon the letter dated 13™ April 2012 when produced. I say that the
aforementioned aspect has been explained at various points of time
during the various interactions and through the audiovisual presentations
to the fishermen community. I therefore, say that all the allegations

against the Respondent No.1, with reference to the fishermen community

are denied in toto by the answering Respondent.

36.1 say that with respect to the allegation regarding destruction of

mangroves levelled against the Respondent No.l, I say that the

spondent No.l denies the allegations in toto. I say that the issue
rding mangroves has already been decided by the Hon’ble Bombay

Court as reiterated hereinabove. I repeat, reiterate and reaffirm all

¥



at is stated hereinabove with regard to the allegations pertaining to

destruction of mangroves and deny anything contrary thereto.

37.1 say that VBSL is a project of great public importance, and the benefit of
the project far outweighs the alleged issues raised by the Applicant. I say
that the Applicant has not been able to show any infirmity in the process
of the grant of environmental clearances to the project. I say that the
VBSL project is permissible under the CRZ notification and has been

g d the envi I cl i
%’—\N\O 5;\ granted the environmental clearance for the same by following the due

< =7 \ process of law. Further, as stated hereinabove, all other applicable

A\ ol
.‘?5 permissions have also been granted. In the process of grant of such

’,‘ permissions, the Environmental Authorities at the State as well as Central
X7 Level, who are experts in the field of environment have applied their
mind and having found that the project in question is a permissible
activity and the Respondent No.l has taken care of all mitigation
measures including compensation to the fishermen community, if
; H\ﬁffected, necessary clearances were granted. Furthermore, [ say that huge
~<4mounts of monies have already been invested in this project as stated

hereinabove and if any reliefs prayed for herein are granted, the same

\u‘{_ may lead to huge losses to the public exchequer.

38.In light of what is stated hereinabove, [ respectfully say and submit that,
it is abundantly clear that the present application does not raise even a

semblance of a ground for grant of any reliefs prayed for by the

Application deserves to be dismissed with exemplary costs.

Solemnly affirmed at Mumbai ) P, 4%
'

Before me:
NOTARY
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Date : 16™ December, 2021

TO WHOMSOEVER IT MAY CONCERN

Sub: Before the National Green Tribunal Sitting at Pune
Memorandum of Application
Original Application No.39 of 2021
Juhu Tara Koli Samaj Matsyodag Sahakari

Sangh Maryadit & Ors. ... Applicant
Vis.
MSRDC Ltd. & Ors. ... Respondents

Shri Shankar Sandu Jagtap, Executive Engineer, is hereby authorized
to file pleadings, affidavits, applications and to lead evidence, etc. in the above

matter for and on behalf of the Respondent No.1.

-

Corporate Office : Opp. Bandra Reclamation Bus Depot, Near Lilavati Hospital, K C Marg, Bandra (West), Mumbai - 400 050.
Telephone No.: 022-26400190/201, 26558175/76 Fax No.: 022-26417893

Regd. Office : Nepean Sea Road, Besides Priyadarshini Park, Mumbai - 400 036
Telephone No.: 022-23685909, 23613789, 23691030
Website : www.msrdc.org CIN : U45200MH1996SGC 101586
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MCZMA

6. E Copy of letter dated 1* October 2018

7. F Copy of letter dated 14" December
2018

8. G Copy of the Forest Clearance dated 20"
December 2018

9. H Copy of the communication dated 4th
January 2019

10. I Copy of the extension of CRZ
clearance granted by MOEF dated 7°
February 2019

11. J Copy of the Judgment and Order dated
8* February 2019 passed by the
Hon’ble Bombay High Court in Writ
Petition No. 535 of 2019

12. K Copy of order dated 1* April 2019
passed by the Hon’ble Supreme Court

13. L Copy of the Notice of Motion No. 190
of 2019 without its annexures
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14.

Copy of Respondent no.1’s letter dated
22nd July 2019 (without annexure)

15

Copies of Respondent no.l’s letter
dated 5th August 2019 (without

annexures)

16.

Copy of the order dated 20th
September 2019 passed by this
Hon’ble Court

17.

Copy of minutes of the 224th meeting
of Expert Appraisal Committee dated
24th September 2019

18.

Copy of  Respondent no.l’s
undertaking vide letter dated 19th
October 2019

19.

Copy of MoOEF’s letter dated 28"
January 2020

20.

Copy of the order dated 16" December
2020 passed by the Hon’ble Bombay
High Court.

21,

Copy of the GR dated 7" February
2019 issued by the Government of
Maharashtra

22.

Copy of Letter dated 23* December
2020

23.

V&W

Copies of work order dated 25" March
2021 and Agreement dated 1* April
2021

24.

Copy of letter dated 13" July 2021

Advocates for Respondent No.1
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Ex-A

MAHARASHTRA COASTAL ZONE MANAGEMENT AUTHORITY

Tel. No.

e-mail

To

: 2285 5082 No. CRZ-2010/ CR-187/ TC-3

; mahamcezma@gmail.com Office of the -
tra Coastal Zone Mmagement{Auchonry,
fwen,PEC iieonment Department, Room No. 21[/(Annex),

P e €4 < Mian(Ealye, Mumbai- 400 032.

Ministry of Environment & Forests v

Paryavaran Bhavan, CGO Complex,
Lodhi Road, New Delhi- 110 003

Sir,

‘Director, Coastal Regulation Zone “é L:;;é'q y ;
\
ZAWY

Subject: Proposed Versova-Bandra Sea Link Project (VBSLP) in Mumbai by

MSRDC

by MSRDC® was considered in the 71* meeting of MCZMA held on 26.08.2011.

2,

3.

follows:

" The matter regarding ‘Proposed Versova-Bandra Sca Link Project (VBSLP) in Mumbai

1
Authority noted that, the matter was earlier considered in the 69" meeting of MC?,MA
held on 29.04.2010 and the proponent ‘was requested 1o submit certain proposal details, which
were submitted by the proponent vide letter dated 23.08.201 1. Hence, the matter was conmdered
in the 71" meeting of MCZMA.

i
i

With reference 10 the submitied information, Authority noted the proposal dct&hs as

The Versova-Bandra Sea Link (VBSL) is proposed to be constructed as a faster link
between Versova and Bandra in the suburbs of Mumbai. The length of the sea lnﬂc is
approximately |0 km with dispersal points at Juhu Koliwada and Carter Road ,(near
Otter’s Club) at Bandra. The sea link will have 444 lanes on both the sides.
As per the submitted Form-I and EIA report:

The proposed sea link passes through CRZ-I and CRZ-IV areas. Approach/ la
points will be CRZ-IL.
The sea link will be constructed about 900 m away from the coast.

nding

Total length of the nyad shall be about 9.890 km. The total length will consist of sea
fink of about 9.500 km and road on stilt of 390 m length, The construction of the sea
link along this alignment does not envisage any cutting or tunnel, The road shallthave

4-+4 lanes on either side.
The total cost of the project is esnmutcd to be Rs. 4045 crores.

As per the submitted EIA report, the environmental justification of the sefected
alternatives are given as follows:

The sea link will be constructed 900 m away from the coast and entirely through!
!

The to1al length of the road shall be about 9.8%0 km

The total length will consist of sea link of about 9.500 krn and road on stilt of 39
Road on stilt will avoid cutting of mangroves at the Versova end

Ambient air quality and noisz levels affectod will be minimum

It has very minor issues of R & R~

Only a minor land is needed to be acquired

Moreover no reclamation is envisaged in the transect

As mentioned in the Form-I:

5¢a

bkm

S SR
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4.
which i

5.

'

s as follows: |

- During the construction phase, temporary structure will be erected at Juhu for cas:?ng
yard, construction activities and housing of consiruction workers, Existing casting
yard (constructed for Bandra-Worli Sea Link (BWSL) project) at Bangra
Reclamation may be used for this project, !

- There will be construction of jetty for transporiation of workers, material atnd
machinery from sea link during construction, |

- During the construction phase, temporary structure will be erccted for preduction u$1d
manufacturing of parts of 'sea link structure ie. segment/ girders etc. at existing
casting yard with jetty.(constiucted for BWSL project) at Bandra &/ or at néw
casting yard proposed at Juhu Koliwada, Barges/ trailers will be used to carry girddrs
etc. from casting yard to launching site and will be placed at desired location with the
help of launching girders. CLow =

- There will be no changes in water bodies or the land surface that may affect dr:u‘na%e
or run-off.

- During construction of sea link, excavated rock would generate, which will L}e
disposed off al the designated/ approved dumping site either in the sea or on the land
or both. !

As per the information submitted regarding mangroves in the EIA report, the most

dominant mangrove species observed in the area under reference are Avicennia maring

and Avicennia alba. They are densely located at Versova end of the near RGIT almc.li!
like mangrove forest. ‘ !

It is also mentioned that, there will ba no impact on the mangroves on the Bandra end of

the sea link since the entire bridge will be inside the sea and shall not hamper any

mangroves existing on the coast. The construction on pre-casted piers and segments of

Cable Bridge inserted into the sea will reduce the pollution caused and not hamper

mangroves on the coast, if any. i

In case of mangroves at the Versova end it is mentioned that, there are few mangrove

patches found at Nana-Nani Park near Versova end. However, proposed sea link will end

at a farther distanco from these patches. Proper mitigation measures will be taken for the
same,

Authority noted the permissibility of the proposal as per the CRZ Notification, 201 1

i

1) As per para 3(iv)(a) of the CRZ Norification, 201 1 i

(iv) Land reclamation, bunding or disturbing the natural course of seawater except |
those:

(8)  required for setting up, construction or modernisation or expansion of foreshore
facilities like ports, harbours, jatties, wharves, quays, slipways, bridges, sea link,
road on stilts, and such as meant for defence and security purpose and for other
facilities that are essential for astivities permissible under the notification;

2) Asper para 8(i) | (iXe) of the CRZ Notification, 2011: “construction of trans harbour
sea link and without affecting the tidal flow of water, between LTL and HTL” is
permissible activity in CRZ-1(A)

3) As per para 8(i) 1 (ii)(g) of the CRZ Notification, 2011: “construction of trans
harbour sea links, roads on stilts or pillars without afTecting the tidal flow of water” is
permissible activity in CRZ-I(B).

In light of above, the Authority decided to recommend the proposal to MoEF subject to *
following conditions:
Specific Conditions:

The tidal ingress to mangroves shail be maintained during and post construction of the
project.

D
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General Conditiouns:

1)

2)
3
4)
5)
6)

7

8)
9)

-

The local fishing zone, facilities for traditional coastal communities, jetties etc shall ng
be disturbed.
If the project involves the destruction of the mangroves, High court permissions shall be
obtained as per Mumbai High Court order dated 06.10.2005 and 27.01.2010.

The construction of the structures should be undertaken as pet the plans approved by the
concerned local authorities/ local administration, meticulously conforming to the existing
local and central rules and regulations including the provisions of Coastal Regulation
Zone Notification dated 19.02.1991 and the approved Coastal Zone Management Plan u‘[yf
Maharashtra and Mumbai. i
In the event of any change in the project profile, a fresh reference shall be made to tﬁ\e
MCZMA. .

The sand dune, if any, on the site should not be disturbed in any way.

The mangroves, if any, on the site should not be disturbed in any way.

The MCZMA reserves the right to revoke this recommendation, if any, of the conditions
stipulated are not complied with to {he satisfaction of the MCZMA. _

The MCZMA or any other competent authority may stipulate any additional conditians
subsequently, if deemed necessary, for -environmental protection, which shall
complied with.

A copy of the recommendation letter shall be marked to the concerned local body/ local
NGO, if any, from whom any suggestion/ representation has been received while
processing the proposal.

The environmental safeguard measures should be implemented in letter and spirit.
Six monthly monitoring reports should be submitted to the MCZMA in soft and pﬁim
format, |

10) Project proponent shall not start any construction work on the site till final CRZ clearance

] 1) This recommendation will be valid for § years from the commencement of the work.

6.

to the project is issued by MoEF.

The agenda and minutes along with the proposal etc. are enclosed herewith for necessary

action in the matter. The copy of this letter is also available on the website of MCZMA ji.e.

m;lllncz.lng,mabmmggv,m.

Copy for information to:

I
2
3.

Chairperson, Maharashtra Coastal Zone Management Authority, Mantralaya, Mumbai-
400 032 ‘
Director, Westem Zone (Bhopal), Kendriya Paryavaran Bhavan, Link Road Na. 3,
Bhopal- 462 016

Managing Director, MSRDC, Opp. Dena Bank, Adjacent to Priyadarshini Park, 'Ne]Lean
Sea Road, Mumbai- 400 036
Select File (TC-3)
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Ex-B

F.llo,11-84/2011-1A-111
Government of India
Ministry of Environment & Forests
{1A.11) Division)

Paryavaran Bhawan
CGO Complex, Lpdhi Road,
New Delhi - 110 003,

Dated: 95 January, 2013
o :
aanaging Director,
/s IMaharashtra State Road Devl, Corp. Ltd.,
Opp. Dena Bank, Adjacent to Priyadnrshini Park,
Nepean Sea Road, Mumbai-- 400 036

Bubject: CRZ Clearance for Versova - Uandrn Sea Link Projget (VBSLP)
Maharashirn by A/s Maharashtra State Road D velopment
Corporation (MSRDC) - Reg,

This has raerenve ) letler Nee CRZ-2010/CR- 187/ TC-3  dated
CRIITNDT O Gem ey Seerclie . Ralstashin it e

Panaremest Authurity  (MCZMA] and  your subscqnent “letter  dated
C5.05.2018 recking prior CRZ Clearance for the above project under Lhe
. Unaslai Rrpulation Zone (CRZ) Notificution, 2011, The propasal has been
s oppraited as per preseribed procedure in the light of provisions under
Taustal Fepuintion Zone Notdfication, 2011 on the basis of the mandatory
vecumenis  enclosed  with the  appllcations  viz,  the uestionnalre,
rrcommendation of State Coastal Zone Management Authority, EMP and the
. avlditional clarifications furnished in responsc 10 the ebservajions of the
* Expert Appraisal Committee constituted by the competent authority in its
" meetings hield on 9™ -10% February, 2012 and 18% « 19% Outober, 2012,

. tis iteralia, noted that dhe proposal is for development of Versova -
Gandra Sea hnk. MSRDC has proposed 1o develop sea link fiom Versova to
Handri iy tie suburbs of Mumbnd The letigth of the sen link 1s approximately
1 km wath dispersal points at i Keliwada and Jogge:'s Park. The sea link

will hiwve 444 lanes on bot the sides The population of Mumbai is fast -

pace w0 i estimated to reach around 22 million by

wupanding ol 0 gro.
P e conmiee s, i ant <L oo sabuarhis

TUUY Mo e fae th
tavelling Lo the south Mumbai, tae available route 15 the Y.V, road and the
Pestern Express Highway, 3ed. these roads have already reachued the
el pv ikl duvids 08 blafspe pelilieibpd TOAOE iGN TWE mslan IO ES DO
aavelling ke said length of 10 km. at prusent There is no open space
seuilable fon the expansion of these reads, The congestion on Lhese roads
wwads wo deliy in travel dme. So there is great need for the alternative faster
transporinuan system, which will be nchicved by this proposed sca link,
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5 alternatives were thoroughly studicd with several criteria, These wd

Alignment no. 1{A): Cosmtal Road on reclamation with cut apd
tunnel al Juhu Beadh [Length: 10,222 by,

Estimated Cost: 3397 C |

Alignment no. 1fB8):  Coustal Read an Stilts with cut and cover 1y
Juhu Beuch {Lenge v 10232 L, Black !

Cost: 3772 Cr|
Alignment no. 2

Cost: 3777 Cr!
Alignment no, 3 ¢
4045 Cr)

Alignment nol

Cr)

“The MSRDC has sclected alignment'No, 3 as (here is no cut ami co
the Juhu beuch, no reclamation and minimum damage to the mung
The satient features of the smd alignment No,

9

-

Sew link entirely §s Sea ot
eoant.fLength: 9.890 km, Blocl: Bstanate

are: about 900m awa

900m

therealiny

A the Coast, total Length 2,840 Kin, Traffic Lones 4+4.lancs,

km {Approx.}, Road on Stilt 390 m with no-tul and cover and rec

Coastal Bridge parily at 200m sway from
party along the coast with cut & cover w1
Juha Beach, {Length: 10.072 ks, Blosk ¢

Coastal Roud on rerl e an~a till Galavy fAoar
Rand Stand snd 84 lmk
Lud jlengih: 10,15 kin, Bluck Estnmiied hm'T

Q

o
il

HON

FI A

i

el

caver
Block

nnel il
Letimared

oust &
mel i

imaad

fro
Cost:

ent
CrE0V.

Joun

ver on
roves,

froum

9.5,

amElan
trallic dispers{d at - Joggers Park and Juhu Kolivada, Cost Rs. 4043 C'y.
i

. ;
3. - The construction of the sea link will be carried oult usity mpder.

technology, including single pier with nax. width 2500 mm, superstru
with bridge Luilders/movable scafiuld, minimun span lenpths o be 3
maximum depth of superstructure 1500 nun, expansion joinis n: 1o
than 50 m. MSRLOC has prepared estensive EMP and DMP for tie
Budget proposed al present is Rs. 49 crores 1o'vards EMP which may 4
1 he construets

N T

during implementution of the project. The rai

the numgpoves ot e Vorwen cetina b fon o,

b

'

rataan o

[

/
P

N

Clne
O m,
les:
bjcct
LIRSS
il in

4. Marine Impuel Avsesument Stuthes fn (he project was carricd ogt L

Life Sciences Depariment, University of Mumbai, through Fine Envire

1ech:

Engincers. ch assessment of wates up to |5 10 2 km from shore aehéate s
1

that the wa

s quality is nlready deterorate 1 duc (o partly wegied funts gl

sewage being relcased in il The alipnment of the sea link wrosae the
navigational channel {fishing) at fowr locasi.n viz. Bamira, Chiniba

Khar danda & Juhu Koliwada. Discuszion was held wid the fsiwrs .
they demanted for navigation span of 50 mit at Bandra and % mow..

Joud,

and

HET

Chimbal Road, Khar danda, juhu Eobwada. MSREAL proposed tu provii. 50
m at Bandra and 100m at other locations, including 150 m at Juhw [Nq pgci
hotel]. The chunnel will have 12 m vertical clesrance. Maharashiiva Maritime

Iourd has alse confirmed the clemunces visle letter duted 13.02.2012

-

The

fishermen also requested i) develop o small getiy and comman aewi for dhelr

‘.__]_P ;2

. l.
.;,u.-
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1
“eparring of nev and M &R activities, (i) preference of cmployment, (iiy
nmpensation 1o the allected fishe:rmen, iv) allotment of place neuar Bandra
Tort for fishin;. MSRDC informed that the requests {i] to (iti) are considered
-mel wilf be inzjuded in the draft tender poaper and the request at (iv] can not
1w remsiderest aa this b daes ae selane tn MSEDIC,

§, MSRDC  had itesaction. with  Jocal peaple, NGO¥s, concerncd
vitirities fiom fishing activitdes. The Local Residents’ Asscuiations &
NGEYs were natisflied witk. the project and conveyed the same writing,
mhere were 2 importanL issues raised viz effect on existing wraffic at
dijusrsal points and disturbance or fishing nelivities for Jocal fishermen,
Ater miztailed discussion, the MSREC assured them fof increasing the width
of expsning ronds i required, pulting wp proper signage, crecting noise
barriers i case iere witl be mcrease in noise Jevel, shift Lhe dispersal point
vrtermediate connector] from Jogpers Park 1o near Otter's Club,

I The prujeet was consicered by the MCZMA in its 71= meeting of the
MCZMA on 25.08.2011 and MUZMA recommended to the MoEF vide letter
Ne: CRZ-2010/CR-187/TC.3 daled 05.11.201].

T "The Experl Appraisal Comunitlee, after due consideration of the
reicvan{ docurients submitted by the project proponeni and’ additional
clarifieations furnished in responsce to its nhservations, have recommeneded
for the prant of CRZ Clearsnwe dor thie projuci. Accordingly, the almists
hemehy aceonl neceysary CRZ Clenrance for the above praject as per (he
previsions of Coastal Reguiation Zone Notilication, 2011, subject to strict
cwmpliance of the terms and condibons as follows:

8.  SPECIFIC CONDITIONS:

i) In mangrove arca onlv road on stilt shall be consuuv{cd. There
would be permanent loss of aliout 150 sqm mangrovts and 50

nqm lempordry 1085 curing construction in Versova and Carter
HONNCCLOr. AS por e CKE nolifncuLion, 2y 1, L 1eudt Avo wnrow

e number  of  mangroves  destroyed/cut during  the
construction process shall be replanted. The propenenl has
proposed 10 times mangrove plantation at Bandra adjacent Lo
te project. The identified land is government Jand & presently il
has sparse mangroves,

{it  Proponent shall comply with all the assurances made to the
Gelermen and decal pubtic, wehading provision of niagition
:hﬁnncis, providing noisc barricrs.at sensitive locations.

(il The prejaet preranent should ke appropriate cleagance from
the authorities such a4 Forest Department and/or Hdn'ble High
Court as the case 1nay be (or cutting of mangroves.

(v} There shall be no credging and reclamation for the project.

L
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+]

(vi)

(vii)
[viii)

(ix)

{x}

]

(xid)

9. GENERAL CONDITIONS:

(i)

(nj

fiii)

- i)

. |
The muck materinls shail be aaalysed prior o dumping/

disposal in the identified locatiors with the upproval of] the
competent authority ta ensure thas it 4o not eause 2ny unrpact

Lo the cnwvironment.

Al the construction cquipments sl oll be provided with exinust

siteicer aspecially close I hahitatics
All the recommendation of the MCZMA shall be strictly adnded,

There shall he no water deawal in CR2 area.

[
Thefe shull be no disponal of solic - Jiguid wastes on conkial
area. Solisl waste Management shi ! be ns per Municipal Salid

IManapers:st and Handling Rulon, 79¢ 0.

Sewage thall be weated and the ’t‘rcaman'f-‘:{ciliLy shall | be’

b

provided in accordance with the Coastal Regulation Zane

Notification, 2011. The disposal of reated water shall confitm

ot repub e of Sesie Paiivcdan Cooeen! Board,

The- projeet proponent shall scl up separale environmental

management cell far effectve: unplementution of the stipulati

environmental saleguards under “he supervision of a Senior

Executive, - ’

'l‘hchrundrs carmarhed for environment management plan shalt

be included in the budget anc this shall not be diverted for any

other purposes,

Full suppert shall e exiended to the officers of this Mintsirg/

Regional Dffice al Bhapal Ty the project proponent during

inspeetion of the project for monitring purposes by furnishing
fult details and action plan, includipg action Laken reports in
respect  of mitigation measures and  other envirenmentdl
protection acliviues, d

A eiidlunting wotiiuning teport sl need w be sulimined Lk
the projeet proponents (o the Regicnal Office of this Ministy i
Bhopal rezarding  the  impleme yation  of  the  stipulaes

concitions

Ministry of Envicomment & Forests or any other competen

authority may stipulate any ndditic nal conditions or modify thi

exisling ones, if necessary in the interest of environment an
the sume shall be complied wth, ;

The Ministry reserves the right to revoke this clearancs if any o
the conditions Stipuiated are not comnplied with the smistaction
of the Ministry.

Y 4

"y %
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bt

e i the event of o change in project profile ér change in jthe
iomplementatioy ayieney, w fresh reference shall be made to lthe
Ministry of En i onment and Forests,

i The prajeet prapoients shall inform the Regional Office as yell
as thw hiinistry, vhe dive al ksl closte ol Tinad appndvid
of the project y (e concerned authoritics and the date of start
of land development work.

Ivid) A copy ol ihe clearsuce letier shall be marked to concerjed
Panchayat/local NGO, if any, from whom any suggestidn/
representation has been made received while processing the
propusal. - '

[viii] Siate PoHulibn Control Board shudl display a copy of th
clearance letter it the Regional Office, District Industries Ccnrcr
and Collector’s Office/Tehsildar's office for 30 days.

10, These siipuicweas waald be enforced amonp others under the
provisions of Waler (Prevenuon and Control of Pollution) Act 1974, the
(Prevention and Control of Puliution) Act 1981, the Environment (Protecli
Act, 1986, the Public Linbility {Insurance] Act, 1991 and ElA Natification
1984, wncluding the amendments and rules made thereafter,

o Al other stawatery clecrunces such as the approvads for sturage| ol
dicsél from Chicl Controller of Explosives, Fire Deparlment, Civil Aviatinn
Pepartment, Forest Conservy lion Act, 1980 and Wildlife (Pralection) Agt,
1972 eie, shall be obiained, as applicable by project proponents from:
respective competent anthdribies, g

12.  The project proponent shall adverlise in ot least two local Newspapers
widely circulated in the repgian, one of which shall be in the vernacular

language informing that the vroject has Leen accofded CRZ Clearance ahd
copies ©of . clearance letters are aviajlakle with the State Pollution Conttol
Board and may alse be s:en on the website of the Ministry of Environment
bl Pabesenbi o b Lobiod Sikenansgulang il s This selwmperlamidbigs sidusile]l Mo 3ol

within 10 days from the cate of receipt of the Clearance Jetter and a copy jof

the sane should b ferimded to the Regional office of this Mipistry p
Bhopai.

-

13.  This Clearance is shbjest to linal order of the Hon'ble Supreme Coul
of india in the matier of Goa Founslation Vs, Union of fndia in Writ Petitidn
iCwill Ho 4060 of 2004 as mar be apjlizalde fo Uus project

14, Any appeal against this clearance shall iic with (he National Greer
Tribunal, if preferred, within # period of 30 days as prescribed under Sccr.imr
16 of the National Green Trilnmal Act, 2010, ;

15. Siatus of complinnce to the various supulated environmenial
conditions and cnviconmeantel saleguards will be uploaded by the projegt
proporent in its website, |

-

ISV Rl8n
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16, A copy of tae clearnnce letier shali be sent by the propanent o

concerricd Panchayal, Zilln Parisad/Munivipai Corporation, tiban |L

ocill

Body and the Local NGO, if any, fram who. nuggestions/representaugns, il
any, were received while processing the propasal, The elearance Jutter) shall

alsp be put on the website of the company by the proponent.

17.  The proponent shall upload the siatus . complince of the stipt lated

WS

sy conditions, meluding results of monitered data on then v
shall update the same periodically, I shall simultancously b

o

s

el
the

Regionnl Ol'ﬁ\c of MolEF, the respective Zonal Dftige of CPCB and thc 5i#CB.

18, The project proponent shall alse submit gix monthly reports on

the

status of complianze of the stipulated EC cunditions including results of
momtored data.(both in Lard copics as well as by c-mail) o the resppative
Regicnal Office of MolEF, the respeative Zona! (ffice of CPCB and the SHCHE.

19.  The environmental stalement ior cach fnancial year sl
Elareh i ForpeV oo masdated o b subnnibed by the projede siuiagt
1o thé concerned State Pollution Contrel Eleard aw prescrived unde
Environment {Protection) lautes, 10986, as amcended subsequently, «hail

Y

¥

whi
the
ulao

be put un the websiie of the company along with the stalus of compliance of

n

EC conditions and shall s be sent to the respuctive Regional Ofic
MoEF by c-mail, ¢

s of

{Lali E;fur)

Dircrtor {IA-111)

Capy to:

1. The Secretary, Department of Environment, Gove. of iviaimrasTtrn.

Mantralaya, Mumbai - 100 032.

East Arjurs Napar, Dethn ~ 32,

3. The Chuirmar, Mabarashira Coastal Zone Management Auth
Room No.217 [Anmexe), Mantralaya, Mumbzi - 100 032,
The Clesirmins Midueashirg Fallaticn, Cubinel Buana
Points, 3! & & foar, Opp. Cine Phwet, Sion Circle, Sion
Mumbai-400 C22. +

5. The Chicf Cunservator of Fore.ts, Miniswy of Haviveament
Forests, Regwnal Office, Western Fepion,  Kaudriyy

2. The Chairmai, CPCB, Parivesh Bhawan, CBD-cum-Oliice C'omj!v:\::

6.  Guard File.
2 Monitoring Cel.,

et

{Lalit Ka

JCa]p:Jl.-.. -

Bayyavy:
Bhavan, Link, Ruad No. 3, Rushanlar Nagar, Bhopnl= 42000 (M1

A

wedead

Iy

Director {14-1}
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F.No.11-84/2011-IA-III
Government of India
Ministry of Environment & Forests
(IA.III Division)

Paryavaran Bhawan,
CGO Complex, Lodhi Road,
" New Delhi - 110 003,

Dated: 9% January, 2013
To
Managing Director, < i _
M/s Maharashtra State Road Devl. Corp. Ltd.,
Opp. Dena Bank, Adjacent to Priyadarshini Park,
Nepean Sea Road, Mumbai ~ 400 036 °

Subject: CRZ Clearance for Versova - Bandra Sea Link Project (VBSLP),
= Maharashtra by M/s Maharashtra State Road Development
Corporation (MSRDC) - Reg. |

i.
Wk ,

This has reference to letter No: CRZ-2010/CR-187/TC-3 dated
05.11.2011 from Member * Secretary, Maharashtra Coastal - Zone
Management Authority (MCZMA) and -your subsequent letter dated
08.05.2012 seeking prior CRZ Clearance for the above project under the
Coastal Regulation Zone (CRZ) Notification, 2011. The proposal has been
appraised as per prescribed procedure in the light of provisions under
Coastal Regulation Zone Notification, 2011 on the basis of the mandatory
documents enclosed with the application viz., the Questionnaire, |
recommendation of State Coastal Zone Management Authority, EMP and the |
additional clarifications furnished in response to the observations of the *
Expert Appraisal Committee constituted by the competent authority in its
meetings held on 9% -10% February, 2012 and 18t - 19ts October, 2012,

2 It is interalia, noted that the proposal is for development of Versova -
Bandra .Sea link. MSRDC has propesed to develop sea link from Versova to
Bandra in the suburbs of Mumbai. The length of the sea link is approximately
10 km with dispersal points at Juhu Koliwada and Jogger's Park. The sea link
will have 4+4 lanes on both the sides. The population of Mumbai is fast
expanding at a great pace and is estimated to reach around 22 million by
2011. To accommodate the large commuters from fast developing suburbs
travelling to the south Mumbali, the available route is the $.V. road and the
Western Express Highway. Both these roads have already reached. the
saturation level. It takes minimun 75-80 minutes for commuters for-
travelling the said length of 10 km. at.present. There is no open space
available for the expansion of these roads. The congestion on these roads
leads to delay in travel time. So there is great need for the alternative faster ;
transportation system, which will be achieved by this proposed sea link.,

5 alternatives were thoroughly studied with several criteria. These were:
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Alignment no. 1(A); Coastal Road on reclamation with cut and cove
‘ tunnel at Juhu Beach [Length: 10.232 km, Bloc!
x Estimated Cost: 3397 Cr) . ,
Alignment no. 1(B): Coastal Road on Stilts with cut and cover tunnel j;c
' Juhu Beach [Length: 10.232 km, Block Estimate
Cost: 3772Cr] . .
Alignmentno. 2 : Coastal BEridge partly at 200m away from coast &
: partly along the coast with cut & cover tunnel at
Juhu Beach. '[Length: 10.072 km, Biock Estimate?
; Cost: 3777 Cr] |
Alignmentno.3 : Sea link entirely in Séa at 900m away .from
; coast.[Length: 9.890 km, Block Estimated Cost:
4045 Cr) -
Alignment no.4 : Coastal Road on reclamation till Galaxy Apartment
Band Stand and Sea link thereafter till Versov

End [Length: 10.15 km, Block Estimated Cost: 3665
Cr]

AR

The MSRDC has selected alignment No. 3 as there is no cut and cover on
the Juhu beach, no reclamation ané minimum damage to the mangroves,
The salient features of the said alignment No. 3 dre: about 900m away from
the Coast, total Length 9.890 Km, Traffic Lanes 4+4 lanes, Sea Link 9.500
km (Approx.), Road on Stilt 390 m with no cut and cover and reclamation,
traffic dispersal at ~ Joggers Park and Juhu Koliwada, Cost Rs. 4045 Cr.

3. The construction of the sea link will be carried out using modern

technology, including single pier with max. width 2500 mm, superstructure|

with bridge builders/movable scaffold, minimum span lengths to be 50 m,
maximum depth of superstructure 1500 mm, expansion joints at not less
than 50 m. MSRDC has prepared extensive EMP and DMP for the project.
Budget proposed at present is Rs. 44 crores towards EMP which may go up
during implementation of the project. The road will be constructed on stilt in
the mangroves at the Versova connector for construction of 4-5 piers,”

4, Mdrine Impact Assessment Studies for the project was carried out by
Life Sciences Department, University of Mumbai, through Fine Envirotech
Engineers. The assessment of water up to 1.5 to 2 km from shore indicates
that the water quality is already deteriorated due to partly treated /untreated
sewage being released in it The alignment of the sea link crosses the
navigational channel (fishing) at four location viz, Bandra, Chimbai Road,
Khar danda & Juhu Koliwada. Discussion was held with the fishermen and
they demanded for navigation span of 50 mt at Bandra and 90 m each at
Chimbai Road, Khar danda, juhu Koliwada. MSRDC proposed to provide 50
m at Bandra and :00m at other locations, including 150 m at Juhy (Novotel
hotel). The channel will have 12 m vertical clearance. Maharashtra Maritime
Board has also confirmed the clearances vide letter dated .13.04.2012. The
fishermen also requested (i) develop a small jetty and common area for their
repairing of net and M &R activities, (if) preference of employment, (iif)
compensation to the affected fishermen, (iv) allotment of place near Bandra
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Fort for ﬁshh:g. MSRDC informed that the requests (i) to (i) are considered
and will be included in the draft tender paper and the request at (iv) can not
be considered as this land does not belong to MSRDC.

5. MSRDC had interaction with local people, NGOs, concerned
authorities from fishing activities. The Local Residents’ Associations &
NGO’s were satisfied with the project and conveyed the same in writing.
There were 2 important issues raised viz. effect on existing traffic at
dispersal points and disturbance for fishing activities for local fishermen.
After detailed discussion, the MSRDC assured them for increasing the width
of existing roads if required, putting up proper signage, erecting noise
barriers in case there will be increase in noise level, shift the dispersal point
(intcrmcd;’.ate connector) from Joggers Park to near Otter's Club.

6. The project was considered by the MCZMA in its 715 meeting of the
MCZMA on 26.08.2011 and MCZMA recommended to the MoEF vide letter
No: CRZ-2010/CR-187/TC-3 dated 05.11.2011,

7. The Expert Appraisal Committee, after due consideration of the
relevant’ documents submitted by the project proponent and additional
clarifications furnished in response to its observations, have recommended
for the grant of CRZ Clearance for the project. Accordingly, the Ministry
hereby accord necessary CRZ Clearance for the above project as per the
provisions of Coastal Regulation Zone Notification, 2011, subject to strict
compliance of the terms and conditions as follows:

8. SPECIFIC CONDITIONS:

(i) In mangrove area only road on stilt shall be constructed. There
would be permanent loss of about 150 sqm mangroves and 50
sqm temporary loss during construction in Versova and Carter
connector. As per the CRZ notification, 2011, at least five times
the number of mangroves destroyed/cut during the
construction process shall be replanted. The proponent has
proposed 10 times mangrove plantation at Bandra adjacent to
. the project. The identified land is government land & presently it
- has sparse mangroves.

(ii) © Proponent shall comply with all the assurances made to the
- fishermen and local public, including provision of navigation
channels, providing noise barriers at sensitive locations.

(m) The project proponent should take appropriate clearance from
.. the authorities such as Forest Department and/or Hon’ble High
. Court as the case may be for cutting of mangroves.

(iv)  There shall be no dredging and reclamation for the project.

(v) { The muck materials shall be analysed prior to dumping/
. disposal in the identified locations with the approval of the
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(vi)

(vii)
(vii)

(ix)

; (5)
()

(i)

E
(i

(i5)
(idi)

(ivé

(v)

E ONDIT : ' ‘

competent authority to ensure that it do not cause any impact
to the cnviromncnt_.‘ '

All the construction equipments shall be provided with ekhaust
silencer especially close to habitation.

All the recommendation of the MCZMA shall be sﬁ*ictly abided.
There shall be no waser drawal in CRZ area.

There shall be no disposal of solid or liquid wastes on coastpl
area, Solid waste Management shall be as per Municipal Solid
(Management and Handling) Rules, 2000, el |

)
-Sewage shall e treated and the Treatment Facility shall be

provided in accordance with the Coastal Regulation Zorie
Notification, 2011. The disposal of treated water shall co;
the regulation of State Pollution Control Board,

The project proponent shall set up separate cru.rircm:ment|
management cell for effective implementation of the stipulate
environmental safeguards under the supervision of a Senior
Executive.

The funds earmarked for cnvironmcnt'managcment plan
be included in the budget and this shall not be diverted for any
other purposes. - |

l

|
Full support shall be extended to the officers of this Ministry/
Regional Office at Bhopal by the project proponent during'
inspection of the project for monitoring purposes by furnishin
full .details and action plan,-including action taken reports in
respect of mitigation measures and other environmental
protection activities.. - :

A six-Monthly monitoring report shall need to be submitted by

the project proponents to the Regional Office of this Ministry at:

Bhopal regarding * the implementation of the stipulated
conditions, ‘

Ministry of Environment & Forests or any other competent
authority may stipulate any additional conditions or modify the
existing ones, if necessary in the interest of environment and
the same shall be comglied with,

The Ministry reserves the right to revoke this clearance if any of

the conditions stipulated are not complied with the satisfaction
of the Ministry,

In the event of a change in project profile or change in the
implementation agency, a fresh reference shall be made to the
Ministry of Environmenr. and Forests.’
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of the project by the concerned authorities and the date of start

(vi) The project proponents shall inform the Regional Office as well
as the Ministry, the date of financial closure and final approval

of land deévelopment work.

(Vi) A copy of the clearance letter shall be marked to concerned
Panchayat/local NGO, if any, from whom any suggestion/
representation has been made received while processing the
proposal. i

(viii) State Pollution Control Board shall display a copy of the
i clearance letter at the Regional Office, District Industries Center
-t and Collector’s Office/Tehsildar’s office for 30 days.

10. These stpulations would be enforced among others under the
provisions of Water (Prevention and Control of Pollution) Act 1974, the Air
(Prevention and Control of Pollutior:) Act 1981, the Environment (Protection)
Act, 1986, the Public Liability (Insurance) Act, 1991 and EIA Notification

1994, including the amendments and rules made thereafter, -

11. All other statutory clearances such as the approvals for storage of
diesel from Chief Controller of Explosives, Fire Department, Civil Aviation
Department, Forest Conservation Act, 1980 and Wildlife (Protection) Act,
1972 etc, shall be obtained, as applicable by project proponents from the
respective competent authorities, LA

12. The project proponent shall advertise in at least two local Newspapers
widely circulated in the region, one of which shall be in the vernacular
language informing that the project has been accorded CRZ Clearance and
copies of clearance letters are available with the State Pollution Control
Board and may also be seer. on the website of the Ministry of Environment
and Forests at http://www.envfor.nic.in. The advertisement should be made
within 10 days from the date of receipt of the Clearance letter and a copy of
the same should be forwarded to the Regional office of this Ministry at
Bhopal.

13. " This Clearance is subject to final order of the Hon'ble Supreme Court
of India in the matter of Goa Foundation Vs. Union of India in Writ Petition
(Civil) No.460 of 2004 as may be applicable to this project,

14. Any appeal against this clearance shall lie with the National Green
Tribunal, if preferred, within a period of 30 days as prescribed under Section
16 of the National Green Tribunal Act, 2010.

15. Status of compliance to the various stipulated environmental
conditions and environmental safeguards will ‘be uploaded by the project
proponent in its website,

16. A copy of the clearance letter shall be sent by the proponent to
concerned Panchayat, Zilla Parisad/Municipal Corporation, Urban Local
Body and, the Local NGO, if any, from whom suggestions/representations, if

e ¥
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i
!
any, we';-e received while processing the proposal. The clearance letter ghal‘l ’

also be put on the website of the company by the proponent.’ . l

17, The proponent shall upload the status of compliance of the stipulate
EC conditions, including results of monitored data on their. website and
shall update the same periodically. It shall simultaneously be sent to thé
Regional Office of MoEF, the respective Zonal Office of CPCB and the SPCB. |
|

18. The project proponent shall also submit six monthly reports on thc'(
status of compliance of the' stipulated EC conditions including results of
monitored data (both in hard copies as well as by e-mail) to the reSpectivT
Regional Office of MoEF, the respective Zonal Office of CPCB and the SPCB, i
19. The environmental statement for cach financial ‘year ending 31s
March in Form-V as is mandated to be submitted. by the project proponent
to the concerned State Pollution Control Board as prescribed under the
Environment (Protection) Rules, 1986, ds amended subsequently, shall also
be put on the website of the company along with the status of compliance of
EC conditions and shall also be sent to the respective Regional Offices of
MoEF by e-mail,

il
: {Lalit Kapur}
'Director gm—mh

Copy to: :

1. The Secretary, Department of Environment, Govt, of Maharashtra,
Mantralaya, Mumbai - 400 032.

2, The Chairman, CPCB, Parivesh Bhawan, CBD-cum-Office Complex,
East Arjun Nagar, Delhi - 32, i :

3.  The Chairman, Maharashtra Coastal Zone Management Authority,
Room No.217 (Annexe), Mantralaya, Mumbai - 400 032, ,

4, The Chairman, Maharashtra Pollution Control Board,. Kalpataru
Points, 37 & 4t floor, Opp. Cine Planet, Sion Circle, Sion (E)
Muymbai-400 022.

S.  The Chief Conservator of Forests, Ministry of Environment and
Forests, Regional Office, Western Region, Kendriya Paryavaran
Bhavan, Link, Road Nao, 3, Ravishankar Nagar, Bhopal~ 462016 (M.P.)

6, Guard File.

T Monitoring Cell,

(Lalit Kapur)
Director (IA-II1)
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Ex—4L

STATE LEVEL ENVIRONMENT IMPACT ASSESSMENT AUTHORITY
SEAC- T .r.avﬂrci;

Environinent departmun
Room No, 217, 2™ flgor,
Mantralaya, Annexe,
Mumbai- 400 032,
Date:2 fl-b'l‘wy?o 17.

To,

Mis. Maharashtra State Road,

Development Corporation Limiied (MSRDC),

D2, KC Marg, Nliyanand Nagar, ONGC Colony.
s Bandra West, Mambai, Maharashira 400050

!
Subjeet: ; Environment clearance for Proposed Versova Bandra Sen Link ( VB§L) Project

in Mumbai, Maharashtra State by MSRDC,

Sir,

This has reference 10 your communication on the ahove mentioned subject. Thi praposal
was considered: as per the EIA Notification - 2006, by the Stute Level Expert Appraisul
Commiuce-1, Maharashira. in its |3 mecting and recommend the project for prior
environmental clearance 1o SEIAA. Information submitteq by you has been consi by Stuie

Level Environment Impact Assessment Authority in fis 107" meetings,

H
2. It is noted that the proposl is considered by SEAC-l under screening category 8(b) B1 as

Address: Maharashira Stare Road Development’

iV

per EIA Notfication 2006,

Brief Informztion of the project submiiited by you is us below- i

I [Name of the Project Versova Bandra Ses Link (VAST) Projest i Mombi, |

3 Maharashira Stgre i !

2 | Name, address, ¢-mail & Contact | Name: Mr. R.B. Gadges Mr, Shreekant, V. Jadhny, l ﬁ'
Proponant y i i

no. of S
Corporation Limited (MSRDC), D-2, KC Marg,

]

Nityanand Nagar, ONGC Colony, Bandra West, Mimbai, ;

Mahurashtra 400050
Telephone Number: 02226400190/ 26400204/

26558175/ 26558176/ 26433908
Email 19: yadge 101 igunnileony

3 |Name of Consultant ’Addm:z M/s Fine Envirolech Enginecrs

4 |Accreditation of Consuliant ~ |NABET- Q1159 ™
J(NABET Accreditation) ‘
i

i

" EC SEIAA Table liem No - 02 Mecting No -107*

o e e s e

e e e et e e e

o~
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§ [ New Project New Project
rl:‘xpnmioninexialingprqiccl ‘
Mademization 'Diversifitation in
existing project :
{ & [IFexpansion/ Diversification, * | Not Applicable N ’
Whether environmental clearance " W r A
I, | Has been obrained for existing i
|" [project (If yes, enclose a copy %
-with compliance “able) . X
{ 7 | Activitysehedulein the E)A 8(B)
’_ Natifieation
8 |Area Details Total plot arca (sg. m.);
, Bullt up arca (Sq. m.):
) Length of sea-link - 9,890 km

19 | Name of the Noified Industria] |
area / MIDC area
1
110/ TOR given by SEAC? (Ifyes | TOR for £C was granted by SEAC | in its 122™ meeling
then snecify the mesting) held on 26" February 2016,
11} Estimated capital cost of the R, 5516 Croes.
Project (including cost for land,
building, plant and maclinery
seperately) '
12 Locition details of the project: | The project is loeated along the West coast of Mumbai
from Bandra West 1o ] E
Versova in Mumbai City. Localion Plan is attached as
Annexure-) &
Bandra;
Latitude:- 1902°48.7" N,
Logitirde:- 72°49'23 6" €
Versova:
Latitude:- 19°07"29.3" N
Logitude:- 72"48'56,7" E
Elevation above Mean Sea Level (metres):- at MSL of
13.2
13| Distance from Protected Ares/ | The proposed sea link passes through the CRZ I, CRZ [
Critieally Polluled aress/ Eco- (i) and CRZ I (ii) along the sea side, Approx distance
sensilive areas/ interstate from Sanjay Gandhi National park Borivali is 10.20 kms.
boundaries g
14| Sewage generation and Amount of sewage generation (CMD): 16CMD from
treatment labour camp of casting yard. i
{roposed treatment for the sewage: mbkijle-S7P
Capacity of the STP tCMD) (If applieable):25 CMD
2e
EC 3EIAA Table ltem No - 02 Meeting Na - 107"

i
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The uuled'sewxgc will be reused for. spm;khﬂg_ & dust
containment excess if any wnllbe drcuned 10 Network of’ }

MCGM.

15 Solid waste Management

Solid waste gencraled during Constmibn phasy
from Pife' and Pilecap.
(.onstnmion phan wasle gencrau'd wa; approx.:
m'/day

Solld wasles wera dlsposcd through dumpers orf the same

day withou! storing at site.

=

80.000

The power was oblained through Reliance Powdr Supply

16| Energy
During construction phasc the pmm- requiremenl was
100KVA -
However provision was nmde for,2 nos diesel pawer ]
generating sets of capucity 100 KVA a5 backup. :
Adequate height stack will be provided to DG s X
17| Environmental Construction Phase: ;
Managemen: plan SR. | ITEMS COST (INR) I
AB“‘#“ 'g No DURING |
e CONSTRUCTION  |!
PER YEAR !
| AIR : 14,4¢,000 l
ENVIRONMENT i
i
2 WATER 672,000 :
ENVIRONMENT ' !
3 | NOISE 1.20,000
ENVIRONMENT |
TOTAL EMP COST | 22,32,000.00

Operation Phase:

Disaster Management Plan & CSR

SR, | ITEMS- COST (INR} :
No DURING |
|OPERATION PER |,
YEAR
| AIR 4,80,000.00 !
ENVIRONMENT
2. | WATER 2,24.000.00 i
. " | ENVIRONMENT :
3 NOISE 40,000.00 .
ENVIRONMENT i
TOTAL EMP COST | 7.44,000.00 l

EC SEIAA Tablg ltem No - 02 Meeting No 107"

3
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175



1 '
[ r SR. T ITEMS . i :
! ! No : . COST{INR
I T %
[ : I~ | Fully cquipped L.ile saving 75 lat
boats ot 2 location ¢ i
2 [Training to MSRDC st & 307
| Concessiunaire staff for DMP . i
[ 3. | Environmental & sacia] - N 1
| g AWarcness program. -
| 4 | Green arcas . 42 lncs
| _ [“Total 172 !
ISI‘EM'Suhmiued (17 yes then Yes TR S
submit the salient feutures) Executive Summary is attached as Annexure-2

& The proposal has been considered by SEIAA I fts 107 meeting & decided tol accord
environmentil clearance 10 the said project under the provisions of Environinent {Impact
Assessment Natificalion, 2006 subject 1o implementation of the following terms and

conditions:
General Conditinns for Pre construction phase: -

(i)
(i)

(i)
(iv)

{v)

(vi)

{vii)

Mo mangrove shall be disturh
In case of any change in the location of casting yurd PP shall approach SEIAA for
Iresh approval, ‘

PP shalf comply with the fssues raised by MCZMA/CRZ. ;
This environmental clearance'is jssued subject to land wuse verification, Local
authority / ¢lanning authority should ensure this with respect.ta Rules, Regulations,
Notifications, Govemment Resulutions. Circulars, etc. issued if any.
Judgmenis/osders issued by Hon'ble High Coun, Honble NGT, Hon'ble Su
Court regarding DCR provisians, environmenta| issucs applicable in this maner
should be verified. PP should submit exactly the same plans appraised by corcem

. SEAC and SEIAA. If any discrepancy found in the plens submitted or détails

provided in the above pars may be reported to environment department, (This
environments] clearance issued with respect to the environmenta) consideration ahd it
docs not meas that State Level Impact Assessment Authority (SEIAA) approved the
proposed lang use.

Exwaste shall be disposed through Awthorized vendor es per E-waste (Managenkent
and Handling) Rules. 2016.

The permissions/approval shall be issued hy the competent Authority lo the project
only afler ensuring sustained connectivity of sewer Jine to the project sie and praper
disposal of teented water as per environmental nonns. .

This environmental clearance is issued subjeci to obtaining NOC from Forestry] &
Wild life angbs including elearnnce from the sionding committee of the Natiahal
Board for \ild life as if applicable &.this environment clearance doemm‘neec ly
implics that Forestry & Wild life clearance -granted to the project which will be

considered sepurately on merit. .
W
EC SEIAA Table ftern No - 02 Mseting No -(07*
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FOTN P AS

’ i T

(viii) "Consent for Establishinent® shal) be ahiained from Mghamﬁ&a Potluion Control *
Board under Afr-snd Waler.Act and n copy shall be submitted 1o the Enyironment
departmient before start of any construction work at the site,

(%) Al required sanitary sed hopiemic ameavores Yol be i pare mﬂﬂﬁﬂ ’

consiruction activities and w bs wmalmained throughout the congiruction il

~

General Co"ndilioni for Construction Phase-

(0 Provision shalf be made for the housing of eonstructicn labour within the site-with

all neceasary infrastructure und facilltles such as fuel for cooking, mobile tllets,
mobile STP, safe drinking water, medical iealih care, créche nwd First Ald Room
cle. ' H

B 0 |
(ii) A&eqmte drinking water and saniary facilitics should be provided for :on_lxmclim'
Workers al the site, Provision should be made for mobile toilets. The safe isposal
of wu(;exm:r and solid wastes peneratod during the construction, phuse should ba
ensured, : '

. solid waste should be disposed off 1y the approved sites for tand Glling aller

(H)  The sollcl weste generated should be properly caliceted and segregared, yinen
recovering recycluble material, NF

. i
{iv)  Dispasal of muck during congiruction phase should na ereale any adverie cd‘cc: "
the aelghboring communitics and be disposed taking thé HECESSHrY provuutions fur
general safely and health aspeets of people, only i approved sites with the approval

af competunt authorlty. i
1

|
{v)  Amangement shell be made that waste water and storm waler do nol get mixed,

{vi)  AIl the topsoll excavated during construction aciivities should be stared for lLe in -
hortlcuiture: / landscope dovelopment within the project site. si b L
(vil) Additlonal s0il for leveling of the proposed she shall be gencrated within the|sites
pen b (to the extear passible) so that nnlml:éml;_a;a:;ymr‘n of the arca Is protected and
i ) improved, . 50

(vlil) Soll and ground water samples wiil be tesisd-to Bseennin that there 13 Ko throk
ground water quality by lenching ol hesvy metals and other-toxic contaminants,

»

{ix)  Constructior. spolls, Including biuminous material and other hezardous matetials
must not be allowed to.contaminate watercourses and the dumpsites for such
« materia] must be secured so that they should not leach fnto the ground watek,

Any hazardous asie generated during construction phase should be disposed oiY as
per applicable rules and norms with necessary dpprovals of the Mahamshtrn
Pollution Ct!n!ml Board, i * .

{x)

¥
EC'GEIAA Table ltem No =02 Meeting No -107*




%
"y
-

{xi)
txif)

(xiil)

{xiv)

{xv}
. .(xvi)

I\ i_i)

(xvili) Diesel power genérating sets propased as

L)

{xix}

{xx)

The- diesel gancriror‘sels tol be ;scii during: " T

| 1 g construction phase should be
sulphur _ diese! 1ype and should conform’ o Envirenmen
preseribed for air and noise emission standanls. - en!.: t'Prqtgaleh) R m

The digsel required fd operating D | }
i requfml. cl?:a{mncc n'olg cangcnm Susiﬁ:u:;‘ El!u?flﬂﬂin undergmund s

Vehicles hired for bringing :onstruéﬁun‘:.na!erhl 1o the site should be in ¢
condition and should have a pollution cheek cerfificaie and should conform
applicable aic and noise eiiission standards and shoutd be operated only durin,
nbn=peak hours, . LR "

Ambient naise levels should conform 1o residential standards both-during dsy on
pight, Incremental pollution loads on the ambient air and nolse quality should
closely monhored during canstruction phase. Adcqunie measuras should b made
reduce ambient air and noise level during consiruction phase, 50 85 1o conform
the stipulated standards by CPCBIMPCB. ; '
Water demand during eonstruction should be reduced by use of pre-m ixed conereie,
curing agents and ather best pructices referred. i

The gmund waler (Syeluid (L5 yuuliny vinels bw l.rlrid
with Ground Waler Authority. e reaularly in consultatio

ton menstires like installation of CFLs /TFLs for the lighting th
Iing should be integral part ol the projoct design ond should ¢
in pluee before project commlssioning. Use CFL3 and TFl.¢ should be propert
collected and disposed offfsent for recveling ns per the prevailing ‘guidelines/rtle
of the regulatory authority 10 avoid mercury coniamination. Use of solar panels ma
be done to the extent possible like istalling solar street Tights, common solar wat

heaters sysiem. Project proponent should ‘nstall, ofter ehecking Feasibility, solor
plus hybrid non-coitventional engrgy SOurce as souree of energy.

Frergy coaserval
areas vutside the bui

source of backup power for elevators ond
common area illumination duriny operation phose should be of enclased type and
conform lo rules made under the Edvironment (Protection) Act 1986, The haight of
slaek of DG sels should b tqual to the height necdéd for the combined capacity
all proposed DG sets, Use low sulphur diesel. The location of the DG sets may be

o4 wilh Maharashtra Poliuticn Control Board,

decided with in consultatt
onvolied to ¢nsure that it does aat exceed the presoribed
he nolse levels messured ol the boundary of the

Noise should be ¢
the permissible levals to coinply with the prevalen

sundards. Curing nighttime {
puilding shall be restricted 10
reguluthons,
Traffic congesticn ;n:ar thie entry and exit polnis from the r?m adjoining the
proposcd project site must be avoided. Paking should be fully internalized and ng

public space should be utilized.

ofie
KL SEIAA Tablc ltgm No- 02 Mecting No 107"
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(xx)

Regular supervision of thet above and uther ncusures Tor nionltoring sHould be in
place all through the congtruction phase, sa ns. fo avjd distue 10 .the
surroundings. : B . n e o [

{xxif) Under the provisions of Envirvnment (Protection) Act. 1986, legal action shall he

Initioted agalnst the project propomemy .1 v Trised Wak o W
project has becn started without obiaining environmental clearance, -

{xxiii) Six manthly monttoring reports should be submitied 10 the Regianal oflice MoEF,

:’  Bhopol \«lrlth copy 0 this depariment and MPCB, |

General Condirlans for P_oas-jwuatrﬁ:llouhmrmon.pInm.-' .

0]

[{1)]
(iiy

()

(vl

(villy

Project proponent shall ensure completion of TP, MSW dispasal facifity, ;
development’ prior 10 occupatlon of the buildings. As agreed during th
maeting, PP 1o explore possibilley of utilizing excess reated water inthe adfpcent ircu
for gordening before discharging it into sewer line No physical vecupation or
olfotment will be given vnless all above ssid enviroamental infrastructure i insmiled
and madg functional including water requirement In Para 3, Prioe-certification from
appropriate authorily shall be obiained, }

A complete set of il the documents submitied to Department should be forwarded 1o
the Local authority and MPCB,

In the case of any change(s) in the scope of the project, the project would Tequire a
fresh nppraisal by this Departinent.

A separaty cnvironment management cefl with qualified swif shall be sl up for
Implementationar the stlpulated environmental safeguards, ]

Seporale funds shall be allocated for implemnentation of' environmental protecti
measures/EMP along with ftem-wise breaks-up, These cost shall be included as £
of the project cost, The funds earmarked for the environment prorection measurcs
shall not b diverted for other purposus ond year-wise-expenditure should reported to
the MPCB & this department, * |

The project management shall advertise af lust in two h&l newspapers | widely

. ¢lrculnted In the reglon around the project, one, of which shall be In the Maraihi

language of the local concerned within seven diys of issue of this Iuer. Informing
ihat the projest has been accorded environmental clearance and copies of ¢learance
letter are available with the Maharashtra Polligtion Conirol Boord and may filso he

seen al Websileul "y pooe o0 o

P'roject managentont should submit hatk yeerly venipljaee SRS i1 Wewesl N sl
stipulated prior environment ¢learsnce terms and ¢onditlons In hard & soft copies (o

the MPCB & this depariment, on |* June & 1™ December of each calendar year,

A capy of the clearance letter shn'“ be sent by proponent 1o the concered Mupleipsl
Corporation and the local NGO, If’ any, from whom suggﬁliunsfrcprcscnuliﬁbm.,if

: P
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any, were rbceiyrd_wﬁile Processing the promasal, The vlekmsse Wiy shs!] alan e
put on the website of'1e Compiny by the pruponens, = . -

(ix)  The proponent shall uplood the status of complfance of the stipulated EC conditions,
Including results of monitored daia on their ‘webslta and sha)l update the same
perlodically, i1 shall simulianzously be sent. g the Reglonel OfMice of MokF, (he
respeclive Zanal Office of CPCB and e SPCH. The eritetla poliutant fevels namety:

. SPM, RSPM S0, NOx (amibient Jevels as well g slack emissions) or criiea sector
parameters, indicated for the project stiall i i and dlisplayed ar » eonseénicn
location near the main gare of the company in the public doinain, |

(X)  “The project ‘proponent shail algy submir gix monthly reports on te & s of
compilance of the stipulated EC eondltions including results of monitored day (both
in haed eopies ns well as by e-mali} 1o the respective Regionnl Office of MoE[, the

. Fespective Zonal OfMfce of CPC'B and the SPCB, -

(xi¥  The environmennt Stutement Jur ench Muungrg S i M8 17 Mupmly |y FW]V n

. is mandated o be submitied by the Project proponent o the eoncemed Stnte Pollytion

Contrul Beard s .preseribed under the Environment (Protection) Rules, 198 G, a3

smended subscquently, shall also be put on the website of the company elong with the

Status of’ Gompliance of EC conditions and shall lso be sent to the mpee"xlve
'

Regional Offiues of MOEF by evmall,

; |
4. The environmental ciearance js being issued without prejudice 1o the action initiated wF:
EP Act or any court case pending in the court of [aw and 1t does not mean that pro
prapenent ‘has not violawed any cavitonmenial Inwg in the past and whatever dacision
uinder T el ar ¥ 1he Hon'hle conrt will he hindiag vn the project prapenens: Hence this
cleurance dues not give ity i he penject peopunent in te case fiked against him,! i
any or aclion iniliotéd under EP Acy,

.

S In case of submission of false docyment ang nonscomplinice of stipulnted mndill;ﬂls;
Authority/ Environment Depurtment will revoke or suspend the Environmentul Clearan
without uny intimallon and Initiate appropriate leyal action under Envlmme_mﬁl )

Protection Act: 1986,
6. ‘The Environment depnriment reserves the rig.hl 10'0dd ony stringent condition or o revokt

the cleurance i conilitions stipulated are not implemented 1o the satisfaction of the
department or for that matter, far any other administeative reason.

Validity of Environment Clearance; The enviranmental elesrance uc-:c‘n:ded shal] L
valid s per EIA- Notilieation. 2006, sny amendments by MoEF&CC Notilicarion dmu?
2" April, 2015, :

) In case vl any deviation or alteration jn the project propused frurh those submirted to fhis

3 )
depariment for clearance, o fresh reference should be made (o the department to assess ﬂw'
adequacy ol the condition(s) imposed and ta meopnrie additlonal environmeniu

proteclion measures required, ifany,

J ipuiati i Prevention a
- The ubove stipuiations would be enforced amang others under the Water (| nl !
Contro} of Pollution) Act, 1974, the Alr (Prevention and Control of Pollution) Act. 1931,

8.
L SLIAA Table ltemn Nu =1 2 Nieting Nu 107"




the Environment {Prouu‘llouj "Act, [986 and rules thére under, Haiedous' \_nﬂ'ds
(Management and Handling) Rules, 1989 aud its amendments, the public 1 ility

Insurance Act, 1991 and it} anmendments,

*10. Any- appeal against thls' environmenial clesrance shall lie with the Natlona! Geven

Tribunal (Western Zoms Bench, PurthNew Adwiniwsive Quilding, 1 Flags, O, Wi,

Opposite Councll Hall, Pune, If prefierred, within 30 days us preseribed under Seetion
of the Natiggal Green Tribunal Ac1, 2010,

Member retry, A

Copy to;

Shri. Johny Joseph, Chairman,IAS (Reid.), SEAC-II, -ofTice of e Lokayukiu w
New Up- Lokayukia, New Administrutive Building, 1* floar, Madar: Camia Rar 2
Mumbai,

1

2. Additional Sccretary, MOEF, *MoEF& CC, Indiru Paryuvaran Dhiovan, Jorbi
Road, Aligsnj: Nﬂhl' Delhi-110003. .

J. The MoEF, Regional Office, Nagpur.

4. 1A~ Division. Monltoring Cell, MoEF& CC, Indira Paryavaran Bhavan, Jorbdzh

== Road, Aliganj, New Delhi-1 10003,
5. Managing Dircctor, MSEDCL. MG Road, Fort, Mumbai

6. Commissiuner, Mumhai i\lunéuiq.n € cuporihen.

7. Member Sccretary,Maharashura Pollution Cuntrol Board, with request 10 display

copy of the clearance,
8 Reglonal Office, MPCB, Mumbai,
- Select file (1C-3)
. * " (EC uploaded on J3+24247) -

b

e

' R
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s LY —
Minutes of the 127" meeting of ﬂ‘\‘a -Mnﬂa?a‘s‘liim Lhﬁ%&m@ ;
' Authority (ACZMA) héld on 02" November, 2018 .. - - | ¢
Minutes of the 127™ meeting of the Maharashtra Coastal Zone Managere
Authority (MCZMA) held under the Chairmanship of Principal Secretdr
Environment on 02" November, 2018 in conference Hall, 7™ Floo
Montralaya, Mumbal., List of the members présent in the meeting

enclosed os Annexure-I,

I

X ' ‘
Item No.1: Discussion on final Coasial Zone Management Plans (CZMP) at
I

Mumbai City, Mumbai Suburban, ‘Raigad, Ratnagiri & Sindhudy
Districts ' I

The Authority noted that the MoEF, New Delhi vide letter dated 16"
August, 2018 approved the CZMPs of Greater Mumbai, Raigad, Ratnagiri an
Sindhudurg districts, under provisions of the CRZ Notification, 2011.., Th
Authority taok on record the 'said approved CZMPs, The Concern Plannin
Authdrities / District Collector shall implement the said approved CZMPs in
their Jurisdiction. The Autharity further noted that findlization of the draft
CZMPs of Thane & Palghar, Navi Mumbai & Uran area is nearing completion,

Item No.2: Regarding MCZMA staff pattern -

The MCZMA felt the necessity of the secretarial -assistance and
qualified, experienced technical staff to assist in providing technical inputs
There is no regulor staff support available from the Ervironment Department,
for functioning of the MCZMA. There is a need to fix the staffing pattern for
MCZMA at least on long term basis, The current contractual staff of MCZMA
has satisfactorily assisted for the speedy functioning of the MCZMA. The
payment for contractual slaff has been paid from the MCZMA account. The
Authority noted the decision of 117™ meeting of the MCZMA.

Now, after deliberation, the Authority decided to make a pay of current
working staff such as Law Officer, CoaStal Officers & Project Analyst shall be
Research Associates-C plus Rs. 10,000/- pm. Clerk cum Typist pay shall be Rs,
25,000/, Office Boy/ driver pay shall be Rs, 20,000 pm,
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Minutes of the 127t meeting 9f the Maharashtra Coastal Zohe Man J‘er.nenf
Authority (MCZMA) held on 02" November, 2018 . J >

The Authority after deliberation decided to defer the matter for want o g
Information such as leyout of the proposed activities superimposed on approved

CZMP under CRZ Not/fieation, 2011 and whether activities are proposed in} ,
mangrove area, '

- Bandra Sea Link Project (VBsLp) by MSRDC

The MSRDC officials presented the matter before the Autherity. The MSRDC
officials presented that MoEF, New Delhl vide letter dated 9™ Jan, 2013 s

granted the CRZ clearance 1o the project of VBSL. Now, MSRDC r'equesféq!i
MCZMA to extend the validity of the said CRz clearance.

The Authority noted the ag per the Amendment dated ¢'h March, 2018 ini CRZ
Notification, 2011:

"The clearance accorded to the projects under this hotification shall be Yalid
for a period of seven vears from the date of Issue of such clearance:

Provided that the construction activities shall commence within o period of five
years from the date of the issue of clearance and the: construction be
ate

completed and the operations be comrienced within seven years from the
of issue of such clearance: ‘

Provided further that the period of validity may be extended for a maximum
period of three years in case an application is made to the concerned authority
by the applicant within the validity period, along with recommendation for
extension of vaiidity of the clearance by the concerned State / Union Territ ory
Coastal Zone Management Authority*:

The MSRDC officials presented that there is no change in project profile,
It was further informed that around 2.9907 Ha of mangrove will be affected
due to project, for which forest and High Court permission will be obtained,

After deliberations, the Autharity decided to recommend the matter to
MoEF for extending the validity of the CRZ clearance granted to the project.

Page 33 of 51 Frfidn

Ttem No 30: | Regarding extension of validity of CRZ ¢learance of VJréova
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Oftice of Addl. Pfincipa] Chiief Conservator of Forests, Mangrdve Cell, Mumbai ©
S.RA, Building, Second Floor. AnantKanekar Marg, Bandsa East. 400 051
Phone/Fax No.022-2659158%6 Email:- ecfmangrove @ mahafg rest.gov.in

R e O, .--_.....wq-.--‘_..."-_-..-..-....---.---._4..‘..- Hiierhinte et T T

O No. land/FCA/ 1) 2 /2018-19,
are-) 1 “’l 1$ Bandrd(E) Mumbui.

N y Additional Principal (“hicll'(‘unsen'umr of Forest
& Nodal Officer,
“Maharashtra State, Nagpur,

Sub - Pruposed Construction of Versova - Bandry Soy Link, ut Village - ¥ersova,
luhu&Bundry (Dande). District - Mumhoi Suburban,

Rel.-|. MSRDC ulfice lelter no, MSRDCAO2IMD (Engy, 1V BSL2018/3766
i, 08/05/20) §.

" 2. Divisional Foreyt Officer, Mumbai Mangrove Conservation Unil Jetter no.
Land/739 4. 27106/2018, ;

Executive Enpineer MSRDC, Mumbai hay applied for diverx[un ol 2,9907 ha. lund for Proposed
Construction of Versovy - Bundra Sea Link, at Village - Versava, Juhy &Bandra|(Dande), District - -

Mumbai Suburban, The project authority bas subiited hard copy of 1he propasal to Divisional Forest
Officer. MMCU office.

02, The user agency has submitted the proposil for the diversion of 2,9907 ha, mangrove forest area
under Forest (Conscrvation) Act 1980 as below @

i
]

Se. i ltem of work Survey No, / Area in ha, 'b_Legalstnm; T.;
o T _cisny | T R
I Construction of CrS No. 1276 29607 Reserved Fores|
i Versova - Bandry ' '

L Sea Link, at Village - ] |

{7 Versova, Jubu FCTS No. 1217, . Mangrave Forest

: Juhu&Bandry 1213 (), 962 (p) i = I

| i tDande) i ; E l“""‘""‘““*“"" H =
! ‘f‘ ~Bandra | CTS No. C71662 | Reserved Farest

N M IR by o
L"}f_ —Total 29907 l _ .

03 The User Agency shall nof colleetany toll from the vehicles carrying forest affice Jemployee on
duly. .

[
\

4:" Proposed mangrove forest area for the non forest activity is jointly inspected by_Assistanl
] "."'j,.{‘omcrva:or of Forests, Mumbaj Mangrove Conservation Unit on 23/ 05/ ZQIF in |the presence of
\V/' Divisional Forest Officer on dt.25 / 05 2017. Sile Inspection Report is attached in the proposal.

L iR




05, The user Agency has suamitted the Xerox copy of centificate of Collector Munjbai
regarding the compliance tnder Schedulo Tribes and: Other Traditionnl  Farest
{Recognition of Rights) Act 2006. .

Suburban
Dwellers

06. Divisional Forest Offjier, MMCU ollice has certified tha there are 1583 trdes of varjous

species and girth in the area propased for diversi

on. Ciirth and speciey wise break up is hs under ;-

N R T T Y Y TV e L
| ( 1530 [ 3145 | 36601 G175 ] 7690 91-105 | Tor-i3o] 2138 136 & | ot |
TN W . BT S SO WO | " '3 N
| Mangrove | 600 | 442 ]430 82 1 90 7 173 0 1585 )

07. There is no violation of Forest (Conservation) Act 1980 & ity guidelines as coritied
signatory authority. '

#9.  The area belongs to Eco wulue |1 and density of forest is 0.4 - 0.6 {Dense Torest)

0. The user agency has submitted an undertaking to defray the cost of Net Present
forest land proposed for diversion.

11, Divisional Forest Officer. MMCU olTice certitied that the. proposed project is 8.1 1
the boundiry of Sanjay Gandhi Mational Park Borivali, Mumbui and the distance from Tha

by under

Value of

km fram
ne Creek

Flamingo Sanctuary is 12.15 km, Divisional Forest Officer, MMCU also mentioned that|the project

will not have uny adverse effects on the wildlife within Thane Creck Flamingo Sancluary

12, The user agency has suggesied and provided 2,9907 ha, of compensatory uﬂhr:sLa

I

tion land

in lieu of the diveried mongrove forest af Village Charkop survey no. 39 “fal. Bofivali Dist.
Mumbai Suburban. The collector Mumbai Suburban has reported the above land is avpilable for
compensatory afforestation. A copy of the above report is enclosed. The Divisional Forast Officer,

MMCU office has made site inspection and submitied the suitabilily certificatz alang
mups,

12 Divisional Forest Officer, MMCU office has recommended the proposal for approyal,

with the

Serutiny of the proposal hus been carried ol by Divisional Forest Of licer, MMQLJ office.

Three sets of proposal were submitted herewith for favour of furlher actioy.

. . . < RARY
Eaclosed : 2 copies ol proposal,

AdulL. Principal CRiel Conse
Forest,

vator of’

Mangrove Cell, Mumbhi

Copy 10 :- 01, Deputy Conservator of Forests, (T) Thane For information and necessary acti
02. Chief Conservator of Forest (T) Thane, for information and necessary actjond
03. Executive Engineer, MSRDC, Mumbai for information and necessur, actio

O,
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EX‘F. |

'
b O ¢ e ey < -
_ e

- ! i T N—
. E .

Veraw - Additional s
S _ nal Principy Chle! Conservator of Forests ang Nodal Officq,
A\ & A .+ Mahacashtra State, Nagpye . . - 0 :
"xrg B e Flrst Flaor, 'E"Mn; Van Bhavan, Cly]| l,-'ﬂ“;’Nt}ﬁur-q'iom; . -
Certified by 50 Telng. (9742) 2556946, Fax no. (0722} 2550875
0 i - N 1 ’ 2 . . & WY s b
9001:2015 all Welbsite: iaforest woh

Sub. Diversion 0f 29507 ha, mangrove forest fang 1
for Construction of Versova-Bandr Sea link |
“at Village-Versova Juhy ang Béndra {bande) In’ 7
. Mumbal Suburban In the state of Mahaharashira
Yo 8 n
Na, ; Gesk-17/NC/W/ID 12647/166)/ A7 5/2018-19 .
agpur 440003, Datesk {4 /12 } 201

To,

P Addl, Principal Chlef Conservator of Forests (Ceritral),
Government of India, Ministry of Environment, Forests & Climate Change,
Reglonal Office (WC2), Ground Fluor, Fast Wing, :
New Secretariat Bullding, Civil Uinas,
Nagpur 440001

Refi-  Additional Princigal mtefConse:_vgndr of Forests, Mangrave Cell, Mumbai letter No
[and/FCA/1412/2018-19 dated 01/10/2018 . I

Slr,

The project has been Initiated by Executive Engineer, Maharashtra State Road Developmen
Corporatlon (MSRDC) Ltd, opposite Bandra Reclamation bus depot Bandra (W} Mumbal fo )
Construction of Versova-Bandra Sea link at Village-Versova,Juhu And Bandra {Dande) in Mumbaﬁ .
Suburban, Total non forest land involved in the project Is 44.3977 ha, The details of forest land

praposed for diversion is as under- ;

j ’ Item‘ Village Takika & Survey No/CST | Arealnha, | Legal Status *

. District ' |No 3 &
Proposed | Versova Taluka- | PR No 1276 0.1413 Reseqved Forest - |
Versova | Juhu i Andherl | 1217 (New 2.1250 Mangrove Forest e
Bandra District- | Mangrove) - /\dentified Forest 4
Sealink by | Juhu Mumbal | PRNo 1213P | 05008 Mangrove Farest
MSARDC {Koliwada) Suburban | PR No962p. | 0.1165 Mangrove

Forest/Mud Plot
Bandra (Dande) /1662 (New  [03071 | Reserved Forest
Mangrove) ,
: Total | 2.9507

L
MSROC Is & corporation established and fully owned by the Government of Maha (;:T,h:;:
through a resalution on 09/07/1396 and has been Incorporated as a limited company ‘::n A
companies Act 1956 on 02/08/1996 and malnly deals with the properties and s eltsncﬂghr:s ani
movables and immovable Including land, road projects, flyover projects, tol collect:he canirol 0
works under construction which vasted with the State Government and were under -
the Public Works Department, These have been SUbsequently transferred to MSROC.

3
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‘;wumbal Is the econam; ; .

mical capita] of : : !
:::r:"::‘:;‘b‘ s"'e fast developing wir man comh;;:f :r::?a'vT:,m;m’"“““. the large populatiop 5
i ejwv; f]?:d and the Western Expregs Hfghmy Bo:h r:ge“t::i?u ble

8L There | " 5 4ds’

on these roads leads to ;en[auvoi?:rl:palc: e e for the xpanshon of these foads. The congesflon
congested roads, pg e A l::dt :;e‘"Thefafbre there was & need 1o find an alternatiye ¢ lthe
Mumbal has a long coast. " 4able for expansion the best alternative Is sea finy g

The Versova Bandra sea link fs pp ; !
Y Propog
;L::)u;bsc:;f :&umbal. The length of the g, llni heg:l at:gi:ﬂd::&loped i o
ar's Club. The sea link will have 444 | X v
about minimym loss e o the s o n bas e

of mangrova during conistruction of the project. i nne. )
only road on stilt “shall be corstructed, Ggy i v yonnls g 1.
December 2009

erpment of Msharashtra lauhched the project In
and accorded administragy, I ' - 1
el . '® approval vide Ng _ZOOBIC No' 121/Road § da d.
The total area

required for the projacy Is 47,3884 ha among which 29907 ha falle in
PmtectedfMangrove forest area fur‘ whlch clearance under the Forest {L‘or,senratlan} Act 1984 1s
required, ' , . o

Therefore the project authority has subm
land for construction of Versova-Bandra Sea iy
Mumbal Suburban un :

Itted the proposal for diversion of 2.9907ha, forbst
k at Village-Versova, Juhy and Bandra (Dande} {In
der Forest {Conservation) Act 1980, - ’ :

The proposal has been submitted by Additional Pring b
Mangrove Cell, Mumbal vide letter No land/FCA/1412/2018-19 dated 01/10/2018 alongwith
fallowing documents as prescribed In Government Circular, Revenue and Forest Department

No.FLDﬁbBJJZMl/(A)/F-B. dated 20/03/1982 as well as per Govemm_ent of India's Instrirctions
fssued from time to time :- )

pal Chief Conservator of Fore 3

1) The. Divisional Forest Officer (Mangrave), Mumbai Mangrove Conservation Unit,

Mumbai has certifiad that demand of mangrove forest land for proposed project Is the
barest minimurn demand of the forest fand.

1
2) The Oivistonal Forest Officer (Mangrove), Mumbal Mangrove Consarvation Urt‘Lt,
Mumbai has certified that the projected area fs not included In the area of any Natioral
Park, Wildlife Sanctuary, or Nature Reserve Nearest boundary of SGNP Is at 8.11 km and.
distance from Thane Creek Flamingo Sanctuary Is at 12,15 km from proposed area ﬂir
diversion, 8

3) The Divisional Forest Officer (Mangrove), Mumbal Mangrove Conservation Unit,
Mumbai has certified that the proposed profect [s beyond Eco Sensitive Zone of Sanjay
Gandhl National Park, Barivall & Thine Creek Flamingo Sanctuary,

4)  Divisional Forest Officer (Mangrove), Mumbal Mangrove Conservation Unt, Mumbh
certified that there is no violation of Forest {Canservation} Act 1380 or ts guidelines.

5| The Divisional Forest Officer (Mangrove), Mumbal Mangrove Conservation l::.
Mumbal has certified that the alternative for the proposed project has been exam
- In detalled, thérefore It cannot be located completely on non forest land.

0, &

"

. 6) i The Divisional Forest Officer, Mumbal Mangrove Conservation Unlt.NMU';h;‘m:

" certifled that 2.9907he land fearing Survey No 39, Compartment No ﬂg;estationi

.Charkop, Tehsll -Borivali, District Mumbal Suburban for compensatery a -
sultable for undertaking plantation from the managament point of vigw an

all sorts sorts of encumbances and encroachments,

oW e

Fad

Conservation Un
Divislonal Forest Officer (Mangrove), Mumbal Mangrove sato
. E]:mbal certified that the Survey No 39 of village-Charkap proposed for Compen .

=
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afforestation fang in llew of diyere: :

under provisions of Mahara]:m i
8pplication of
Reserved Fore
: Icti'ormv meaning of Forages as
interim Judgment of the Hop't)e

The Divisional Forest Officer
Mumbgl has certifled that the p angro
of cultural, historical, teligioys,

The Divisional Forest Officer (i
Mumbai hias submitteg the o

The Divisional Forest Officer (Mangro

Mumbal has certified that the proposed
0.4 to 0.6, )

The Divisional Forest Officer
Mumbal has certified that the

2
section 35 of jp,

8

8l

10)

1) {Mangro

"3 Private Forest (Acqqlsiuun]

N Forest Act 1927
st a5 well as oy Included In the area Identifieq
Infimated to the EXpert Commitree appoi
Supreme Court dated 2/un

Posed area [s not
archeologlcal or recreatlonal impartance

Project Involves felling

2L, e v

0097ha. forest lang 1o,

Proposed projecy 1
Act 1975 by virtue
are not fecognized a5

-

b
deemey.
25 per ¢

nted un Fr

and
d as “Foregt*

996,

vel, Mumbal Mangrove

Conservat)
likely to affect =% o

any monumenta| sitg :

ve), Mumbal Mangrove Consen.rat{on. UnIJ

She Inspection Report dated 25/05/207 onpageNo3, |

vel,
area

Mumbai Manxrovg

] Canservation Unit,
belm}g: to El:o-valqe

class-1l and density|

Mangrove Conservatian Unit,
of 1585 Species of

ve)i Mumbal

Mangrove,
{Avincenia marfnaj. Girth wise brea up is as under :» ¥
——
; L Tree Girth In Cms G
1530 | 3145.[ 4660 | 6175 76-90 | 91105 [ 106-120 12and | Torz |
abave *
600 | a42] a3 ] & 1" [ o 04 00 1585

12)  The Divislonal Forest Officer (Mangrove),

Mumbal certified that the non forest
Provisions of Maharashtri Private Forest
of sectfon 35 of Indian Forest Act 1927

Forest as well 25 not Inchided in the area identified as

meaning of Forests as Intimated to the
Judgment of the Hon'ble

upreme Court dated 12/12/1995,

Mumbai Mangrove Conservation Unit,-
Involved in the projéct are not under-
Isition) Act 1975 by virtue of application
Te not recognized as deemed Reserved
“Forest” s per the dictionary
expert Committee appointed under interim

land

(Acqu
and a

the cost of clearance/removal of
for diversion,

ertaking to defray the cost of compensatory

taking to defray the cost of Net Present Valus

13} The user agency has submitted an undertaking to bear
the vegetation growth fror the forest fand proposed

14)  The user agency has submitted an und
afforestation, '

15)  The user agency has submi:ted 2n under!
of the forest land proposed for diversion,

16)  The user agency has submitted the Environmental

 Environment Impart Assessment Authority (SE|AA)
02/02/2017,

17)  Theuseragency has submittfed the copy of CRZ cléarance.

18] The user agency has submitced the c?mpliance und
Traditlonal Forest Dwellers [Recognition of Rights)
Suburban District Certificate dated 09/&/2918.

18} The Divislonal Forest Officer (Mangrove),
Mumbal recommended the proposal

20)  Additional Principal Chief Conservator o

recommended the proposal

Mumbal Mangrove Conservation Unit,

f Forests, Mangrove Cell, Mumbal

clearance [ssued vide State Leve| .
letter No SEAC-I/CR 24/TC2 dated

er the Scheduled Tribes and Gther
Act 2006, vide Collector, Mumbal




In viéw of y
fConserv:tlnn)
).
il)

is, the [pr 053l s} rago,

Act, 1980 subject S mendey

n
the lollnwi.-,‘ con
The legaj status of the Jang requlréd Wil remain unchangeq;
The forest land shall not ba used for any purﬁO‘S!‘Oﬂ_i!( than specified In the project
M) The user agency will defray the eog ‘

of Net Present Valua of 2.5909 s
Per the latest guideline of GWernmem‘gr |,:d|a. oL . of for.m land 3

Iv)

v

vi)

vii)

ix)

©

@ The user agency will obtain CRZ Clearance from competent iuthorzty,, If required.

xi)

xin)

xlv)

x)

The user agency will de fray the ad

ditlonal / revised cost of Net Present valua of
85 per the latest guldeline of Gove / et Value of forestang

Mment of Indla.
Compensatory afforestation will pe falsed at the cost of yser agency on 2.9'907::;. Nen
Forest land bearlng Survey No. 39, Compartmerit No NA, 2t Village Charkop, Tehsi| 4
Borlvall, District Mumbai Suburbag + As per GOI guldelines dated 08
1000 plants per ha, to be phanted o

/1112017 at leasy
L n non  forést land identiffeg for €ompensatory
afforestation ' ik

_The user agency wil delray the cogt

of removal of 1585 trees [, the area. Hewever, only
the required and minimum nu

mber of trees will be felled. In situations where felling of
.Irees Is avoldable and such trees coyld pa transplanted, 2l effoits 1o transplant such trees

at a'pre designated site will be taken and additional expenditure, if any, in such casas shall
be at the cost of the user agency, '

The user agency In consultation with the State Gave
alternate habitat/home for the avifauna, who
project. Bird's nest artificially made out of eco
Including forest area and human settlements,
the project.

roment shall create and maintain an
S nesting trees are to be cleared in this
~friendly materlal shall be ysed |n the area,,
adjolning the forest areq being diverted far| .

fermission of Hon'ble High Court, Bombay shall be obtalned Iorlmprementing the project
mangrove areas as per llombay High Court order dated 27[q1/2ﬂ10 In PIL No. 87/2006

The boundary of the diverted forest land shall be demarcate§ on ground at the project
cost by erecting four feet high reinforced cement conerete pillars, each Inscribed with its
serlal number toward and hack bearlng and distance fram piflar to pilfar. *

The user agency will fuliill all the conditions mentioned In Environmental Clearance

issued by State Level Eavironmient Impact. Assessment Authority, Mumba vide
thelr letter No SEAC-1/CR 24/TC-2 dated 02/02/2017

No taxes / toll will be levied on the vehlcles of Forest Depertment plying on the sea link.

No additional or new path will be constructed Inside the forest area h.r transportation of
construction materials for e<ecution of the project work:

¢ I
Any ather conditions stipulated by Government at the time of submisslon of the proposa
wiil be binding to user agency.

- hall
All other conditions as may be mandatory under relevant Acts, Rules and Guidlellnes 5

'
i ]

i
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be compliéd with by the ﬁser agency

) Al necessa
'Y approval i )
‘be obtained bypp $ required for the

r -
the user sasicy befoce st Project as per prevalling laws of the land ‘T""'d

atutory sanction

Sin Ir: :s therefore requested that the

i . m ‘

s o Z:?-rp?:iﬂ?;e::d sp:inr::fi ﬁdfavour of Execulive Englrizer, Maharashtra State
, opposite Bard l

Mumbal for Construction of Versova- S0 kot lgevasos s o s o

Mumbal Suburban In the state st Village VersavaJuf and Banera {Dan

Act 1980, of Mahaharashtra unde section 2 (1) of the Forest (Conservation)

13]2)1]

Yours falthfully,

* (Vika Gupta}'

# Additiunz | Princlpal €hief Conservator of Forests
ne & Nodal Officer, Maharashtra State, Nagpur

\h\\

Copy submitted to Secretary (Forests), Revenye & Fores! Department, Mantralaya, Mumbai for

Information alungwith a copy of pro osal, e
Copy to Additional Princlpal Chief Conservator of Forests. Mangrove Celi, Mumbai,
Copy to Divislonal Forest Officer (M angrove}, Mumbal M ingrove 'Conservati_on Unit, Mumbal.

Copyto Executive Engineer, Maharashtra Stdte Road Development Corparatlon (MSRDC) Ltd,
opposite Bandra Reclamation bus depot Bandr.s (W) Mumbal.

Government of india may kindly be moved for diverstbn'of

oad
(W)
} In
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HNAIRHR Regional Qllice (WCZ)
GOYERNMENT OF INDIA

Ground Floor. East Wing

MINISTRY OF'ENVIRONMF.NT. FORESTS Civil Lines, Nagpur - 440001
& CLIMATE CHANGE E-mail: apccfeentral-ngp-mefi@gov.in
I : .

F.No. FC-IMH-13672018:NGP Y1444 Date: 20,12.2018
Ao,

The Secretary (Forests),
Revenue and Forest Department.
Hutatma Rajguru Chowk
Madam Cama Marg

Mantralaya, Mumbai - 400032,

Sub: Diversion of 2.9907 ha of forest land in favour of Maharashtra State Road
Development Corporation (MSRDC) Ltd. for Construction of Versova - Btindra Sea
Link at Village - Versova, Juhu and Bandra (Dande) in Mumbai Suburban in the
State of Maharashtra - Regarding.
Sir.

~The undersigned is directed 1o refer 10 APCCF & Nodal Office (FCA).
Maharashtra letter No. Desk-17/NC/I1/1.D 12647/(66)/1763/2018-19 Cated 1;.[2.20]8
on the above subject seeking prior approval of the Central Government under! Section-
2 of the Forest (Conservation) Act, 1980 and to say that the said proposal has been
examined by the Regional Office (WCZ) in light of relevam provisions of the Forest
(Conservation) Actl, 1980 and Guidelines issued thereunder. .

After careful examination of the proposal of the State Government and on the
basis of" the approval of the proposal by the Regional Empowered Commiitee. the
Central Government hereby accords ‘in-principle’ under Section - 2 of the Forest
(Conservation) Act, 1980 for diversion of 2,9907 ha ol forest land in favour of
Maharashtra State Road Development Corporation (MSRDC) Lid. for Constriction of
Versova - Bandra Sea Link at Village - Versova, Juhu and Bandra (Dande) in Mumbai
Suburban in the State ol Maharashtra subject to the fulfilment of the fpllowing
conditions:

(i) Legal status of the diverted forest land shall remain unchanged; .

(ii) Compensatory afforestation, over non forest land of 2.9907 ha. shall be raised by
the State Forest Depariment at the cost of User Agency:

(iii) The non-forest land identified for raising compensatory afforestation shall be
transferred and mutated in favour of the State Forest Department before lissue of
the Stage-11 clearance. = .

(iv) The non-forest iand transferred and mutated in favour of the Stae Forest
Department shall be notified by the State Government as RF under Section-4 or PF
under Section-29 of the Indian Forest Act. 1927 or under the relevant Sectjon(s) of

, a9 @mmﬂm New Secretarigt Building
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the local l'orest Act, latest within a period of six months from the da_te,lof' issuc of
‘Stage-11 approval, ‘The Nodal Officer shall report compliance in this régard along
with a copy of the original notification declaring the non-forest land unger Scction
4 or Section 29 of the Indian Forest Act, 1927 or under the relevant sections of the
Jocal Forest Aci, as the case may be, wilhin the stipulated period to the Central -
Government for information and record, oo ; .

(v) The User Agency shall transfer the cost of raising and maintaining the CA
plantation as per canditions (ii) stipulated above and for raising equal number of
mangrove plants as mentioned in condition (xxvi). at the current wage fate. to the
State Forest Department. The scheme may include appropriate provision for
anticipated cosl increase for works seheduled lor subscquent years,

(vi) The State Governmant shall charge the Net Present Value (NFV) of theiforest land
being diverted under this proposal from the Usér Agency as per the orﬂlers of the
Hon'ble Supreme Court of India dated 28.03.2008, 24.04.2008 and 09.05.2008 in
Writ Petition (Civit] No. 202/1995 and the guidelines jssued by this Mi ristry vide .
its letter No. 5-3/2007-FC dated 05.02.2009 in this rogurd::

{vii)At the time of payment of the Net Present Value (NPV) at the then prevailing rate,
the User Agency shall furnish an undertaking 1o pay the additional amount of

NPV, il so determired, as per the final decision of the Hon’ble Supreme Court of
India;

(viii) All the funds received from the User Agency under the project. excepl the lunds
realized for regeneratior/ demarcation of safety zone. shall be trarisferred to
~AMPA in the Saving Bank Account pertaining Lo the State concerned:
(ix) The User Agency shall obtain the Environment Clearance as per the prolvisions of N

the Environmental (Protection) Act, 1986, if required; ;

i
(x) The User Agency will obtain CRZ clearance from competent authority, i{ required;

(xi) The boundary of the diverted forest land shall be demarcated on Ercﬁhnd at the
praject cost by suitable structures; =

(xii) Wherever possible and lechnicu!l‘y feasible, the User Agency shall undertake
alforestation measures along the roads within the area diverted under this
approval, in consultation with the State Forest Department at the project ?ost;

{xiii) The reclamation of quarry should be done under the supervision of'! the Sute
Forest Department. The quarry shall be reclaimed and afforested cFmpieteiy
hetore the project is closed. ' !

(xiv) The User Agency will provide retuining walls, breast walls and dmin%ge as per
reguirement to make the slope stable.

(xv)The User agency. if required. will underiake comprehensive soil copservation
measures at the project cost in consultation with the State Forest Depurtment.

(xvi) The designing of cutverts/bridges. il any. over the natural sweams/riwrslcanals‘
should be done in such a manner that it does not hamper the natural jcourse of
water, does not give rise 1o water-logging. and also does not hamper moyement of
wild animals; z

(xvii)No labour camp shall be established on the forest land;

Py
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{xviii) Thé User Agency shall provide fuels preferably alternate fuels to thd labourers

and the staff working at the site so as 10 avoid any damage and pressiire on the
“nearby forest areas:

(xix) The forest fand shall not be used for any purpose other than that spﬁciéﬁed in the
proposal; '

(xx)The layout plan of the proposal shall not be changed without the prior aii:provn! of
the Central Government; 4

(xxi) The lorest land proposed to be diveried shall under no cirtums{ances be

transferred to any other agency, depariment or person without prior apprdval ol the
Central Government; :

(xxii)No damage to the flora and fauna of the-adjoining area shall be caﬁsed:

(xxiii) Revised Part- Il including details on Topography of the area, Geglogy and
Slope to erosion shall be submitted by DCF/ DFO. concerned along1 with the
compliance report; ' ‘

(xxiv) Detailed CA scheme including adequate funds for li:ﬁcing of CA are* shall be
prepared and submi:ted along with the compliance report;

(xxv)In covering letter, it is mentioned that 2.9907 ha falls in Protected’ ’ angrove
Forest area. where as the statement of area shows it also contains Reserved
Forest area, State Government may clarify the legal status of the land spught for
diversion and submit compliance before Stage- 11 approval:

{xxvi) State Government shall raise equal number of Mangrove treés ar anyl suitable
place at the cost of User Agency in addition to the CA plantation: i
(xxvii)Felling of trees shall be restricted 10 1585 trees. Any tree Felling shall| be done
only when'it is unavoidable and that too under strict supervision of the Sla‘fe Forest
Department:* )

(xxviii) No taxes/ toll will be levied on the vehicles of Forest Department ;%J_ving on
the proposed sea link: }

(xxix} The User Agency in consultation with the State Gavernment shall c+ale and
maintain alternate habitat/home for the avifauna, whose nesting trees to be
cleared in this project. Bird's nests artificially made out of eco-lriendly material
shall be used in the area, including forest area and human settiements, adjoining
the forest area being diverted for the project and submit a scheme aldng with
Stage-1 compliance;

(xxx)The State Government shall ensure that setlement of rights. in terms of the
Scheduled Tribes and Other ‘Traditional Forest Dwellers (Recognition o Forest
Rights) Act, 2006, if any, have been completed in accordance with the relevant
guidelines issued by the MoEF&CC in this regard. Original copy of the cqniﬁcale
dated 6,07.2013, issued by the concerned District Collector shall be sybmitted
along with the compliance report;

(xxxi) The User Agency shall submit six monthly seli-compliance reports fs on l“.
January and 1% July of every year to this office as well as to the Nodal Ofticer of

the State:

aers
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(xxxii)The State Government shall monitor compliance of conditions {of Forest
€learance and shall submit in this regard yearly report as on 31" Degember of
every year: - T

stipulate. from time 1o time, in the interest of conservation, protettion and

(xxxiii). Any other condition that the concerned Regional Office of this Mi Ii:r;try may
development of forests & wildlife: and }

. 4
(xxxiv) The User Agency and the State Government shall ensure coméliance o
provisions of the all Acts, Rules, Regulations, Guidelines and Court/; Tribunal
directions for the time being in force, as applicable to the project;

(xxxv) Grant of working permission to the extant proposal may be considered by the
State Government in accordance with the provisions as conmin:dr in the
MoEF&CC’s Guidelines dated 28.0?.2{)15. o i

After receipt of a réparl on lhc'compliunce ol conditions no (iii), (v). (ifi). {viii),
(xxiii). (xxiv), (X%v). (xxix). (xxx) and underlakings. duly authenticated by the éompcmm
authority in the State Government. in respect of all other conditions, from _Jilhe State
Government. formal approval will be considered in this regard under Section-2 of the
Forest {Conservation) Act, | 980. The transfer of forest land to the User Agency shall not
be affected by the State Government tifl formal order approving the diversion of forest
land is issued by the Central Government, “1

|
Yours faithfully,
= i ‘
i

i
(Dr. E Arockia Lenin)
Scig':mi;n ‘c!
Copy to:
i. The PCCF, Government of Maharashtra, Nagpur.
ii. The Addl. PCCZ & Nodal Officer (FCA), Government of Maharashtra,
Nagpur. !
iii. Director (RoHQ), Ministry of Environment, Forest and Climate |Change,
Indira Paryavaran Bhawan, Jorbagh Road, Aliganj. New Delhi. -
iv. User agency.
v. Guard file. L@&A
(Dr. E Arockia Lenin)
Scié{ntist c
!
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Ex-—H |

MAARASHTRA  COASTAL ZONE MANAGEMENT AUTHORITY

E-mail 't dirl:mev-mhi@ric.in .ﬁfz”;::;;“’w: Cosstal Zone Mg Esﬁi&ﬁ_t _
. Authorify, Enjﬁrqnmenl:B?pgimglit. 15" floior,
New: Administrative Building, Manlralays,
‘ - -Mumbai - 400 032 o
Date: 4* Jantiary, 2019 i

1
I

To, .

Director (1A-I1D), R

Cm&&wmmpﬁnﬁqum, Forests & Climate Charige;
Indira Pa wvaran Bhavan, Jor Bagh Réad, :

New Dé:z- 110 003 : Z

Subjeet: Regirding extension of validity of CRz

Rl C1eaTaNTE. oF Viersdva - Bigidry
Sed Link-Project (VBSLP) by MSRDCL

o
The proposal- for.extiension of alidity of GRZ elearimge of Versavy - Bantra Sea Link
Project (VBSL) was considered in 127" meetings of MCZyA he!i!:nna“'ﬁbwnbu{,.ze:{ 8.
2 M noted that MS

ICZMA, MSRBC ofﬁcialiigrchentqdi-ihﬁt MEF, Newbélﬁ'ﬁ aﬁdj
9* Jan, 2013 Has geanted. the CRZ
M

g letior dafed
. gkanied the CRZ glearance to . project of VBSL., Now, MS
CZMA 1o extend fhe validity-of ;

REC requested

the said CRZ, clearance, i
o . | -
3.0 " The Aythority noteq as Per the Amendmeny dageq g March, 2018 in.CRZ ?""ﬁﬁ“ﬁ:ﬂm
2 l : b : i B i
“The cleargnce ‘A00rded. o the projepy under thiy notification- shalf’ e valid. for a period.of
Seven years fromlie date fissue of such Clearance; .
prvla’ed:_t!:g{ tﬁ'c‘-i:omrmcﬂan aclivities shal conmence within d.period of ﬂ\’ﬂ.-)'fé" s from the
date of the lsgyg of ¢legrance ang the consiruciigy pg completed and the. operations be pom-.
menced withip Teven.yéars from the date of issye of such clearance:
Provided further that the periad o “validity m
Years ln case an |

: hree
fhe peri ay be extenge Jor a maximum peigad o &

; ?pplkaﬂon-hmgar;zm the concepned authority by the:applicant ""?”,"" il
”dfb'mioal_ alo g .wigh,fecgmm'endquan. oF extension of validity. of the cleartince, by the con-
cerned Statg / Unigy Textitory Consig Zohe Managemeny Authority”: |
4, Further, ttie MgRDe
further informeq tha

Officials bresented that there jg no change ih:phﬁtl'bﬁfﬂ""‘lwg e,
t-around 29907Ha of
forest ang High Court i

A “srotect. Tor which
: mangrove | e affected due to-project.
Crission will be Oblained, ' ! ‘
. . e Authotity decigeq . recopimend: ffis miatter to MoEF fof
Hending the valty °E“W-CRZ'<éleamnc:~grmtbd 0 the pigject, '

1

."ﬁd_&;[_.?;;.gg@:-, e

ch

Ea R
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6. The agenda item: and minutes are available on the website of ’MCZM% ie,

Copy for information to:

1. Principal Secretary, Environment & Chairman, MCZMA, Env, Dﬁpt.,_i 217, Asnex,
Mantralaya, Mumbai. |

2. Member Secretary, Kalpataru Poini; 3% and 4* floor, {Opp. Cine ?lam-. '-Vm!onﬂeim’fe. Rd

o Number 8, Jay Bharat Mata Nagas, A Foroé Quartérs, Ston, Mumbai, Nahsshtia
3. Collector; Muribaf Sitburban, 10th Floor, Adpiinistrative. Biilding; Near Ghe
Bandra(E), Munibai - 400 051 i ‘
4. Munfcipal Commissiyner, Municipal Corporation of Greater- Miitiibai, Mahapalika Marg,
, Mumibai, i
+ Managing Diréctor, Maharslitra Sigle. Road Development Gérpe’sﬂﬁon Ltd.
Nepean Sea Road, Priyadatshini Pack, Murribai 400 036 &
6. Executive Engineer, MSRDCL, Opp. Bandra Reclamation Bus Depot,. . Near Lilayati
Hospital, K-C Marg, Bandra,(W9), Mumbai _
7. Select File~ TC 4
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Exe~3

F N E-84201 A0
Government of India
Ministey of Eavieonment. § erestand Climate Change

Tndira Parvavaran Bhawan,
Jor Bagh Road, New Delhi 4 11005
Dated: 6702.2019

To
,/The Rseeutive Engiacer '
‘oo Mubarashira State Road Developmuent Corporation Lud,
Opp. Bandlar Reclamation Bus Depo
Near | ilavari Hospi al,
K.C \fhrg_ Bandea (Wit
Mumbat . 40 950,

Sub:  Extension of validicy of the CRZ Clearance ivvwed for wnm - Bundrn Seu Link

Project- reg.

Sir. '
This has velerence 1o your request Tor extension of vididin of CRZ, Llenrs
by this Ministry vide its letter of even no. dated 09.01.2013.

EY

neg issied

% Your reguest was considered by the Expert Appraissl Committes (FAC) for

Iufmstructure Development, Coastal Regulation Zone, in it 188" Moering Reld on
§3.04. 2008 and hos recomr ended that the request can be considered. In this negard, Ielm N,
CRZ-2018/CR 322114, dated 04.01.201% Maharashira Staie Constal Zone Management

Amiority, Government of Maharashira has been taken note of

L3 in acceplance of the recommendation of the lapert Appraisal Commiteee (LEAC) for

Infresiructere Development. Consial Regulation  Zong,  Building!  Canstrugtion

and

Miseelfneons projects and approval of the Competent Authority in this Ministry. iU hereby
termed thitt the validing oo the letter iseed ide lester of evers e, dated 09.01.2013 shall be

4. 1t is further informzd thur i addition to the vinditions stipufated in this Minisisy 's
fetter even no. dated 89.01.201 3, the fallowing additional specific comditions shall be pnseried
wlier sub-clavse (i), undir Para New7, of the afuressid clearmnee fetier issud fhy this

Miaistry, a8 under:

(it lemporany structorss st up for construclion o e heidge and matetials Tor
constructicn shall be removed and area around the sne restored 0 ity near! original

siate.

(aiv) Lamost care shall be ahen while wanslerring and stomge of construction material o

priviect site so that the CRZ characleristivs of the site i lewst disturbed.

iver Constiuetion perivd shall e Bimited sich that prolenged affeet w macine community
cin be mininmized, Vhe project proponent shall submi_u lime bownd roed fmap for

completion ol the bridpe 1 theé ENCZMA within Jhree m:m:{iﬁcm

clearunee, Ry St '

?7

P e
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IEET T s g A N L

197



s

dated 09.01.201 3. shall remain unahered,

Al other terms and conditions mentioned in this Minisir's letter of evad aunber,

This issues with the approval of the Competent Authority.

[)uumr (CRZ)

{ apy ! E

P

-t

Ihe Secretsry. l)\.wmmuu af Enviranment, CGovernnent of Maharashiea, anlnﬂa\.d!
Mumbai -4 (132

The Member Scerctary.  Mabarashire Couslal Zone Management %mmmt\
Mantralaya, Mumbai - 400032, i

The Chaivman, CPCB. Parivesh Bhawan, CBD-cam-Office Cemples. tiast Arjun
Nagar, Defhi - 32 ) . 1

The Member Secretary. Vaharashies Pnllmim('umrolHmrd Sion (B Mumba.
The APCCE (€). MolFECC Regivnal Office (W('2). Grownd Ulnar. Byt Wang,
New Seerctarist Brilding, Civil Lines, Nakpur ]

Goand File L
Vonitoring Cell. i'!
/
(W, Bharat Singh)
Director (CRZ)
|

i
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F.No.11-84/2011-1A-IIT -
Government of India
Ministry of Environment Forest and Climate Change

Indira Paryawarn Bhawan g i,
Jor Bagh Road, New Delhi-110003 |
. Dated:07/02/2019 !
To,
The Exemtwe Engineer

Maharashtra State Road I}evelcpment Corporahon Ltd.
Opp. Bander Reclamahon Bus Depot

Near Lilavati Hospital *= - i

K.C. Marg, Bandra (West) . . i
Mumbai - 400050. ; :

1 )  Sub: Extension of validity of the CRZ Clearance issued for Versova-
: Q Bandra Seal Link Project-reg.

Sir, ‘
This has reference fo your request for extension of validity of |

CRZ Clearance issued by this Ministry vide its letter of even no. dated
09.01.2013. i

2., Your request was considéied by the Expert Appraisal Committee
(EAC) for Infrastructure Develbpm‘ent. Coastal Regulation Zone, in its
188% Meeting held' on 13.04. 2018‘and has recommended that the
request can be cons1dered In t]ns regard letter No. CRZ-2018/CK }

i

O ' : 322/TCq, dated . 04 o1 2019 , Maharashtra - State Coastal Zone 'u
i

Management Authority, Government of Maharashtra, has been taken !

note of, ' 1

8. In acceptance of the recommendation of the Expert Appraisal -
Committee (EAC) for Infrastructure Development, Coastal Regulation
Zone. Building/Construction and Miscellarieous projects and approval !
of the Competent Authority in this Ministry, it is hereby informed that |
the validity of the letter issnad vide letter of even no., dated 09,01.2013
shall be now valid till 07.‘-01.2023.

4. - It is further informed that in addition to the conditions
stipulated in this Ministry's letter even mo. dated 09.01.2013, the
following additional specifiz conditions ‘shall be inserted after sub-




clanse (xii), under Para No " of the aforesaid clearance letter lssued by
this Ministry, as under:- gt 7

(xdii) Temporary structures set up for construction of the bridge and
materials for construction shall be removed and area around the
site restored to its near original state-

(xiv) Utmost care shall .be taken while transferring and storage of
construction material to project site so that the CRZ
characteristics of the site is least disturbed.

(xv) Construction period shall be limited such that prolonged affect to
marine community: can be minimized. The project proponent
shall submit a time bound road map for completion of the bridge
to the TNCZMA within three months of the receipt of the
clearance.

5. All other terms and c;nnth‘aons mentxonad in this Ministry's letter
of even number, dated 09 01.2013, shall remain unaltered.

This issues with the approval of the Competent Authority.

Yours faithfully
Sd/-(illegible)
(W. Bharat Singh)

Director (CRZ)
Copy to:

1. The Secretary, Department of Environment, Government of
Maharashtra, Mantralaya, Mumbai ~-400032.

2.  The Member Secretary, Maharashtra Coastal Zone Management
Authority, Mantralays, Mumbai - 400032,

3. The Chairman, CPCB,, Parivesh Bhawan, CBD-cum-Office
Complex, East Arjun Nagar, Delhi — 32.

4. The Member Secretary, Maharashtra Pollution Control Board,
Sion (E), Mumbai.

5. The APCCF (C), MoHF & CC, Regional Office (WCZ), Ground '
Floor, East Wing, New Secretariat Building, Civil Lines, Nagpur

-1
6. Guard File.
7. Monitoring Cell.
8d/-
(W. Bharat Singh) :
Director (CRZ)

IM@EI

RFde,
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(910) -WPL-17-189. doc.

- WITH
CHAMBER SUMMONS (L) NO.70 OF 2019
IN
WRIT PETITION (L) NO.17 OF 2019
(Not on board)

Conservation Action Trust and another ' ..Applicantél

.
Maharashtra State Road Development
Corporation Ltd. ..Petitioner

Versus

Union of India and others = ..ReSpondeffts

Dr. Milind Sathe, Senior Advocate a/w Mr. Saket Mone, Mr. Subit
Chakrabarti I/by M/s. Vidhi Partners, Advocate for the Petitionér.

Mr. Rui A. Rodrigues a/w Mr. N. R. Prajapati, Advocatei for
Respondent No.1.

Ms. P. H. Kantharia, Govt. Pleader a/w Ms. Deepali Patankar, 'hon.

Asst. to Govt. Pleader for Respondent Nos.2 & 4 in WPL No.17 of

2019, CHSWL No.63 of 2019 & CHSW No.24 of 2019. |
i

Ms. Sharmila U. Deshmukh a/w Ms. Jaya Bagwe, Advocat% for

Respondent No.3. =

Ms. Gayatri Singh, Senior Advocate I/by Ms. Kruthi Venkatesh &
Ms. Mini Mathew, Advocate for the Applicant in CHSW No.24 of
2019. |

Mr. Mihir Desai, Senior Advocate a/w Ms. Devyani Kulkarni,
Advocate for the Applicant in:CHSWL No.63 of 2019.

Ms. Gulnar Mistry, Advocate for Conservation Actions Trust.
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CORAM : B. R. GAVAI &
N. J. JAMADAR, JJ. 3

DATE : 8 FEBRUARY, 2019

P.C. - .

1] The Petitioner - Maharashtra State Road Developxzi:xent

Corporation Ltd.. (MSRDC) has approached this Court séeidng

permission to execute construction of the proposed Versdva-Baf;dra
i : £

Sea Link in furth;erance of the statutory permissions graﬁted utgl;ier

law and grant leave as contemplated in the specific condition No.

(iii) of the CRZ Clearance and under general condition No.(iv) ?Eand

(4) of the EC in view of the public importance of the ﬁroject. /The
permission is sought by the Petitioner, since 1585 numbe!% of
mangrove trees would be required to be removed for the execdilion
of the project in view of the judgment and order passed by%this
Court in PIL No.87 of 2006 decided on 29" June 2018. In viexiﬂ of

the following directions, Division Bench of this Court has patssed

aforesaid judgment and order :-

“(iii) The project proponent should take appropriate |
clearance from the authorities such as Forest Department
and/or Hon'ble High Court as the case may be for cutting |
of mangroves.”

2] We have heard Mr. Milind Sathe, learned senior c01£:ns¢1

BGP. 3 of15
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P .

appearing on behalf of the Petitioner, Ms. Gayatri Sipgh léafnéd
senior counsel appearing on behalf of residents of . Juhu area,

herem project land is situated and Ms. Devyani Kulkarni appears
on behalf of the intervenors, who represents the residents of quter
Road at Bandra. The third mtérventioh is on behalf of origfinal

Petitioner in the ‘aforesaid PIL, in which order is passed by the
. |
Division Bench of this Court. 3

i

3] Mr Milind Sathe, learned semor counsel appearing on

S 1,-1. E]

behalf of the Petmoner submlts that the Petltloiler has obtamed a.ll-

the necessary statutory clearances from various ,au;hori;ties,
including Ministry of Environment and Forest — Respondent Dilo.l
herein and Respondent No.2 — Ministry of Environment and Fc%rest
in the State of Maharashtra, Respondent No.3 - MCZMA and

Respondent No.4 - which is forest authority dealing with | the

e AR b o s

mangroves. He submits that permissions have been granted byg the
ﬂ

aforesaid authorities after. due deliberations with var:ious

stakeholders and after taking into consideration public importafnce
i

of project. He submits that all necessary measures with regaréi to

i
identification of piece of ‘land suitable for compensatory

|
i

i
]
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afforestation, handing over the said land to the Forest Deparrm ent
for the purpose of afforestation and deposit of the amount towa.rds
compensatory afforestation with the relevant authorities have been

o
completed.. He submits that” however the mangroves cannot be

removed unless there is permission of this Court in view of; the

judgment and order cited (supra), so also various conditions

; s . i
imposed _Igy the statutory authorities, Learned senior con'msel

submits that the project is of vital importance for easing out tnafﬁc

on the SV road and Western Express Highway and providing spg:edy
]
link to the residents of Juhu, Versova and Bandra with Séuth

Bombay. He submits that therefore taking into consideration larger
public interest, this Gourt should permit the Petitioner to go aﬁead
with the project and remove mangroves.

i

i

4] Ms. Gayatri Singh, learned senior counsel on | the

$ s
contrary submits that initially permissions granted by the authorities

1

for the project were on the condition that no mangroves WOulé“,l be

disturbed. She further submits that permissions were granted ort the

J

terms and conditions that the construction of the road 1nc1udmg

connectors would be on the stilts and no mangroves woulci be -
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affected in the process. She submits that report of the Collector ;ﬁth
. : i

regard to Forest Rights Act is totally baseless one, inasmuch ais no
hearing to the residents of the area has been given prior to m?lng
this certification. She further submits that project is hkel}}r to
endanger to the livelihood of the residents in Koliwada and Vém%oira,'

j
inasmuch as they would be prevented from carrying -out fishery
a i

activities. She further submits, that the project is in utter di#regaﬁd‘ to

1

the environmental concern as well as' concerned statutory

3
i

enactments, It is therefore submitted that intervention -of i the

applicants be allowed and the Petition be dismissed.

i
i

i

5] Ms. Devyani Kulkarni and Ms. Gulnar Mistry appearing

: !
on behalf of other intervenors also adopt arguments of Ms. Gayatri
i

Singh and prayed that the Petition be dismissed.

Wd

6] We have perused the material placed on record. It

appears that the project is in the pipeline for considerable per101.d of

: I
time. It has undergone scrutiny at various stages by the varjous

: : IR .
authorities, who are entrusted with the function of ensuring 1J:that
i
damage to the environment is avoided and in case it is unavoid}able
]

| i
damage, compensatory measures are taken by the prcj‘»_]ect
I
BGP. 6 of 15
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proponent. Perusal of the material placed on record would §how
that initially Respondent No.3 - MCZMA had granted its approv'al to
the proposal of Versova-Bandra Sea Link (hereinafter referred to as
“YBSL™ 'in its meeting dated on 26" August 2011. On g November
2011, Respondent No.3 -~ MCZMA. issued order recpmmen‘;dmg
VBSL proj ecf from ‘C'RZ point of view. However, this permission' also

required the Petitioner to obtain permission of this Court. Oﬁ 3nd
|

April 2012, the Maharashtra Maritime Board granted its No

Objection Certificate approving ‘horizontal and vertical clearance
1

and no objection to commence construction activities. Respon?ent
|
No.1 vide order dated 9% January 2013 granted its clearance suf:ject
to the terms and condmons contained therem Initially permmswn
was for a period of five years. However, vide order dated 7

February 2019, the validity has been extended till 7® January 2q23.

7] The State Level Expert Appraisal Comnﬁttee

recommended the project for prior environmental clearance m its

136" meeting held between 5" October 2016 to 7™ October 2016

The State Level Environment: Impact Assessment Authority gra?ted

{
recommendation for grant of prior environment clearance to; the

BGP.
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said project on various terms and conditions on 21* October 2016.

On 13" April 2018, the Expert Appraisal Committee of Respohﬁ.ent
No.1 recommended éxterision of the validity of the CRZ cléarzin_ée
dated 9* January 2013 for a.fur;l_'ler period of five years suﬁjecé t(;
compliance with the amended CRZ notification 2011 i.e.‘ obtaj};ing
recommendation from MCZMA for extension. The MCZMA u1§ its
meeting dated 2™ November 2018, recommended the VBSL prqject
for extension of validity of CRZ clearance. Thus, the condmox;t as
incorporated by the Expart Appraisal Committee of MOEF snjood

complied by the said resolution. The Maharashtra Pollution Con;’trol

Board issued consent to est'aib]is_h VBSL project on 29 November

2018. Respondent No.1 granted forest clearance on the terms imd
conditions contained therein vide 'order dated 20" December 2@18
On 4% January 2019, Respondent No.3 - MCZMA has takcn decnslon
in 127" meeting by communicating its recommendanon § for
extending the validity of CRZ clearance to the MOEF. As alrézady
j
pointed out herein-above, the MOEF vide order dated 7™ Febn?lary
2019 has granted extension till 7™ January 2023. The prdject
conicerned provides link from existing Worh Bandra Sea I..mk to
Versova. It also provides for three connectors, one at Bam_ira,

i
BGP. 8 %f 15
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second at Juhu Koliwada and third at Versova. These comnéctors
have been provided so as to:enable the residents of Bancira, Juhu
and Versova to conveniently use the said Sea Link. It is ﬁobi:dy‘s

case that there is no traffic congestlon on the SV road anci the
‘Western Express Highway. At:times, it takes more than two hoqrs to
reach from South Mumbai to Versova. The project has been mltiated
by the State Govemment ‘'with an intention to ease out tlafﬁc
congestion on the heavily congested SV road and the We&tem
Express Highway. It couid thus be seen that the project apart }‘rom
providing speedy link to the residents of Versova, also prmhdes

speedy link to the residents of Bandra as well as Juhu.

Attt 7 B

8] It could further.be seen that prior to the présent
alignment being granted permission by the Union of India, t]here
were five alternatives suggested by the Petitioner. Qut of t:aese
projects, the 3™ alignment i.e. Sea Link entirely in sea at 200 rjntrs.
away from coastl was fm;nd to be suitable by the Petitioner and;also

i
approved by the Union of India.. This alternative was prefefred,

since it did not involve cutting, covermg and reclamation of theisea.

It w111 further be seen that while granting permission vide &rder

BGP. 9 of 15
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dated 9% January 2013, Respondent No.1 had taken Einto
consideration all the relevant aspects including concern ofu the
fishermen. Perusal of the said ofder.would reveal 'tha't' i}upog*tant
demands made by thé fishermen of the area i.e: providiné mmin;num
navigation span of 50 mtrs. at Bandra and 90 mtrs. each at C}'ﬁEnbai
Road, Khardanda and Juhu Koliwada were accepted by the
Petitioner.__Oﬁ. the contrary, the project provides for na}rig‘aticfm élace
of 100 mtrs. at other lbéatioris, incl‘uding‘lS.O mtr.s. at Juhu. ‘It%élso
provides that the channel willAhave, 12 mtrs. vertical clearanceé Not
only that but the Union of India had taken into consic}eratioré the
clearances given by Maharashtra Maritime Board. It will be relé:vant
to refer to the following paragraphs of the order dated g Jan‘;uary

2013 :-

A ek T, bt

“4, Marine Impact Assessment Studies for the project
was carried out by the Life Sciences Department,
University of Mumbai, through Fine Envirotech |
Engineers. The assessment of water up to 1.5 to 2 km|
from shore indicates that the water quality is already!
deteriorated due to partly treated/untreated sewage:
being released in it. The alignment of the sea link crosses
the navigational channel (fishing) at four location viz.; .
Bandra, Chimbai Road, Khar danda & Juhu Koliwada. '
Discussion was held with the fishermen and they:
demanded for navigation span of 50 mt at Bandra and 90 :
m each at Chimbai Road, Khar danda, juhu Koliwada. ’

BGP. ‘ 10 ‘of 15
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 MSRDC proposed to provide 50 m at Bandra and 100m
at other locations, including 150 m at Juhu (Novotel:
hotel). The channel will have 12 m vertical clearance.:
Maharashtra Maritime Board has also confirmed the ;
clearances vide letter dated 13.04.2012. The fishermen |
also requested (i) develop a small jetty and common area !
for their repairing of net and M & R activities, (ii) |
preference of employment, (iii) compensation to the:
affected’ fishermen, (iv) allotment of place near Bandra:
" -Fort for fishing. MSRDC informed that the requests (i) to;
(iii) .are considered and will be included in the draft
tender paper and the request at (iv) can.not be ;.
considered as this land does not belong to MSRDC.” - 1"

It could thus be seen that various conditions were
imposed by the Respondent No.l including obtaining pennisjsion

from this Court. ;
i

9] It would further reveal that the Principal élhief
Conservator of Forest (Head of the Forest) Maharashtra S'tateii had
addressed a communication to the Addl. Principal Chief Cnnsenj?ator
of Forest of the Union of India on 14"‘ December 2018. AII the
details with regard to the mangroves to be removed %and
compensatory afforestation were taken into consideration byﬁ the
PCCF while addressing communication for moving the Ce;;ntral
Government for diversion of 2.9907 hectare mangrove fore%t in

4

favour of the Petitioner. It .could thus be seen that in the ;said

i
BGP. 11 of 15
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communication, the PCCF has specifically observed that dtie to
project, mangrove in an area of 2.9907 hectares would be adveéfsely
affected. It could further be seen that communication also-feéordé
that the Divisional Forest Officer, Mumbai, Mangrove Conserv'gtiox;.

|
Unit, Mumbai has certified that an area of 2.9907 hectares fland

bearing Survey No.39, Compartment No.NA, at village Chai}kop,'

Tehsil —_Borivali, District Mumbai Suburban was 'suitable'i for
compensatory afforeététion for undertaking plantation‘an_d 1t was
also suitable from the management point of view. Vai-ious
conditions. are proposed by the PCCF in the said communicétion
including the provision of compensatory afforestation. After the; said
communication was addressed by the PCCF to its counterpart m the
Central Government, the Union of India vide communication ciated
20" December 2018 granted approval for diversion of the f:orest
land. It could thus be seen that all the conditions as were propiosed
by the PCCF, Government of Maharashtra have been incorporat;;ed in
the said communication. 5

10] It could thus be seen that all necessary statétory

approvals have been granted in favour of the project by vaiiious

i
i
i
i
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authorities of the State Government as well as the Union of india. It
will further be relevanf to refer to para 4 of the affidavit ﬁleél by
Shri. Vikas Ramchandra Jagtap, Divisional Forest Officer, Mumbm,
- Mangrove Conservation Unit,} Kamgar Nagar, Kurla (East), Mun;i)ai-

400 024, dated 6" February 2019 :- o

|

4, I say that the proposal required 1585 mangrove ;-
trees to be felled fer construction of Versova-Bandra Sea |
Link Project. In lieu of destruction of 1585 mangrove
trees and diversion of 2.9907 hector Mangrove forest :,
land, the Petitioner herein (user agency) has given an !
undertaking that they will provide 2.9907 hector of mon :
forest land suitable for compensatory afforestation’ of |
mangrove plantation. !
I further say that on non forest land which will be |
transferred to Forest Department, the Forest Department
will plant 13332 mangrove trees (4444 plants per ;
hector).” ' j

11] It could therefore be seen that in place of ﬂ585
mangrove trees, which vwill be felled by the Petitioner, the F(@irest

Department will plant 12332 mangrove trees on the alternate Izand

handed over to it for the purpose of compensatory afforestatio'ﬁ. It
could thus be seen that the number of. trees to be planted 1% in
multiple number of trees that will be felled. No doubt that

environment aspects are required to. be taken into consideration.
i i
i
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However, an appropriate balance has to be maintained in pre_s_éﬁing

i
and maintaining the eco systém and at the same time ensuring; that
£ ¢ " u g

the sustainable development in the larger public interest takes ia’l__ace

‘with minimum damage to the environment. g

|

12] In the present case, as already pointed out herein-above,

the project is of vital importance to the residents of Mur’tﬁbai,
: j

inasmuch as it will ease traffic congestion to great level and curtail
]

the travel distance from South Mumbai to Suburbs. A judicial notice
|

can be taken of the fact that after the construction of Worli—Bai'tdra

Sea Link, there is 'substantial saving of travel time from Sibuth

Mumbai to the Airport. We are therefore of the considered iriew§ that
[

it would be in the larger public interest to grant permis'sio? as
sought ‘for. It is further to be noted that aS"alreggly -reprodiz.lced
herein-above, concerns expressed by the fishermen have been duly
taken care by the authorities. The navigation space of more éthan
what has been demanded by them has been provided. It is furcher to

be noted that all these aspects have undergone scrutiny fron:rz the

various experts in the field at various levels. The authorities bave

i
1

also opined that it is in the larger public interest that the projez,ct is

i
i
!
v
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. !
permitted to go ahead while ensuring that adequate compensatory

afforestation takes place. In the present case, the areatz for
compensatory afforestation is not only earmarked but has been
handed over to. the Forest Department for undertak.ing% the

4

compensatory afforestation. The necessary compensatory éunds

have also been credited to the account of the competent authority.

i
" i

ford :
13] We are therefore inclined to allow the Petition in terms
of prayer clause (a),: however, subject to the condition thafj the

i

responsible officer of the Petitioner files an undertaking before"; this

Court within a period of one week that the Petitioner shall strictly

comply with the conditions as are imposed in the permissions

granted by various authorities ' i.e. MCZMA, Envir'onmgental

i

Clearance and the Forest Clearance.

R AT L

14] Needless to state that in view of disposal of Writ

L

Petition, Chamber Summonses shall also stand disposed of.

[N. J. JAMADAR, J.] [B. R. GAVAL J.]

of 15
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ITEM NO.24 COURT NO.13 SECTION IX:

i

SUPREME COURT OF INDIA i

RECORD OF: PROCEEDINGS !

‘ i

SPECIAL LEAVE PETITION. (CIVIL) Diary No(s). 8449/2019 ;
(Arising out of impugned firal judgment and order dated 98-?2-
2819 in WPL No. 17/2019 passed by the High Court of Judicature
At Bombay) ' 3

ZORU DARAYUS BHATHENA petitioner

%
s

VERSUS 3

]

MAHARASHTRA STATE ROAD DEVELOPMENT :
CORPORATION LTD. & ORS. ' Respondent (s)

(FOR ADMISSION and I.R. and IA No.45305/2019-EXEMPTION FROM
FILING C/C OF THE IMPUGNED JUDGMENT and IA No.45304/2019-
PERMISSION TO FILE PETITION 3LP)

b i h

Date : 01-04-2019 This petition was called on for hearing tod%y.

CORAM :
HON'BLE MR. JUSTICE L. NAGESWARA RAO
HON'BLE MR. JUSTICE M.R. SHAH

For Petitioner(s) Mr. Shyam Divan, Sr. Adv.
Mr. Gopal. Sankaranarayanana, Adv.
Mr. Jatin Zaveri, AOR
Neel Kamal Mishra,. Adv.

VL Ahe® B e e A TaBi

For Respondent(s) Mr. A.S. Bhasme;, Sr. Adv.
Mr. Pankaj Kumar Mishra, AOR
Mr. A. Bhasme, Adv.

Rt A i

UPON hearing the counsel the Court made the followi
ORDER

g

permission to file Special Leave Petition is granted.

Ay S A A AT L A

pDelay condoned. ;

The petitioner who was not a party to the Writ Petition iL)
7 of 2019 filed chamber summons for being impleaded Eas
Nesian =

respondent. The petitioner also submitted that no relief sh?ll

St A s e A e LA L b A A




A

be granted with reference to areas of Juhu Koliwada bridgé. By

the impugned judgment, the High Court directed the Maharashtra

e e e S et 1

State Road Development Corporation to file an undertaking wiéhin
. . |

a period of one week that it shall strictly comply with ithe

conditions as imposed in the permissions granted by Vari?us

: o
authorities i.e. MCZMA, Environmental Clearance and the Forest

'
'

y r 2 i
Clearance. In view of the. said.order passed by the High COu;t,

i

the chamber summons was disposed of. - 3

Mr. Shyam Divan, learned senior counsel appearing on beh%}f
of the petitioner submitted that the CRZ clearance of the M?EF
initially granted on 9* January, 2013 for a period of five yé%rs
was extended on 7% February, 2019. According to Spécéél
condition No.8(i) thereof only road on stilt in the mangr?ve
area can be constructed. It was further mentioned in the s%id
CRZ clearance that there would ‘be pgrmanent loss of about ésa
sq.m. mangroves and 50 sq.m. temporary loss during construction
in Versova and Carter connector. -He also referred to the State
Environment Impact Assessment Authority (SEIAA) énd
Environmental Clearance dated ©2" February, 2017 to submit téat
according to the said clearance ‘no mangrove shall be disturb;d.
He further relied upon the ‘in-principle approval’ grantediby
the MoEF Forest Department on 20%™ December, 2018 pertaining%to
the diversion of 2.9967 hectares of forest land at Villége

versova, Juhu and Bandra.

ALt e 2 ke

Mr. Divan submits that the undertaking that was directedito
be filed by the petitioner must have been filed by Respond?nt

: =il
No.1. As the High Court is in seisin of the matter pertaining

2

216
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to the undertaking that was to he filed before the CDurt,jwe
grant liberty to the petitioner: to approach the High Court ;nd
make submissions regarding the points urged before us. é
Needless to say that, the petitioner shall be permittedéto
file a Special Leave Petition if an adverse order. is pas%ed

4

against him. i

1

The Special Leave Petition is disposed of in the aforespid

i,

terms.

Pending application(s) shall also stand disposed of.

PR R PR e

(GEETA AHUJA) (KAILASH CHANDER)
COURT MASTER (SH) ASSISTANT REGISTRAR

ot ALt S A S et e
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IN THE HIGH COURT OF JUDICATURE AT BOMBAY

ORDINARY ORIGINAL CIVIL JURISDICTION

NOTICE OF MOTIONNO. |4© OF 2019

IN.

535
WRIT PETITION 2.} NO. ~~ OF 2019

Zoru Darayus Bhathena ' ...APPLICANT
IN THE MATTER BETWEEN:
Maharashtra State Road Development
: Corporation . ...PETITIONER
Versus
Union of India & Ors. ~ ...RESPONDENTS
INDEX
SR. NO. | PARTICULARS PAGE NO.
ks Proforma
) 2. Notice of Motion
3 Affidavit in Support of Notice of Motion
- 1, y
4, EXHIBIT-A- Copy of the Order of the
Hon'ble High Court dated 08.02.2019.
5. EXHIBIT-B- SLP (C) Diary No. 8449 of
2019. '
6. EXHIBIT-C- Copy of the Order of the
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Hon’ble Supreme Court of India dated

01.04.2019. .

EXHIBIT-D — MoEF CRZ Extension dated

07.02.2019.

EXHIBIT-F — Google Earth images of

2.9907 ha of mangroves.
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Zoru Darayus Bhathena ' ...APPLICANT
IN THE MATTER BETWEEN

Maharashtra State Road Development

Corporation ....PETITIONER
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Union of India & Ors. ...RESPONDENTS
Advocate for the Applicant
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IN THE HIGH COURT OF JUDICATURE AT BOMBAY

ORDINARY ORIGINAL CIVIL JURISDICTION

NOTICE OF MOTION NO.

IN

OF 2019

WRIT PETITION :. NO. . OF 2019

Mr. Zoru Darayus Bhathena

Age 44 years, Occupation Business
Having his address at

501, Vijay Deep, Plot No. 102, 10™ Road
Khar W, Mumbai 400052

Maharashtra State Road Development
Corporation Bandra Worli Sea Link Project

Office,K C Marg, Opp Bandra Reclamation .

Bus Depot Bandra (West) Mumbai 400050
Versus
. Union of India

and Climate Change,

ParyavaranBhavan, Jorbagh Road,

New Delhi, 110003

And also at,

AaykarBhavan, 2™ floor,

Maharshi Karve Road, New Marine Lines
Mumbai 400020

. State of Maharashtra, Environment
DepartmentThrough the office of the
Govemnment Pleader High Court Bombay,
PWD Building, Mumbai-32

. Maharashtra Coastal Zon¢ Management
Authority through the Additional Chief
Secretary Environment Dept, 2" floor,
Room No. 217, Annexe Building,
Mantralaya, Mumbai-32

)
Through the Ministry of Environment, Forests

\_/. St N Nt Nt

St Nt N S’

R

... Applicant

....Petitioner
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4. Chief Conservator of Forest (Mangrove Cell) )
Through the Office of Government Pleader )
High Court, Bombay, PWD Building, )
Fort, Mumbai 400 001 ) ....Respondents

b)

LET ALL PARTIES TAKE NOTICE THAT THIS HON’BLE
COURT shall be moved before Their Lordships The Hon’ble Justice

and the Hon’ble Justice on the

in the moming/afternoon at ____ AM/PM or soon thereafter so that
the Counsel on behalf of the Applicants above-named can be heard
for the following reliefs:-
That this Hon’ble -Court be pleased todirect the Petitioner to forthwith
cease the carrying out of any works in the nature of destruction of
mangroves for the Versova Bandra Sea Link project in excess of the
1508q Metres (permanent) and 50 Sq Metres (temporary) permitted to
be cut by CRZ (MoEF) clearance dated. 09.01.2013, revalidated on

07.02.2019;

That this Hon'ble Court be pleased to direct the. Petitioner to replant
10 times the destroyed mangroves at the adjacent site at Bandra in
compliance with CRZ (MoEF)'s clearance dated 09.01.2013

revalidated on 07.02.2019;

224



¢) That this Hon'ble Court be pleased to direct the Petitioner to comply
with all the terms and cenditions of the CRZ clearance dated

09.01.2013 and the environmental clearance dated 02.02.2017.
d) That this Hon’ble Court be pleased to pass any other order or further

order or orders as this Hon’ble Court may deem fit and proper in the

circumstances of the case.

Dated this  day of April 2019.

This Notice of Motion is taken out )
By Kruthi Venkatesh/Mini Mathew, Advocate )
for the Applicant, having their office )
at 63, Jalaram Jyot, 1st Floor, )
Janmabhoomi Marg, Fort, )
Mumbai — 400 001 " )
Advocate Code No. : 124384 )

Email Id: W3veMesh@M.mm )

Advocate for the Applicant

.
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To,

1. Maharashtra State Road Development Corporation

PETITIONER ABOVENAMED

1. Union of India

2. State of Maharashtra, Environment Department

3. Maharashtra Coastal Zone Mmagement Autimrity

‘4. Chief Conservator of Forest (Mangrove Cell)

RESPONDENT ABOVENAMED
NB: Please note that the Affidavit of Mr. Zoru Darayus Bhathena,
Applicant above named duly affirmed on this  day of April 2019 will be

used in support of this Notice of Motion.
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IN VTHE HIGH COURT OF

JUDICATURE AT BOMBAY
ORDINARY - . ORIGINAL
JURISDICTION

NOTICE OF MOTION NO. OF
2019
W.P (L) NO. 17 OF 2019

ZoruDarayusBhathena ...Applicant
IN THE MATTER BETWEEN

Maharashtra State Road
Development Corporation ...Petitioner

Versus

Union of India & Ors. ...Respondents

* NOTICE OF MOTION

.DATED____ Day of APRIL 2019

KRUTHI VENKATESH/MINI
MATHEW

Advocate for the Applicant

Having their office at,

63, Jalaram Jyot, 1st Floor
Janmabhoomi Marg,

Fort, Mumbai-400001

Email: kru93venkatesh@gmail.com
Advocate Code No.: 124384

M No. +917568008117
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IN THE HIGH COURT OF JUDICATURE AT BOMBAY
ORDINARY ‘ORIGINAL CIVIL JURISDICTION
NOTICE OF MOTION NO. OF 2019
IN

WRIT PETITION [/ NO. . OF 2019

Zoru Darayus Bhathena - _ ...APPLICANT
IN R BETWEEN -

Maharashtra State Road Devélopﬁcnt Corporation ...PETITIONER

Versus

Union of India & Ors. ‘ ...RESPONDENTS
AFFIDAVIT IN SUPPORT OF NOTICE OF MOTION

I, Zoru Darayus Bhathena,aged 44 years, residing at 501, Vijay Deep, Plot
No. 102, 10th Road, Khar W, Mumbai 400052 the above-named Applicant

do hereby solemnly affirm and state as under:

1. 1say that ot coming to learn about the present Writ Petitionbeingfiled by
the Petitioner herein, I immediately approached this Hon'ble Court
seeking permission to intervene in the matter. By Order dated 15.01.2019
I was permitted to file an application to intervene. I crave leave to refer to

and rely upon the said Order dated 15.01.2019 when produced.
e ghatt




. On 28.01.2019 this Applicant filed his Chamber Summons No. 24 of 2019
interalia seekhé a direction to be impleaded in this Petition. I crave leave
to refer to and rely upon the said Chamber Summons No. 24 of 2019 when
produced.

. On 08.02.2019 this Hon'ble Court was pleased to dispose of this Petition
by allowing the Petition in terms of prayer clause (a) after hearing oral

submissions by Counsel for this Applicant/intervenor, but without

formally allowing the intervention/impleadment application. Hereto -

annexed and marked as EXHIBIT- A is a copy of the order dated

08.02.2019.

. Being aggrieved with the said Order dated 08.02.2019, this Applicant filed
Special Leave Petition ECiﬁl) Diary No, 8449 of 2019 interalia
highlighting that 2.9907 hectares of mangrove forests are proposed to be
cut by the Petitioner (herein) in the garb of grant of prayer clause (a) to
this Writ Petition No. (L) 17 of 2019. Hereto annexed and marked as
EXHIBIT-B is a copy of the said SLP(c) Diary No. 8449 of 2019, with

synopsis and without exhibits.

. By Order dated 01.04.2019 the Hon'ble Supreme Court recorded the
issues before them and permitted this Applicant to approach this Hon'ble
Court and make submissions regarding the same.Hereto annexed and

marked as EXHIBIT-C is a copy of said Order dated 01.04.2019 passed

by the Hon'ble Supreme Court.
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6. In view of the Order of the Hon'ble Supreme Court this Applicant has
filed the present Motion to bring the relevant facts before this Hon'ble

Court for adjudication.

7. A synopsis of the issues raised by this Applicant are as under;

I) The present Writ was filed seeking the following reliefs

Prayer (a):This Hon'ble Court be pleased to issue a Writ of
Mandamus or any other appropriate writ or order or direction in rh;a
nature of mandamus under Arﬁclé 226 of the Constitution of India,
thereby directing the Responder_tt Au!}zoritiés to permit the Petitioners to
execute the construction of the proposed Versova-Bandra Sea Link in
Jurtherance of the statutory permissions granted. under law and grant
leave as contemplated in the specific conditions no.(iii) of the CRZ
Clearance (Exhibit-E) and general condition no. (iv) and (4) of the EC -
(Bavironmental Cloarance) (Exhibit-F) (mistyped as Exhibit-l), in view of

the public importance of the project.

II) Specific Condition No. (iii) of the CRZ Clearance (Exhibit-E) states:
(iii)  The project proponent should take appropriate clearance from

the authorities such as Forest Department and/or Hon 'ble High

the case may be for cutting of mangroves.

III) General Condition no. (iv) of the Environmental Clearanch
H} states:

i (iv) This environmental clearance is issued subject to land use
verification. Local authority/planning authority should ensure this with

respect to Rules, Regulations, Notifications, Government Resolutions,




Ll

Circulars, etc. issued if any Judgment/Orders issued by Hon'bie High
Court, Hon'ble NGT, Hon 'ble ;S“upreme Court regarding DCR provisions,
environmental issues applicable in this matter should be verified. PP
(Project Pmpqnent} should submit exactly the same plans appraised by '
concern SEAC and SEIAA. If any discrepancy found in the plaﬁ
submitted or details provided in the above para may be reported to

environment department. This environmental clearance issued with

‘respect to the environmental consideration and it does not mean State

Level Impact Assessment Authority (SEIAA) approved the proposed land

use.

IV) General Coudition. no. (4) of the Environmental Clearance (Exhibit-H)
states:

(4)  The environmental clearance is being issued without prejudice
to the act;'on initiated under EP Act or any court case pending in the court
of law and it does. not mean that project proponent has not violated any
environmental laws in the past and whatever decision under EP Act or of
the Hon’ble Court will be binding on the project proponent. Hence, this
clearance does not give immunity to the p;'apo.s'ed proponent in the case

JSiled against him, if any or action initiated under EP Act.

V) None of the above conditions specify the area of mangroves to be

cut.Grant of préyér clause (a) leaves the area of mangrove

open to wide interpretation. | C) ) n;\.;a\;\\

‘ r5 & e | s:':,f/);-=

. At the time of hearing of this Petition, the Petitioner tendé& ak;cgpy of , /%7

o &Y //
MoEF's CRZ Clearance extension dated 07.02.2019, extendi ng‘mt“he
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10.

-—

original CRZ Clearance dated 09.01.2013 on the same terms and
conditions. Hereto annexed and marked as EXHIBIT-D is a copy of the

said MoEF CRZ extension dated 07.02.2019.

MoEF's CRZ  Clearance dated 09.01.2013 revalidated on
07.02.2019,Specific Condition No. (i) states:

(i)  In mangrove area only road on stilt shall be constructed. There
would be permanent ‘loss of about 150 sqm mangroves and 50 sqm
temporary loss during construction in Versova and Carter connector. As
per the CRZ notification, 2011, at least five times the number of
mangroves destroyed/cut during .the construction process shall be
replanted. The proponent has proposed 10 times mangrove plantation at
Bandra adjacent to the project. The identified land is government land &

presently it has sparse mangroves.”

It is relevant to note that, prior to MoEF CRZ clearance, the Petitioner was
directed not to disturb any mangroves. The Applicant craves leave to refer
to and rely upon MCZMA MoM of its 71% meeting on 26.08.2011 and
it'srecommendation letter dated 05.11.2011 when produced. MCZMA's
specification condition 1, states:“The tidal ingress 1o mangroves'shall be

maintained during and post construction of the project”MCZMA's

* General Condition 4, states:“The mangroves, if any, on the site should not

——

be disturbed in any way.”Thus, pursuant to the information provldg_grb&
i T

. T
the Petitioner it was recommended that no mangroves will be disfi bed.

Despite this, MoEF's CRZ clearance permitted permanent loé; gf! about :

150 sgm mangroves and temporary loss of SOSQm during consﬁisgtjég in

e ¢ SR
Yoo by Ve if

Versova and Carter Connectors. It is also relevant to note that even the--:
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11.

Environmental Clearance granted by SEIAA stadtes that “no mangroves

shall be disturbed.”

In this background it is most surprising that the Forest Department has

‘permitted thé_ destruction of 2.9907 ha of mangroves, in complete

disregard for and in blatant violation of the conditions imposed by MoEF
and SEIAA. The Applicant states that it is inconceivable that an area of

29907 Hectares would fall under stilts/pillars. The Applicant. further

states that there 'is always some flexibility of distance between two

12. The three statutory approvals stating three different areas viz mangrove

stilts/pillars and' the Petitioner can always design their stilts/pillars to
minimize loss to the natural environment by overstepping the
mangroves.Hereto annexed and marked as EXHIBIT-E are Google Earth
photos of the 2.9907 Hectares of mangréves proposed to be removed
based on the in-principal approval dated 20.12.2018 granted by the Forest
Department, which clearly show that no bridge on stilts would ever

require cutting of such large tracks of mangroves.

b

removal, are: | »
| $u

SL Permission granted by Extent of Mangrove Qr gf_r : =

No. Authority Permitted t”\‘

1. |MoEF CRZ  Clearance | Specific Condition No. 8(i)—"In

granted .on 09.01.2013 .(for | mangrove area only road on stilt shall

five years) and extended on | be constructed. There would be
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conditions on 07.02.20189,

the same terms and

permanent loss of about [5Q. sgm

ngrov 3 ¥ 0
during construction in Versova and

Carter connector.”

Specific Condition No. 8(vii)- “All the
recommendation of the MCZMA shall

be strictly abided.”

2. | State Environment Impact
Assessment Authan‘fy
Environmental Clearance on

02.02.2017

(SEIAA) accorded |

General  Condition No. (i)—

“No mangrove shall be disturbed.” -

3. | MoEF Forest Department

.

granted ‘in-principle

approval’ on 20.12.2018

Diversion of 2.9907 ha of forest land

at Village Versova, Juhu and Bandra

13.In view of the inconstancy between the three statutory permissions,

which would leave the. area of mangrove destruction open to wide

interpretation; this Applicant has therefore approached this Hon'ble Court

in order that the mangrbves be protected from needless destruction.The

Applicant reiterates that the MoEF CRZ clearance takes into

consideration that only the mangroves under the stilts need to be cut, a

fact which the Forest Department's in-principle approval hascompletely

lost sight of.

i
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14, The Applicant therefore prays that this Application/Notice of Motion be

allowed.

Solemnly affirmgd at Mumbai

¢
This_?__day of April, 2019

Identified by me

Kruthi

~

enkatesh/Mini Mathew

Advocate for the Applicants

/
i 7
LT
'/,Applicant
ﬂ E ME
arn L
8. K. AWALLA

ADVOCATE, HIGH COURT

B-23, Taheri Manzil
Nesbit Road, Mazgaen
Mumbal - 400 010

5t 9

Before Me

oY Am" & REGISTERED
gesis 20°h14

v sepwnanasibruidin enavesrosad

N

S
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Ex-M

i
!
! "
i
]

1
|
!
T
i
i

“URGENT"
|
No. MSRDC/02/JMD (Engg. 1) | VBSL/ F.No.19/2016/4727 Maharashtra State
Date: 22/07/2019 Road Desvelopment
Corpn. Lid. %
To, . {A Gover oi i p] .

The Director (CRZ),
Ministry of Environment, Forest and Climate Change,
indira Paryavaran Bhavan, Jor Bagh Road, New Defhi - 110 003,

g S

Sub: - Construction of Versova Bandra Sea Link Prolect (VBSLP) on EPC Basis.
- Reg:- With reference to CRZ cleararice awarded to VBSLP el -
: ’ p i
Ref. :- 1) MSRDC application submitted on 07.08.2010 (Copy Enclosed)
2) CRZ clearance dated 09,01.2013 (Copy Enclosed) :
3) MSRDC application for Extension of Validity dated 24.08.2017(Copy Enciosad)

4) Forest clearance dated 20.12.2018 (Copy Enclosed)

5) MCZMA letter dated 04.01.2019 (Copy Enclosed)

8) Extension of CRZ Clearance dated 07.02,2019 (Copy Enclosed)

AT it g ot e

8ir,
1. MSRDC had submitted. VBSL project proposal (Ref. Sr.. No. 1) to oﬁtain CRZ
clearance to MOEF, Gol. It was mentioned In this proposal that ‘about 2. 6 hectares
mangrove area would be affected to accommodate the connectors of the: project to
connect to the existing Jand fall points by stilts, ‘
2. On contrary, in the CRZ clearance accorded by MoEF, Gol (Ref. Sr. Nib. 2) had
mentioned that about 150 sq.mt. mangrove area will be permanently affécled and
about 50 sq. mt. mangrove area aﬂected temporarlly. It was further dlrected. MSRDC

to obtain statutory approvals from Forest Department and Hon. High Court etp

3. Further, application for extension: of CRZ Clearance was submitted by MSRDC on
24.08.2017 (Ref. Sr. No. 3) wherein the area of Méangroves to be affected was
mentioned as 2,9907 hectargs.

z
4. MCZMA vide fts 127" meeting dated 02.11.2018 had recommended the extansmn of ~
CRZ Clearance prcposal with' Mangrove afea to be affected as 2,9907 hectares and
submitted to MoEF (Ref. Sr. No. §). However, the same was not appeared in the
extension letter granted by MoEF & CC vide letter dated 7" February 2019: (Ref Sr,

No. 6). : ]

‘e 1
‘ Page 1 0of2 -
i %l"" '

Corporata Office ; Opp, Bandra Reclamation Bus Depot. Near Lilavati Hospital, K C Marg, Bandra (West), Mumbai - 400 050
Telephone No.: 022-26400180/201, 26558175/78 Fax Nu ; 022-26417893

Regd. Office : Nepean Sea Road, Besides Pryadarshinl Park, Mumbal - 400 038.
Telephone No.: 022-23685908, 23613789, 23691030
Wabsita : www.msrdc.org , CIN U#SZCIOMMSBESGG'IM 586
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i
i
4
]
E
i
]

5. In compliance to MOEF conditidns, MSRDC had submitted a proposal t@ the Forest
Department to obtain approval for the Forest diversion of affected area. aAfter clear
assessment of the forest arsa by the Forest Department, the area ﬁnailzad was about
2.8907 hectares and require cutting of 1585 mangroves in. that 2990? hectares
affected forest area. The forest approval was granted on 20.12.2018 (Ref‘ Sr. No. 4)
by the MOEF &CC, Nagpur. :

3

8. In continuation, MSRDC obtained Hon'ble High Court, Bornbay, parmlsslon vide order -
dated . 08.02.2019 o cut 1585 mangroves in the affected forest area of 2.9907

J

hectares.
i
7. Considering the above facts, it is:requested to please amend the CRZ Clea}ance (Ref,

Sr. No. 2)-for “8, Specific Co Mwlmw&!zuﬁm—

2.9907 hectares as necessary and it will be inconsistence with the clearanues

received from MoEF & CC (Forest Clearance) and Hon'ble High Court perrnission to
1

cut Mangroves. : 3

Early response is highly solicited.
O/c

Thanking you,

oo Sl e i S+

Yours Sincerely,-

Encl.: As above (Total Pages — 33 Nos'} v "’3,1: b,.qa

{Suresh Raju V. )
Executive Engineer
MSRDC, Mumbal

1

py to:

lef Engineer (SP), MSRDC for information and pursuance please

Chief General Manager (Environment), MSRDG for information and pursuance plaas
] 3) Superintending Engineer (VBSL), MSROC for information please

o"l\\.\ 4) Mis, Fine Envirotech Engineers (FEE); 102, Hiren Industrial Estate, Mogul Lane, Mamm.

Mumbal- 18, for necessary follow-up In the matter .

0

<
7

iPage 2 of 2




Corporate Office : Opp. Bar

j
]
i

No. MSRDC/02/JMD (Engg.1)/VBSLIF 18/2019/ 5003

Date: 05/08/2019 Maharasht

Road Development
Coipn. Lid.

(A Gavornent ol Maiatasties Uneniibeg)
1

Reminder

To,
The Director (CRZ), -

Ministry of Environment, Forest and Climate Change, GOl
Indira Paryavaran Bhavan,

Jorbagh Road, New Delhi — 110 003. {w.bharal@nic.in)

e

Sub: - Construction _of Versova Bandra Sea Link Project (VBSLP) on EPC Bas
Reg. Request to issue amended CRZ clearance

Ref.:- 1) CRZ clearance dated 09.01.2013
2y MCZMA letter dated 04.01 2019
3} Extension of CRZ Clearance dated 07.02.2019
4) MSRDC letter dated 22/07/2019

AN Ao AR LS AT ©AAT R

Sir,
With referénce to subject matter, MSRDC has requested vide letter referred
above at Sr. No. 4 to amend the CRZ Clearance for ifi nditions (i}’

with area of Mangroves to be affected as 2.9907 hectares as necessary and to
bring CRZ Clearance in line with the clearances received from MoEF & CC (Forest

Clearance) and ‘Hon'ble High Courl, Bombay permission to cut Mangroves. 3

Il is therefore requesled (¢ plesise do the needful and issue the CRZ
Clearance incorporaling the area of the Mangroves to be affected as 2.8807
heclares on “URGENT BASIS”. i

Early response is highly solicited.
Yours sincerely,

G Hf i
{Suresh Raju V.)

Executive Engineer
MSRDC, Mumbai.

b ot ety A AL

Y. A Vi e o pad it B e

Copy to:

1) Chiel Engineer (SP), MSROC for informaton please
2) Chief General Manager {Environment), MSRDC for infor mation please
3) Suparintending Engineer (VBSL), MSRDC for informalion please. ¥
4) Mis. Fine Envirotech Engineers (FEE), 102. e ngusiial Esiate Mogul Lane. Mahiny, Muinbai- 16,
for infonnation and pursuance please {
1
i

K

:j

L

wira Rpctamation Bus Depot, Near Lisavat Hospital, K C Marg. Bandra (West), Mumbai - 4@0 050,
Telephone No.: 022-26400190/201, 265356175/7G Fas No.: 022-264 17893 1 .

Regd. Office : Nepean Sea Road, Besides Priyadarshini Park, Mambai - 400 0136
Telephone No.:.022-23685909, 23613789, 23691030 - “
Wehsite : www.msrde org , CIN : U45200MH1996SGC101586
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(15) -NMW-190-19. doc.
IN THE HIGH COURT OF JUDICATURE AT BOMBAY
ORDINARY ORIGINAL CIVIL JURISDICTION
NOTICE OF MOTION NO.190 OF 2019

IN
WRIT PETITION NO.535 OF 2019

Mr. Zoru Darayus Bhathena | ..Applicant

IN THE MATTER OF

Maharashtra State Road Development Corporation ..Petitioner
Versus

Union of India & Ors. ..Respondents

Ms. Gayatri Singh, Senior Advocate a/w Ms. Ronita Bhattacharya, Ms.
Kruti Venkatesh, Advocate for the Applicant.

Dr. Milind Sathe, Senior Advocate a/w Mr. Ashutosh Kulkarni, Mr. J-
P. Kapadia, Mr. Shrey Shah, Mr. Sanidhya Arora, Mr. Gaurav Shah
I/by Little & Co., Advocates for the Petitioner.

Mr. Rui Rodrigues a/w Mr. N. R. Prajapati, Advocate for Respondent
No.l - UOL

Ms. P. H. Kantharia, Govt. Pleader for Respondent Nos.2 to 4.

Ms. Sharmila Deshmukh, Advocate for Respondent No.3.

CORAM : PRADEEP NANDRAJOG, C.J. &

SMT. BHARATI DANGRE, J.
DATE : 20* SEPTEMBER, 2019

P.C.

1] Having heard learned counsel for the parties, it emerges

that when MoEF granted necessary permission under CRZ-2011, the

BGP. 1 of3
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(15) -NMW-190-19. doc,

specific condition, being 8(i) was that in mangrove area road on stilt
shall be constructed. There would be permanent loss of about 150
sq.mtrs. mangroves and 50 sq.mtrs. temporary loss, requiring five
times the number of mangroves destroyed to be replanted. It is crystal
clear that the condition permits destruction of mangrove only in 150 +
50 equal to 200 sq.mtrs. area and no more. The same Ministry, while
according approval under the Forest Conservation Act, 1980, granted
in-principle approval to fell 1585 trees by treating 2.9907 hectare of

forest land to be diverted for a road.

2] Suffice it to state pillars on 150 sq.mtrs. of forest land
would not mean that 2.9907 hectare of forest land would be diverted.
The diversion would be conceptual and not factual for the reason the
area of the road passing through the forest ie. length segment
multiplied by the width segment would be 2.9907 hectare. Since the
road would be an elevated road, the impact on the ground would be
where pillars would be constructed, which as per the first Notification

equals 150 sq.mtrs. of land. 50 sq.mtrs. would being impacted while

constructing pillars.

3] Learned counsel for the Union of India would explain the
apparent haitus between the two permissions by the same Ministry:

one under CRZ-2011 and the other under the Forest Conservation

Act.

4] Till the next date of hearing trees other than felling trees

BGP. 2 of 3
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(15)-NMW-190-19.doc.

in the 150 sq.mtrs. land + 50 sqm.trs. land in respect whereof

permission was accorded under the CRZ-2011 no more trees shall be

felled.

5] List the Notice of Motion after four weeks.

SMT. BHARATI DANGRE, ] CHIEF JUSTICE

BGP. 3 of 3
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PR PGP S DR 0 ST

|
MINUTES OF THE 224% MEET(NG OF THE EXPERT APPRAISAL COMM[T'I]'FL
FOR PROJECTS RELATED TC COASTAL REGULATION ZONE HELD ON Zath
SEPTEMBER, 2019 AT INDIRA PARYAVARAN BHAWAN, MINISTRY OF
ENVIRONMENT, FOREST AND CLIMATE CHANGE, NEW DELEL.

* ek Ao

The 224" Meeting of the Expert Appraisal Committee for projects related 16 Couﬁul
Regulation Zone was held on :2 .09 2019 at Brahmaputra Conference Hall, Vayu Block,* =
Floor, Indira Paryavaran Bhawafi, New Delhi. The members present are:

et

Dr. Deepak Arun Ap‘:e : - Chairman

!
I ;
2. Dr. M.V Ramana Murthy . Member i
3, Dr. Anil Kumar Singh - Member 1
4, Dr. Mohan Singh Panwar - Member } .
5. Dr. Manoranjan Hota - Member J
6. Dr. N.K.Verma - Member 1
7 Ms. Bindhu Manghat . Member j
8. Shri W, Bharat Singh - Member Secretary !

Shri Pmbhnkar Singh, Dr. Anuradhe Shukla, Shri Nurendra Surana, Shri N.X. Gypta, f‘r
Prabhakar Singh and Shri Sanjay S ngh were absem. Dr. V.I Juin and Dr. Rajesh bhah
expressed their inability to attend awing to their prior commitments.

In attendance: Dr. Saranya P, Deputy Dircctor and Dr. Bhawana Kapkoti Negi, Techmc-al
Officer, MoEFCC. The deliberations lield and the decisions taken are us under:

20 CONFIRMATION OF THE MINUTES OF THE LAST MEETING.

ot s maibrm e e 5

. i
The Committes having noted that the Minutes of the 221% meeting ere in order.

confirmed the same with suggestions that in case any typographical/graromatical errors ui-e
noticed in due course, the same may bz correcied suitably,

i

3.0 FRESH PROPOSALS:

-

3.1 Proposal for extending the diyposal pipe line in Savitri River/Bankot Creek from
Owale Village, Talnka Mahad, Distriet Raignd, Mabarashtra by M/s Maharashfin
Industrial Development Cprporation (MIDC)- [IA/MH/CRZ/111337/2019] [F.No. ! [
31/2019-1A-111}- CRZ Clearahce

- et LA

The proposal of My Mahyrashua ludustrial Development Corporation (MINC) is I'Jr
extending the dispesal pipe line ¥ Saviwi River/Bankot Creek at Owale Village, fﬂl'lkin
Mahad, District Raigad, in Maharashtra. The project proponent made a presentation an:;i
provided the following information: ;

(i) The Mahad Industrial areca was ts blsshed durmg 1981-1982 and later the Addstmnsa}
Mahad Industrial area was establishet| during 1995-1996.

{ii} The proposal is for extension of existing disposal HDPE pipeline of length 2.20 km f‘mm
Owale to Gomendi, for disposal of Treated Effluent rom Mahad MIDC area to Snntr@
Creek in order to sustain the water managesivent in the area and provide proper dispersion

-~

Page 1 of 1.7{J
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the CETP into the sea may lead to changes in the characteristics of the sea water and thés
impact the local marine flora & faunsa.

5. In view of the above, the Committee desired that a site visit shall be carried out by
Sub-Committee comprising of Dr. N K. Verma, Member (BAC), representative of the Ministy
/ CPCB and representative of the MPCB or MCZMA and submit a report ut an early date. The
Committee felt that the said sub-Committee shall decide on the need or otherwise of a rapjd
marine EIA study.’ . A

< =

The Committee decided that once the site visit report/ documents is received then based on the
report the item can be placed for reconsideration at a later stage. Accordingly. the proposal v
deferred.

AMENDMENT IN CRZ CLEARANCE
3.4  Versova —Bandra Sens Link ‘Project (VBSLP), Maharashtra by M/s Maharasht]

State Road Development Corporation (MSRDC) -[IA/MH/CRZN 15777/2019] [F.No. lil
84/201 1-1A 1II]- Amendment in CRIL clearance. . ]

&

t

The present proposal by M/s Maharashtra State Road Davelopment Carporatign
(MSRDC) is for an amendment of CF.Z clearance atcorded for the project “Versova - Bandra
Sea Link Project (VBSLP), Maharashera® vide letrer No, | 1-84/2011-1A (1), dated 9" Januagy.
2013.

M/s MSRIDC has now informed about few discrepancies in the CRZ clearance issupd
and has sought an amendment as follcws: ]

S.N. | Item Details as per the CRZ | Amendment required | Remarks
clearasnce .

1. Specific ...There would bej.... The area of | Forest clem‘nane
condition (i) of | permanent lass of about | mangroves to  be -(Stage-1) has been
the clearance. 150 sq.m mangroves affected will be 2.9907 granted { by

and 50 sq.m temporary | ha, . MoEFCC on
loss "during 20.12.2018  ifor
construction.... - diversion of ithe
_?F.;QU‘L ha |of
“TTorest land. !

2. The project proponent informed the Committee that there would be no cutting §
diversion of mangroves per say except in respect of 150 sq.m and 50 sq.in (1o be read a3 1500
sq.m) as mentioned in the clearance, ut the work will involve road on stilt or bridge in son
mangrove areas. [t was therefore stated that diversion of forest area or mangroves @ .999j !

is required. LT N

3. The Committee called for the original file muintained in the Ministry wherein CliZ
olearance was issued vide letter No.11-84/2011-1A01L, dated 9™ January, 2013 end noted that
the EIA Report (August 2011) at chapter 2.6: Project Overview, page no.l 1 of the repart,
mentions of 1500 sq.m of mangroves 1o be aflected in various alignments envisaged.

Committee therefore agreed that perfaps the minutes of the meeting of the Expeit Apprai al’

Committee had_erroneously recorded us 15h sq.n instead of 1500 sq.m and accordingly, the
CRZ clearance issued by the Ministry had carried the same.

Page 8 ofii2
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4, The Comumnittee also discussed the drder dated 20.09.2019 of the Hon'ble High Court
of Bombay in the matter of Notice of motion No. 190 of 2019 in W.P. No. 535 of 2019 4nd
observed that had the project proponent submitted the clarification as given in para no.2 aboye,
perhaps the concern of the Hon'ble High Cotirt could have been addressed on the day the matter
came up on 20.09.2019, The Commitiee therefore dcclded that the projeet proponentshall give
a wnrtcn undertakmg_that cugtiiiE Eﬁ@gr_ovm shnll only be 1500 ) sq.m in tgal and the

Fﬁé'ibov H ntlertnlmi% from MSRDC and required information as stated abnvc nex
amendment may e carried out [n the CRZ cl»argnqe nagropnaf'ly by the Mlm.,try
— L

MISCELLANEQUS

35  Laving of water sopply\ pipeline crossing of Kaman river on NH-»S né
Juchundra village by water pipelite under Surya Integrated Water Supply tor Western
Sub Region of Mumbai Metropolitan fegion by M/s Mumbai WMetropolitan Regi
Development Authority - [F.No. 11- '4»’20]_71.‘\111]

This item was chaired by Dr. il Kumar Singh, as Dr. Apte recused himself bn
principle that BNHS advises MMRDA an important issues of environment and also receije
financial assistance and may not be appropriate for him to chair the mecting for the item.

M/s Mumbel Metropolitan Region %velnpmant Authority (MMRDA) was accorded
CRZ clearances for the project *Laying of waler supply pipeline under Suryn Integrated Waier
Supply for Western Sub Region of Mumbal Metropolitan Region’ which entails crossing plf
the pipelines on Kaman river on NH-8, near Juchundra village vide letter No.11-34/2017-
LAUL, dated 20" October, 2017 and at Sasunavghar, Versova and Ghodbunder villag
Mumbai vide tetter No,21-95/2015- TA M7, dated "‘ February, 2015.

<

Z The project proponent informed the Comuittee that in compliance to the speeifi
condition no, (v) of the CRZ Clearance issued by lh\f;:inisiry s dated 09.02.2015, requirig

-'l»‘-i’:r.-

permission of Hon'ble High Court for constriwction acti\ity in mangrove area or its 50 m bufy
zone area, MMRDA had approached Hon’ ble High Coudy of Bombay. The Hon'ble Court vi
its order dated 20.08.2019 granted pernvission for start xtcnnmm.lmn, provided Union

se%

India, Ministry of Environment, Forest and Climate Changd, cerfifies that the said constructic
is not likely to adversely affect the existing mangroves: It was also stated by the proje
proponent that the drilling work would be carried ont 15-30 n \dcpih below the surface.

[
-

order of the Hon'ble High Court and agreed that with adequate recaution a public utili
project such as ‘this pipeline network sheuld not cause adverse impact to mangrove. TH
Commitres also observed that drilling works should be carvied out ‘with safety measures i
place and shall not be carried out during 10 pm to 6 am under any ciretmstances.

3, The Committee discussed the likely implications of the pr%;‘m the contaxt of the sa

o ey

4, The Comtittee however observed that the while it agrees that pri)siﬁwie there shoul
not be any impact on the mangroves, per say, the project proponent has no rohferial data at ha
such a3 soil characteristics, drilling techniques efc., to satisfy the Comuittee dp this front. The
Committee therefore decided thar the project proponent shali pmwde precise ipformation
all issues of vibration including its impact on the au:mund_mgfl\dm;,ru\es betore 4, %o ahead 4
proceeding is given, On submission of the ssme the item can be placed for reconsitieration.
'/);
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Mnhnrashtra?l State

No. MSRDC/02/JMD (Engg. 1) / VBSL/F. 19 12019/£626 Road Develo
Date: 19/10/2019 . Corpn, L

Letter of Undertaking

To, '

The Director (CRZ),

Ministry of Environment, Forest and Climate Change,
Government of India,Indira Paryavaran Bhavan,
Jorbagh Road, New Delhi — 110 003

Email Id: w.bharat@nic.in

Sub: Undertaking for amendment of the CRZ clearance dated
1] ™

9" Japuary, 2013

Ref: 1) Letter dated g™ January, 2013 bearing Reference No. 11—
84/2011 ~ 1AM ) :
2) MCZMA letter no. CRZ 2018/CR 322/ TC4, dated 4" Jgn'nuary

2019 - N
3) Letter dated 07™ February, 2019 Reference No. 11-84/2011 —

A :
4) Order dated 8" February, 2019 in Writ Petition No. 535 of

2019
5) Order dated 20™ September, 2019 in - BHC OOCJ, Notice of

Motion No. 190 of 2019 in Wril Petition No. 535 of 2019
6) Minutes of 224" Meeting of the Expert Appraisal Committee
dated 24™ September, 2019

Respected Sir,

Vide letter dated
Ministry of Environment,

(Ministry), had granted CR
Corporation Limited (MSRDCL) for the development of Versova-Bandra Sea Link

Project (VBSLP). The validity of the same had been extended by the Ministry on
71 February, 2019 for a period of 5 years ending on 7™ January, 2023,

A proposal was moved by MSRDCL vide its letter dated 26™ August, 2019
seeking amendment to the CRZ Clearance dated 9" January 2013 as extended
from lime to time. The same was considered by the Ministry in its 224™ Meeting
held on 24" September 2019 (Minutes). The Minutes ‘were uplcaded on the
websile of the Ministry. Pursuant to the direttions issued by the Ministry: in its
Minutes, the present Undertaking is being filed by MSRDCL for issuance of the
amended CRZ clearance by the Ministry. :

o January, 2013, the Expert Appraisal Committee - :
forest and Climate Change, Government of India |
Z clearance to Maharashtra State Road Development ¢

pment
dl.

(A Govermmant of Mafide. |

Page 10f3
Conte gfs 0 St st 48Dyt S 31 g o o
Regd, Office : Nepaan Sea Rond, Besidas Priyadarshini Park, Mumbai - 400 036, ’H 4 \.'h a’u
Telephane No.: 022-23685009, 23613789, 2369 1036 L N iy
o
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In Hew of the directions issued with

re
to the following: regard to the VBSLP, MSRDCL undarta‘ke

1. To divert only ‘2-9907. hectares of forest land for the developmen! of
Versova-Bandra Sea Link Project (VBSLP) in accordance with the terms

and conditions of the Forests Clearance dated 20" December 2018 issued
by the Ministry. :

2. Thatl out of diversi.on' of 2.9907 hectares of forest land area, cutling of
mangroves area will be only 1500: Square Meters (One Thousand Five
Hundred) in total and the diversion of balance forest area is in respect of

facilitating the Right of Way (ROW) for the construction of road on stilts or
bridges as the case may be. - '

3. A tab!e of the total area of mangroves to be cut at each of the three project
sites in encapsulated here in below for ready reference:-

Sr. | . Area of forest cover | Mangroves
No, Reajact Sits iocation to be cleared (Sq. m) | In Numbers |
1. Carter Road Connector 56.30 36 :
2.| Juhu Koliwada Connector |- - 56.30 v I
3.| Versova Connector 1293.75 1547 i
‘ “Total area 1500 (say) - l 1585 :

Map showing the location of mangroves to be cut at ihe three project sites
is enclosed with this letter, i

4. That only 1585 (One Thousand Five Hundred and Eighty Five) number of
mangroves cumulatively will be cut on all the project sites to:

I. Construct a 3.5 m wide access road at Versova connector; and
II.  Erect foundations at all the lhree project siles

5. That, 10 times the number of affected mangrove trees will be planted in
compliance with the compensatory afforestation proposal on the land
identified by forest department. Further a sum of Rs. 14,31.057/- (Rupees
Fourteen Lakh Thirty One Thousand Fifty Seven Only) had been paid
(Bank: YES.BANK LTD., Bandra West Branch, Chaqqe No. 001681. dated
23" January. 2019), towards compensatory afforestallon.rto the Mangrove .
and Marine Blodiversily Conservation Foundation of Maharashtra pursuant i
to directions issued by the Divisional Fog‘est Officer, Mumbai Mangrove
Conservation Unit vide letter dated 17" January, 2019 for the said
compensatory afforestation.

P e
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Encl.: Annexure | (MAP)

Annexure |l (Draft Amendment). s

L1
i '3{\ .
CC: The Chairman and the Members, LR

Co

py to

1{ Chief Engineer, MSRDC, for information please

2) C.G.M. (Env.), MSRDC for information Please

3) L.O.(G), MSRODC for information Please ‘
4) Superintendin

In view of the foregoing we request you to kindly amend the CRZ
clearance dated 8" January, 2013. This-letter is addressed without |
prejudice to our rights and contentions. ‘

Thanking you,
Youyrs Sincerely.
V. 'l
(Suresh Raju V.)

Executive engineer
MSRDC (Ltd.), Mumbai.

Expert Appraisal Committee (CRZ)
Ministry of Environment, forest

and Climate change,

indira Paryavaran Bhavan,

Jor Bagh Road,

New Delhi — 110 003

g Engineer, MSRDG'for information please
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Annexu.Le i

The Amendment sought at Specific Condition.of CRZ Clearance dated 09/01/2013
is to be as follows:

Sri)

No. -

A _‘Existing (-‘.'-I_ause-i

Tobe.amendsdas|;

8. Specific Conditions:

() In mangrove area only road stilt
shall be constructed. There would

be permanent loss of about 150

sgm mangroves during construction
in Versova and Carter Connector.
As per the CRZ notification, 2011,
at least five times the number of
mangroves destroyed / cut during
the construction process shall be
replanted. The proponent - has
proposed 10 times mangrove
plantation at Bandra adjacent to the
project. The Iidentified land is
government land & presently has
sparse mangroves.

T8, Specific Conditions;

(i) in mangrove area only road{on
stilt shall be constructed. There
would be loss of about 1500 sqm
area of mangroves during
construction at Carter road
Connector, Juhu Koliwada
Connector and Versova
Connactor. As per the QORZ
nofification, 2011, at least five limes
the  number of  mangroyes
destroyed/cut during the construction
process shall be replanted. The
proponent has proposed 10 limes
mangrove plantation. The Mangrove
plantation cost will be paid by the
project  proponent  to he
Mangrove Cell Depariment |to
carry out the plantation at suitable
identified land by Mangrove Gell
Department. “
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F.No. 11-8472011-TATIL 4

_ Government of India v

Ministry of Environment, Forest and Climate Change i
' (IA-II1 Division)

Indira Paryavaran

Jorbagh Road, New Dethi - 3
. Dated: 28™ January, 2020
o,
M/s Maharashtra State Road Development Corporation Lid,

. Opp. Bandra Reclamation Bus depor, - | ®
Near Lilavati Hospital, K C Marg, Bandra (West). -
Mumbai - 400050

Sub: Amendment to the CRZ cleatance accorded for Versova-Bandra Sed Link
Project (VBSLF) - reg. ; _
Ref:  Undertaking submitted vide Letter No. MSRDC / 02 / JMD (Engg.1) / VBSL/
F.19/2019 /6626, dated 19.10.2019. VT
Sir, —

This refers to your request for amendment to the CRZ clearance accorded by the Ministry
vide its letter of even no., dated gh January, 2013 in respect of the project viz. *Versova—Bandra
Sea Link Project (VBSLP)', in Mumbai aud in supersession of this Ministry’s letter of even no.,
dated 06.01.2020.

2. Your request for amendment 1o the afdresaid CRZ clearance, including the Order dated
0.09.2019 of the Hon’ble High Court of Judicature at Bombay in the matter of Notice of Mption
No. 190 of 2019 in W.P No. 535 of 2019, was placed for consideration and deliberation ip the
224" Meeting of the Expert Appraisal Committee (CRZ) held on 24.09.2019. The Committeg has
recommended that the request can be considered,

3 Now, therefore, in acceptance of (he recommendation of the Committee and approyal of
the Competent Authority in this Ministry, the following amendment shall be made ir this
Ministry’s Letter of even no.. dated 09.01.2013 as follows:..

Al para no.8, Specific Condition (i) read as “/n mangrove area only road on stilt shall be
constructed. There would be loss of abow: 130 sg.m area of mangroves and 50 sq.m temporary
lose during construetion in Versova and Carier connector. As per the CRZ notification, 2011, at
least five times the number of mangroves destrayed/cut during the construction process sh
replanted. The proponeni has proposed 10 times mangrove plantation at Bandra adjacent
project. The identified land is government land & presently it has sparse mangrove™, shall bg now
substituted by the following: . -~ "’ ey

g L ORA

|t g oeE |
"
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“In mangrove areq. road on stilt only shall be constructed. There would be loss of about

15835 mangrove trees in 1500 sq.m of mangraves, areas affected during construction at Carter rpad
Connector, Juhu Koliwada Connector and Versova Conneclor. As committed by the project proponént,

10 times the number of mangroves destroyed/cul i.e 15850 mungrove lrees shall be regeneraréd /
replantation at appropriate location in consultation with the Mangrove Cell of the Departmen of

Forests, Government of Maharashtra”.

4,

remain unchanged.

Copy to:
L.

2.

NS

All other terms and conditions stipulated in the CRZ clearance dated 9" January, 20} 3 shall

(W. Bharat Singh)
Director (CI{Z)'

The Secretary, Environment Department, Government of Maharashira, 5% Floor, New
Administrative Building, Mantralaya, Mumbai - 400032 |
The Chairman, (Environment) & Additional Secretary, Environment Departmeént,
Maharashtra Coastal Zone Management Authority, Government of Maharashtra, 5 Flgr,
New Administrative Building, Mantralaya, Mumbai - 400032 :

The Member Secretary, Maharashtra Coastal Zone Management Authority, Governmen of
Maharashtra, BEnvironment . Department, 5t Flopr, New Administrative Building,
Mantralaya, Mumbai - 400032

The Member Secretary, Maharashtru. Pollution Control Board, Maharashtra Pollution
Control Board, Kalpataru Point, 3 and 4™ floor, Opp. PVR Cinema, Sion Circle, Mum ai-.
400 022 .

The Deputy Director General, Ministry of Environment, Forest and Climate Change,
Regional Office (WCZ), Ground Floor, Bast Wing, New Secretariat Building Civil Lines,
Nagpur- 440001,

Guard File/ Record File/ Notice-Board,
Monitoring Cell. =

’ t SinliEh)
Director (CRZ)

page2pf2
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2 NMWN0.1902019 (corrected)

IN THE HIGH COURT OF JUDICATURE AT BOMBAY
ORDINARY ORIGINAL CIVIL JURISDICTION

NOTICE OF MOTION NO.190 OF 2019
IN
WRIT PETITION NO.535 OF 2019

Mr.Zoru Darayus Bhathena } Applicant

In the Matter Between :

Maharashtra State Road

Development Corporation Ltd. } Petitioner
versus

Union of India & Ors. } Respondents

Ms.Ronita Bhattacharya Bector, Advocate for the

Applicant.
Dr.Milind Sathe a/w. Mr.Saket Mone, Mr.Shrey Shah &

Mr.Jayendra Kapadia, Mr.Shrey Shah & Mr.Subit
Chakrabarti i/b. Little & Co., Advocate for the

Petitioner.
Ms.P.H.Kantharia, Government Pleader for the

Respondent/State.
Mr.Rui Rodrigues with Mr.N.R.Prajapati, Advocate for

the Respondent No.2.

ooooo

CORAM :-DIPANKAR DATTA, CJ &
G. S. KULKARNI, J.
DATE :- DECEMBER 16, 2020

PC :

1 The prayers made in this notice of motion, which
was filed on 2n¢ May 2019 availing the leave granted by the

Supreme Court by its order dated 1st April, 2019, do not
1

(Corrected as per speaking to the minutes order dated 28% January 2021)

Gaikwad RD 1/2
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Is’raj akta
Vartak

tall
et
Vartak

Date:
2021.01.28
11:07:22
+0530

2.NMWN0.1902019 (corrected)

survive in view of the letter dated 28th January 2020 issued
by the Ministry of Environment, Forest and Climate
Change, Government of India Department modifying the

earlier permissiori granted by letter dated 9t January

2013. Confronted with such a situation, Ms.Bhattacharya,

learned Advocate for the applicant seeks withdrawal of this
notice of motion with liberty to institute appropriate
proceedings in accordance with law.

2 The notice’ of motion stands disposed of as
withdrawn, without costs. Interim order, if any, stands
vacafed.

3 This order shall, however, not preclude the applicant
to initiate appropriate proceedings in accordance with law
before the appropriate forum.

4 This order will be digitally signed by the Private
Secretary/Personal Assistant of this Court. All concerned
will act on produéﬁoh ‘by fax or e-mail of a digitally signed

copy of this order.

(G. S. KULKARNI, J.) (CHIEF JUSTICE)

(Corrected as per speaking to the minutes order dated 28t January 2021)

Gaikwad RD 2/2
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Establishment of Coordinating
Committee on  Fishermen’s
problems at Versova-Bandra
Sea Link Project at Versova
Bandra.

GOVERNMENT OF MAHARASHTRA
PUBLIC WORKS DEPARTMENT
GOVERNMENT RESOLUTION NO.VBS-2019/CASE NO.8/ROADS-6
Madam Kama Road, Hutatma Rajguru Chowk,
Mantalaya, Mumbai — 400 032.

Date: 7% February 2019

INTRODUCTION:
As a part of the solution to the problem of traffic

congestion and pollution in Mumbai, the Versova Bandra Sea Link 1s

being implemented by the Maharashtra State Road Development

Corporation.

The local Koli brothers have some problems with the
constructions of this project. They said that the business of Koli
brothers is hampered due to the influx of Contractors’ machineries
from this place. The Fishermen have demanded compensation for the
same. In this case, it was under consideration of the Government to set
up a Coordination Committee to coordinate between the Koli brothers

and the Contractors and to resolve their issues.

GOVERNMENT RESOLUTION:

The following committee is being constituted to coordinate and

resolve the problems related to fisheries caused by the Versova-

Bandra Sea Project:

1. Vice-President and Managing Director,
M.S.R.D.C. President
2. Chief Executive Officer, Maharashtra
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10.
11.
12.
13.
14.

Maritime Board. Member
Joint Managing Director, M.S.R.D.C. Member
District Collector, Mumbai Suburban Member
Director, Directorate of Fisheries Member
Deputy Commissioner of Police, Bandra
Mumbai. Member
Deputy Commissioner of Police, Worli,
Mumbeai. Member
Authority Engineer (Team Leader) Member
Representative of the Contractors Member
Fishermen’s representative Member
Fishermen’s representative Member
Fishermen’s representative Member
Chief Manager, Environment, M.S.R.D.C. Member
Chief Engineer, M.S.R.D.C. Member
Secretary

Scope of the committee:

L,

If the use of waterways by the contractor is causing loss to the
fishing business of the fishermen, make sure about it and pay
the allowable compensation.

Determine the compensation payable in case of injury to the
fishing net or material due to the machinery of the contractor.
Discussing with all the concerned and visiting the work site, if
necessary, for the above work.

Present the report inclusive recommendations to the

Maharashtra State Road Development Corporation in respect of

above things.
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3. The Committee shall endeavour to coordinate with the
concerned Contractor about Fisherman’s compensation as well
as the matter arising regarding the compensation, so that the
construction of Banda, Chimbai, Khardanda, Juhu and Versova
roads will continue smoothly.

6. The Committee shall have the power to invite the President of
the concerned registered Fishermen’s Co-operative Society to
the meeting considering the scope of work.

The Maharashtra State Road Development Corporation will take

appropriate action after considering the recommendation of this

Committee and the decision of the Corporation will be final in this

casc.

The Committee will come into existence from the date of

issuance of this order.

This Government Resolution has been made available on the website

www.maharashtra.gov.in of the Government of Maharashtra and its

code number is 201902071657459418.
This resolution is being issued with digital signature attestation.
By order and in the name of Governor of Maharashtra.

(digitally signed)
(S.D. Pashte)
Desk Officer,

Government of Maharashtra

Copy to:
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11.
12
8
14.

Vice-President and Managing Director, M.S.R.D.C., Nepian C.
Road, Mumbai.

Joint Managing Director, M.S.R.D.C., Nepian C. Road,
Mumbai.

Chief Executive Officer, Maharashtra Maritime Board, Indian
Mercantile Chamber, 3™ Floor, Ramji Kamani Road, Ballard
Estate, Mumbai.

District Collector, Mumbai Suburban, Administrative Building,
Bandra-Kurla Complex, Kalanagar, Bandra, Mumbai.

Director, Directorate of Fisheries, Administrative Building, 2"
Floor, Bandra (East), Mumbai-400051.

Deputy Commissioner of Police, Bandra, Mumbai.

Deputy Commissioner of Police, Worli, Mumbai.

Concerned Chief Engineer, M.S.R.D.C.

Representative of the Contractors

Shri. Vijay V. Worlikar, 65, D. Worli Koliwada, Worli Village,
Mumbai-400025.

Superintendent Engineer of the Project, M.S.R.D.C.

Authority Engineer (Team Leader)

Concerned Fishermen Association

Nivadnasti.
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MAHARASHTRA STATE ROAD
DEVELOPMENT CORPORATION
LIMITED
No. MSRDC/02/Versova-Bandra Sea Link/F-107/2020/5602
Date: 23/12/2020
To,
As per Annexure A,
Sub: Establishment of Coordinating Committee on
Fishermen’s problems at Versova-Bandra Sea Link
Project at Versova.
Ref: 1) Government Resolution dated 07/02/2019 of the
Government of Maharashtra.
2)  Letter dated 09/12/2020  of  Assistant

Commissioner Fisheries, Mumbai Suburban.

Sir,
The following committee is being constituted vide the above

referred Government Resolution to coordinate and resolve the

problems related to fisheries caused by the Versova-Bandra Sea

Project:
Sr. | Name/Post Name of the | Post in the
No. association Committee
1 Vice-President and | Maharashtra State | President
Managing Director Roads
Development
Corporation,
Mumbiai.
2. Chief Executive Officer Maharashtra Member
Maritime Board
3 Joint Managing Director (2) | Maharashtra State | Member
Roads
Development
Corporation,
Mumbai.
4, District Collector Mumbai Suburban | Member
5. Director Directorate of | Member
Fisheries
6. Deputy Commissioner of | Bandra, Mumbai Member

Police
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7. Deputy Commissioner of | Worli, Mumbai Member
Police
8. Authority Engineer Team Leader — | Member
M/s. Luis Barjar,
SAS
9. Contractor’s Representative | Project Manager — | Member
M/s. Reliance
Astaldi J.V.
10.1 | Fishermen’s | Shri. Juhu - Mora | Member
Repres Dashrath Fishery Co-
entative Mangela operative Society,
(President) | Juhu
10.2 Shri. Rajesh | Juhu - Tora | Member
Mangela Fishery Co-
(President) | operative Society,
Juhu
11.1 Shri. Sham | Khardanda Fishery | Member
Bhika Co-operative
(President) | Society, Khardanda
11.2 Shri. Sanjay | Jai Pavanputra | Member
Solanki Fishery Co-
(President) | operative Society,
Khardanda
11.3 Shri. Mohan | Sortia Koli Fishery | Member
Waza Co-operative
(President) | Society, Khardanda
12.1 Shri. Devin | Chimbai Fisheries | Member
Kandoria V.K.S., Chimbai
(President)
122 Shri. Primo | Proposed Member
Cross Kadeshwari
(President) | Fishery Co-
operative  Society,
Kadeshwari
(Proposed)
13. | Chief Manager | Maharashtra ~State | Member
(Environment) Roads
Development
Corporation,
Mumbeai.
14. | Chief Engineer (V.B.S.L.) Maharashtra State | Member
Roads Secretary

Development
Corporation,
Mumbai.

TO,

ANNEXURE-A
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VICE-PRESIDENT & MANAGING DIRECTOR,
Maharashtra State Roads Development Corporation, Mumbai.
CHIEF EXECUTIVE OFFICER,

Maharashtra Maritime Board, Ground Floor, Feltham House,
10, N Heredia Road, Ballard Estate, Fort, Mumbai, Maharashtra
400001.

JOINT MANAGING DIRECTOR (2),

Mabharashtra State Roads Development Corporation, Mumbai.
DISTRICT COLLECTOR,

Mumbai Suburban, Administrative Building, Bandra-Kurla
Complex, Kalanagar, Bandra, Mumbai.

DIRECTOR,

Directorate of Fisheries, Fisheries, Officer of Mumbai
Suburban, 7% Floor, New Administrative Building, Opp. Chetna
College, Government Colony, Bandra (E), Mumbai-400051.
DEPUTY COMMISSIONER OF POLICE,

Bandra, Mumbai

DEPUTY COMMISSIONER OF POLICE,

Worli, Mumbai — 400025.

AUTHORITY ENGINEER,

Team Leader, M/s. Luis Barjar SAS, Sindra Building, 110, 4"
Floor, 8" Road, S. V. Road, Khar (W), Mumbai — 400052.
CONTRACTOR’S REPRESENTATIVE,

Project Manager, M/s. Reliance Astaldi J. V. Reliance Centre,
Prabhat Colony, Santacruz (E), Mumbai —400055.

10. (1) SHRI. DASHRATH MANGELA,

Juhu — Mora Fishery Co-operative Society, Juhu, Juhu
Moragaon, Besides Chandan Cinema, Juhu, Mumbai-400 049.

10. (2) SHRL. RAJESH MANGELA,

Juhu — Tora Fishery Co-operative Society, Juhu, Juhu
Koliwada, Besides Juhu, Mumbai-400 050.

11. (1) SHRI. SHYAM BHIKA,

Khardanda Fishery Co-operative Society, Khardanda.
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11.(2) SHRI. SANJAY SOLANKI,

Jai Pavanputra Fishery Co-operative Society, Khardanda.

11.(3) SHRI. MOHAN WAZA,

Sortia Koli Fishery Co-operative Society, Khardanda.

12. (1) SHRI. DEVIN KANDORIA,

Chimbai Fisheries V.K.S. Chimbai, 1* Floor, Cabin Office, 66
Chimbai, C Cell Cottage, Behind Sea View Apartment,
Chimbai Gaon, Bandra (West), Mumbai-400050.

12. (2) SHRI. PRIMO CROSS,

13.

14.

Proposed Kadeshwari  Fishery  Co-operative  Society,
Kadeshwari, Jafar baba Colony, Kadeshwari Mandir Road,
Bandra (West), Mumbai-4000500.

CHIEF MANAGER (ENVIORNMENT)

Maharashtra State Road Development Corporation, Mumbai.
CHIEF ENGINEER (V.B.S.L)

Maharashtra State Road Development Corporation, Mumbai.

SCOPE OF THE COMMITTEE:

l.

If the use of waterways by the contractor is causing loss to the
fishing business of the fishermen, make sure about it and pay
the allowable compensation.

Determine the compensation payable in case of injury to the
fishing net or material due to the machinery of the contractor.
Discussing with all the concerned and visiting the work site, if
necessary, for the above work.

Present the report inclusive recommendations to the
Maharashtra State Road Development Corporation in respect of

above things.
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-4 The Committee shall endeavour to coordinate with the
concerned Contractor about Fisherman’s compensation as well
as the matter arising regarding the compensation, so that the
construction of Banda, Chimbai, Khardanda, Juhu and Versova
roads will continue smoothly.

6. The Committee shall have the power to invite the President of
the concerned registered Fishermen’s Co-operative Society to
the meeting considering the scope of work.

Further action will be taken after considering the recommendation of

this Committee and the decision of the Corporation will be final in

this case.

The Committee will come into existence from 23/12/2020.

Yours truly,
Sd/-

Encl: Annexure ‘A’ (Suresh Raju V.)
(Executive Engineer)

M.S.R.D.C., Mumbai

Copy to:

1 Superintendent Engineer (V.B.S.L.), M.S.R.D.C. for
information.

.4 Office of Dr. Samta R. Shitul, Assistant Commissioner,

Fisheries, Mumbai Suburban, 7" Floor, New Administrative
Building, Opp. Chetna College, Government Colony, Bandra
(E), Mumbai-400051 for information.

3. Office of Shri. Dafatardar, Fishery Department Officer,
Fisheries, Mumbai Suburban, 7" Floor, New Administrative
Building, Opp. Chetna College, Government Colony, Bandra
(E), Mumbai-400051 for information.

266



267

No. MSRDC/02/ JMD (Engg. 1)/VBSL/F. No. 192/2021/1981
Date :- 25/03/2021

Work Order

SRDC

TO, {4 Soupien ot 8 MERWRDRES Lrdhectpiorg)

Prof. H. Beck,

Centre for Community Organisation and Development Practice (CODP)
School of Social Work

M/s Tata Institute of Social Sciences (TISS),

V. N. Purav Marg, Chembur, Post Box No. 8313, Deonar

Mumbai — 400 088

Email Id: hbeck@tiss.edu / +91 8108945445

Tel.: 022 25525000

Fax.: 91 22 25525050

Sub.:- Construction of Versova Bandra Sea Link Project on EPC Basis
Reg- Appointment of TISS to assist Authority and to facilitate Fishermen Community

issues
Ref..- Your Proposal received on dated 26/02/2021

Sir,
With reference to subject matter, MSRDC is pleased to inform you that, your proposal has
been accepted by MSRDC as per the ToR submitted by you on dated 26/02/2021. The total
remuneration to be paid to you is amounting to Rs. 98,13,600/- (Rupees Ninety Eight Lacs
Thirteen Thousand and Six Hundred only) plus GST as applicable.

As per the discussion made during the meeting with TISS team on 12/03/2021 the start
date of the assignment will be effective from 12/03/2021. You are therefore requested to start the
work and complete it within the stipulated time (08 months) from 12/03/2021.

You are requested to prepare and execute the Contract Agreement (Format Enclosed)
with MSRDC within 7 days from the date of issue of this letter and required to be registered as
per Government of Maharashtra norms. The registration of Assignment & other charges if any
shall be borne by MSRDC. The statutory requirements of insurance and other incidental liabilities

if any shall be borne by TISS.
This letter is sent in duplicate, you are requested to sign and return one copy as foken of

acceptance.

Yours Sincerely,

V-

Encl.: As above

| Proposal approved by Vice Chairman & Managing Directo

(Suresh Raju V.)
Executive Engineer
MSRDC, Mumbai.
Copy submitted to the Members of the Fishermen Committee as per GR dated 07.02.2019 for
information
Copy to:

1) VC&MD, MSRDC for information please

2) Joint Managing Director (1), MSRDC for Information please

3) Joint Managing Director (2), MSRDC for Iinformation please

4) Joint Managing Director (3), MSRDC for Information please

5) Chief Engineer (SP), MSRDC for information please

6) Chief General Manager {Environment), MSRDC for information please

7) Superintending Engineer (VBSL), MSRDC for information please

8) Authority Engineer {M/s. Louis Berger SAS), Amore Building, 5th Floor, Junction of 2nd & 4th Road,
Khar (West), Mumbai-400 052 for information please

9) M/s. Reliance — Astaldi JV, Reliance Centre, Prabhat Colony, Santacruz (East), Mumbai — 400055.

India for information please

Corporate Office : Opp. Bandra Reclamation Bus Depot, Near Lilavati Hospital, K C Marg, Bandra (West), Mumbai - 400 050.
Telephone No.: 022-26400190/201, 26558175/76 Fax No.: 022-26417893

Regd. Office : Nepean Sea Road, Besides Priyadarshini Park, Mumbai - 400 036.
Telephone No.: 022-23685909, 23613789, 23691030
Website : www.msrde.org CIN : U45200MH19968GC101586



DRAFT AGREEEMENT FORMAT

Agreement No.

Agreement for the work of Appointment of Tata Institute of Social
Sciences (TISS) to assist Authority and to facilitate Fishermen

Community. This agreement is entered into this et 20 1 Gl )
and between

Page1of3
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Maharashtra State Road Development Corporation (MSRDC), 2
company incorporated under Companies Act 1956 and having registered
office at Nepean Sea Road, Priyadarshani Park, Mumbai (herein after
called the Client) one part

and

Tata Institute of Social Sciences (TISS) having its office at
(herein after called the

................................................................

Consultants) other part.

WHEREAS the client is desirous that, the certain services should be
performed by TISS. Tata Institute of Sacial Sciences (TISS) has accepted
for performance of such service, to assist Authority and to facilitate

Fishermen Community

AND WHEREAS the client has accepted the proposal of TISS, amounting
to Rs. 98,13,600/- (Rs. Ninety Eight Lakhs Thirteen Thousand Six

Hundred only) plus applicable GST.

'The scope of work shall be as given in ToR for Appointment of TISS to
assist Authority and to facilitate Fishermen Community

REMUNERATION

Fees of Consultancy services shall be paid as per Schedule of payment
given in ToR

The following documents are incorporated into this Agreement, the:

a. ToR
b. Work Order

PROFESSIONAL INDEMNITY

The professional indemnity shall be limited to the fees and apply to the
scope of work to be done by Tata Institute of Social Sciences (TISS), works
and expression shall have the same meanings as are respectively

assigned to them in the ToR.

Page2of3
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IN WITNESS WHEREOF, THE PARTIES HERETO HAVE CAUSED THIS
CONTRACT TO BE SIGNED IN THEIR RESPECTIVE NAMES AS ON
THE DAY AND YEAR ABOVE WRITTEN:

FOR AND ON BEHALF OF MAHARASHTRA STATE ROAD
DEVELOPMENT CORPORATION LTD.

Authorized Signatures(s) of the Client(s)
Name: V. Suresh Raju
Designation: Executive Engineer Signature

M.S.R.D.C (itd), Mumbai

In the presence of witness:

1) Name:
Address Signature
2) Name: Signature
Address

Authorized Signature(s) of Consultant

Name:

Tata Institute of Social Sciences (TISS) Signature

Designation:

In the presence of witness:

1) Name: Signature
Address

2) Name: Signature
Address

Page30of 3
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E | AGREEMENT

& Agreement for the work of Appointment of Tata Institute of Social Sciences (TISS),
§ Mumbai to assist Authority and to facilitate Fishermen Community. This agreement is

entered into this 1% day of April 2021 by and between

g Maharashtra State Road Development Corporation (MSRDC), a company
~ incorporated under Companies Act 1956 and having registered office at Nepean Sea
¥ Road, Priyadarshini Park, Mumbai (hereinafter called the Client) one part.

i and

\ g\Tata Institute of Social Sciences (TISS) having its office at V N Purav Marg, Opposite
_ Deonar Bus Depot, Deonar, Mumbai 400088 (hereinafter called the Consultant) other

§ part.

R/
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IN WITNESS WHEREOF, THE PARTIES HERETO HAVE CAUSED THIS CONTRACT
TO BE SIGNED IN THEIR RESPECTIVE NAMES AS ON THE DAY AND YEAR

ABOVE WRITTEN:

FOR AND ON BEHALF OF MAHARASHTRA STATE ROAD DEVELOPMENT
CORPORATION LTD.

Authorized Signature(s) of the Client(s)

Name: V. Suresh Raju

Designation: Executive Engineer \IM
M.S.R.D.C. (Ltd.), Mumbai Signature

In the presence of witness:

1) Name: Kalpana Pan dhaler '

Address Signature

2) Name: AaaH Sankhe

Address Signature

Authorized Signature(s) of Consultant

Name: Col RM Joshi (Veteran)

Deslignation: Registrar

- ST

Regzstrar
Tata Institute of Social Sciences, Mumbai

Tata Institute of Social Sciences (TISS), Mumb;ihwr

In the presence of witness:

1. Name: Mg AR S BECL
Address T U 9 % T ESNA IR

Signature ML BAT-88
2 Name \/ . Syva kumar @/
Address T1S6¢ , MUOMUGAL - 8 Signature




WHEREAS the client is desirous that certain services should be performed by TISS.
Tata Institute of Social Sciences (TISS) has accepted for performance of such service to
assist Authority and to facilitate Fishermen Community

AND WHEREAS the client has accepted the proposal of TISS, amounting to Rs.
98,13,600/- (Rs. Ninety Eight Lakhs Thirteen Thousand Six Hundred only) plus

applicable GST.

The start date of assignment will be effective from 12/03/2021.

The scope of work shall be as given in ToR for Appointment of TISS to assist Authority

and to facilitate Fishermen Community.

REMUNERATION

Fees of Consultancy services shall be paid as per Schedule of Payment given in ToR
The following documents are incorporated into this Agreement, the:

a. ToR
b. Work Order

PROFESSIONAL INDEMNITY

The professional indemnity shall be limited to the fees and apply to the scope of work to
be done by Tata Institute of Social Sciences (TISS), works and expression shall have
the same meanings as are respectively assigned to them in the ToR.

Page - 2
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Terms of References (ToR}

of
Versova — Bandra Sea Link Project (VBSLP)
Appointment of NGO for Assist Authority /Authority Engineer
And facilitate Fishermen (PAPs)

1. INTRODUCTION

The Govt. of Maharashtra has appointed the Maharashira State Road Development
Corporation (MSRDC) as Nodal Agency for the implementation of Versova-Bandra Sea Link

Project (VBSL)

The length of the sea link is approximately 10 km with four dispersal points at Bandra
Connector, Carter Road Connector, Juhu Koliwada Connector, and Nana Nani Park
Connector. The sea link will have 4+4 lanes on both the sides. The population of Mumbai is
fast expanding at a great pace. To accommodate the large commuters from fast developing
suburbs travelling to south Mumbai, the available route is the S.V. road and the Western
Express Highway. Both these roads have already reached the saturation level. It takes a
minimum 75-80 minutes for commuters for travelling the said length of 10 km. at present.
There is no open space available for the expansion of these roads. The congestion on these
roads leads to delay in travel time. So there is great need’ for the alternative faster
transportation system, which will be achieved by this proposed sea link.

THE SALIENT FEATURES OF VBSL PROJECT:

& Main Sea Link Bridge: 9.60km in length (4 + 4 lanes) including the following:

s> One Cable-Stayed Bridge: 0.30 km (4 + 4 lanes)

> Three Balanced Cantilever Bridges: 0.25 km (4 + 4 lanes) each

> Main Toll Plaza (12 + 12 lanes)

Bandra Connector; 1.17 km in length (2 + 2 lanes)

Carter Road Connector: 1.80 km in length (3+3 lanes) with a 9+9 lane Toll Plaza
Juhu Koliwada Connector: 2.80 km in length (2+2 lanes) with a 6+6 lane Toll Plaza
Nana Nani Park Connector: 1.80 km in length (3+3 lanes) with a 9+9 lane Toll Plaza

xXEX:

Land acquired by MSRDC at three connectors from Hon'ble collector, Mumbai
Suburban on dated 15/09/2018:

Sl Location Survey | TotalArea | Area Required Total Remarks
No. No. (Sq. m} {Sq. m) {Sq. m)
1 Versova Connecter 1276 17,657.10 1,073.90 22,585.30 On Permanent
1296 1,536.90 657.80 Basis
1380 119.60
Land near Sea Coast 20,734.00
2 Juhu Koliwada 962 130,999.80 2,523.00 23,336.00 On Permanent
Connector 1053 | 136,877.10 11,621.00 Basis
_ 1213 | 90,910.50 9,192.00
3 Casting Yard at 962 130,999.80 5,288.00 78,392.12 On Temporary
Juhu Koliwada 1053 136.877.10 6.035.00 Basis (For the
. - Construction
1213 90910.50 30919.00 Period only)
1211 17054.90 9560.00 P
Unsurveyed Area 26590.12 /e DV o
?’!{fw Cﬂc'\ ; 1/
- 1 - i“:“ . N 4
f\\d}z_"
Ny X
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2. GENERAL

(i) The Authority Engineer / Authority (MSRDC) seeks the services of NGO to assist the
affected families with as well as necessary rehabilitation support (if any), facilitating
community consultation, participation and income restoration, and enhancing social
accountability in the implementation process. The Terms of Reference (the “TOR") for
this assignment are specified below in section “Scope of Services”.

(i) Request for Proposal (RFP) is being called from well-established NGOs (registered
under the Indian Societies Act, 1860/Indian Trusts Act/'Section 25 of the Indian
Companies Act) with substantial experience (minimum 10-15 years) in community
development, local governance, livelihoods, right to ‘information, and involuntary
resettlement to assist Authority Engineer / Authority (MSRDC)

(iii) Roles and Responsibilities of the NGO will be as follows.

a. Strengthening public consultation and raising people’s awareness regarding
the project; procedures for getting their rights and entitlements under the
policy.

b. Strengthen participation of PAPs in livelihood and income restoration
through capacity building support for family and group based income
activities,

¢c. Strengthen transparency in the policy through social accountability
measures such as community display boards, information dissemination,
and regular consultation.

d. Assist in identification and verification of the PAPs for provisioning their
entitiements;

e. Assistin inter-agency coordination, especially with Fisher-folks committee

f Monitor and report regarding compliance on associated social and
environmental issues;

3. OBJECTIVE : The objective of appointing an NGO is to provide the affected families list
and update (if necessary), community consultation, Awareness program of Grievance
Redressal Committee, Skill awareness training program, Resettlement framework plan (if
any), support for facilitating participation and income restoration, and enhance social

accountability in the implementation process.

4. SCOPE OF SERVICES: The NGOs will remain responsible for the development and

276
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to take advantage of the options available in the projects. In this context, the scope of
work designed for NGO is as follows;

Specific Tasks:
ASSESSMENT OF IMPACT ON LIVELIHOOD:

1.

On behalf of the MSRDC, TISS will coordinate with the district administration and
other development agencies to develop the comprehensive project action plan for an
effective socio-economic survey of the community.

TISS will assess minimum feit needs through needs assessment survey (primary
research).

TISS will identify the major influencers/ leaders of the community who will be key to
the long-term sustenance of the community development program.

TISS will study the baseline information on the socio-economic status of the
community and conduct the study through participatory approach.

TISS will also assess the impact (livelihood earned) of the affected parties/persons
related to fishing and fishing related economic activities during the construction
periods.

The records collected though the assessment will be further verified against the

records of the Fisheries Department. These would be presented to the
‘Liasoning Committee’ of the government to evaluate and take decision on the

‘possible’ redressal /compensation to be given.

INFORMATION, EDUCATION AND COMMUNICATION (IEC):

1.

TISS will facilitate stakeholder interactions with the authority engineer, project

functionaries including the MSRDC and elected local representatives during the

project period.
TISS will help MSRDC in preparation of an information booklet on the project facts (if
requested to do so) but printing and distribution will be done by MSRDC.

TISS will also help in developing modules for further training and capacity building of
the various stakeholders in the community at additional cost.

DISSEMINATION OF INFORMATION AND HAND HOLDING SUPPORT:

:

TISS will assess the local capabilities, resources and assist MSRDC (only within a
period of 8 months, if time permits since it's not in scope of work) to develop a
livelihood project plan to enable the community to access better income

opportunities.
At the end of the project, TISS will submit a work completion report, findings of

assessment of impact on livelihood, needs and baseline assessment, interactions.
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with community leaders and various stakeholders, feedback and progress report of
IEC activities.

3. TISS will prepare a CSR strategy report with recommendations for future community
development activities relevant to findings of this survey.

MONITORING, DOCUMENTATION, AND REPORTING:

1. TISS will maintain meeting with the community including the affected
fishermen/persons, the different stakeholders and will document the summary of
discussions in all formal,

2. TISS will prepare and submit progress reports along with work progress and man
power schedule on a monthly basis to the authority engineer and authority to monitor
the progress.

3. This assignment will not include the preparation of report regarding compliance of
contractor with application related to labor laws, prohibition of child labor, gender
equality and to ensure the sub-contractors/femployees are abiding by the various
provisions of the applicable laws, concerning the worker's safety, health and hygiene,
women's issues and the child labour issues, such as The payment of wages
(Amendment ) Act, 2017, The maternity Benefit Act, 2017, The child labour
(prohibition and regulation) Act, 2016, The building and other construction workers
(Regulation of employment and conditions of service) Act 1996 and The contract
labour (Regulation and Abolition) Act 1970 & rules 1971. MSRDC has to appoint their
own specialist who will monitor such activities at the project site during the
construction period.

However, if MSRDC requires, TISS can provide it with such expertise/specialized
person to monitor and enforce the compliance of the agency with application of labor
laws, prohibition of child labor, gender equality, and work of contractor at the project
site at additional cost. TISS also will not be a party to disbursement of compensations
to the deserving fishermen/person concerned.
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BUDGET PROPOSAL AND ESTIMATE FOR THE STUDY

S. No. B | Amount { in
udget Heads INR)
1 1 SrR & R Consuitant 8 months @ Rs 1,25,000 1000000
2 1 Senior Research officer 8 Months @ Rs. 60,000 480000
3 2 Data Analyst 6 Months @ Rs. 60,000 720000
4 2 Research Officers 8 Months @ Rs 50,000 800000
5 gsnda.es?mmmmmsomrkmnamsnuyhramdﬁmnﬂm@m. 1584000
10 Research Assistants (an!yfordatacoﬂection)forahotahﬂmﬂs@ .
6 Rs. 33,000 1320000
7 1 office Assistant 8 months @ 25,000 200000
8 1 Driver 4 months @ 30,000 120000
9 lFacu!tyProjectDiredarﬂmemputcnstfanmonms 200000
10 TA / DA for project Director's vehicle for 45 days {Actual not exceeding ‘ 45000
Rs. 1000 per day)
11 | Traveling Expenses to carry out data collection 1188000 |
12 Compmersystemuseforﬂatamy.pmcesslngandmal)sis 350000
13 | Stationery & Printing 171000
TOTAL COST 8178000
14 Overhead charges of the TISS (20% of the total cost) 1635600
Total Budget " 9813600
Total Budget of the Project will be RS. 98,13,600/- (Rupees Ninety Eight Lakh Thirteen

Thousand Six Hundred only) Excluding the applicable GST charges.

Page 2
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No. MSRDC/02/ JMD (Engg. 1)/VBSL/F. No. 192/2021/1981
Date :- 25/03/2021

Work Order
To,
Prof. H. Beck,
Centre for Community Organisation and Development Practice (CODP)
School of Social Work

M/s Tata Institute of Social Sciences (TISS),

V. N. Purav Marg, Chembur, Post Box No. 8313, Deonar
Mumbai — 400 088

Email Id: hbeck@tiss edu / +91 8108945445

Tel.; 022 25525000

Fax.: 81 22 25525050

Sub.:- C uction of Versov ndra Sea Link Pro on EPC Basis
Reg- Appointment of TISS to assist Authority and to facilitate Fishermen Community

issues
Ref.:- Your Proposal received on dated 26/02/2021

Sir,
With reference to subject matter, MSRDC is pleased to inform you that, your proposal has

been accepted by MSRDC as per the ToR submitted by you on dated 26/02/2021. The total
remuneration to be paid to you is amounting {0 Rs. 98,13,600/- (Rupees Ninety Eight Lacs
Thirteen Thousand and Six Hundred only) plus GST as applicable.

As per the discussion made during the meeting with TISS team on 12/03/2021 the start
date of the assignment will be effective from 12/03/2021. You are therefore requested to start the

You are requested to prepare and execute the Contract Agreement (Format Enclosed)
with MSRDC within 7 days from the date of issue of this letter and required to be registered as
per Government of Maharashtra norms. The registration of Assignment & other charges if any
shall be borne by MSRDC. The statutory requirements of insurance and other incidental liabilities

if any shall be borne by TISS.
This letter is sent in duplicate, you are requested to sign and return one copy as token of

acceptance.

Encl.: As above . Yours Sincerely,

VLl

(Suresh Raju V.)
Executive Enginesr
MSRDC, Mumbai.

Copy submiited to the Members of the Fishermen Committee as per GR dated 07.02.20189 for

information

Copy to: e

1) VC&MD, MSRDG for information piease A

2) Joint Managing Director (1), MSRDC for Information please He®

3) Joint Managing Director (2), MSRDC for Information please

4) Joint Managing Director (3), MSRDC for Information please

5) Chief Engineer (SP), MSRDC for information please A

6) Chief General Manager {Environment}, MSRDG for information please Ny, y

7) Superintending Engineer (VBSL), MSRDC for information please N Y 14 2

8) Authorlty Engineer (M/s. Louls Berger SAS), Amore Building, 5th Floor, Junction of 2nd & 4th Road, e
Khar (West), Mumbai-400 052 for information please

g} M/s. Reliance — Astaldi JV, Reliance Cenfre, Prabhat Colony, Santacruz (East), NMumbai — 400055.

India for information please

Corporate Office : Opp. Bandra Reclamation Bus Depot, Near Lilavati Hospital, K C Marg, Bandra (West), Mumbai - 400 050.
Telephone No.: 022-26400180/201, 26558175/76 Fax No,: 022-26417883

Regd. Office : Nepean Sea Road, Besides Priyadarshini Park, Mumbai - 400 0386.
Telaphone No.: 022-23685909, 23813788, 23891 430
Website : www.msrde.org CIN : U45200MH19963GC101586
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Versova Bandra
Sea Link Limited

SRDC

(Special PUrpose VEhicle) e immun wmin

No. MSRDC/02/JMD(Engg.1)/ VBSL/E- 192-11/2021/3942
Date : 13/07/2021

To,

M/s Tata Institute of Social Sciences (T1SS),

V. N. Purav Marg, Chembur, Post Box No. 8313, Deonar
Mumbai - 400 088

Email Id: hbeck@tiss.edu

Tel.: 022 25525000 / +91 8108945445 Fax.: 91 22 25525050

Kind Attention -: Prof. H. Beck

Sub - Appointment of TISS to assist Authority and to facilitate Fishermen Community - VBSL,

Project
Approval of Questionnaires for Interview Schedule reg...

Ref. :- 1. MSRDC work order vide letter No.:
MSRDC/02/JMD(Engg.1)/ VBSL/F.No.:192/ 2021/1981, dated 25/03/2021
2. Contract Agreement between MSRDC & M/s. TISS, dated 01/04/2021.
3. M/s TISS letter dated 30/06/2021

Sir,
With reference to above subject, the questionnaires for interview schedule submitted vide
your letter referred above at Sr. No. 3 is hereby approved by MSRDC. The approved

questionnaires for interview schedule is enclosed herewith for further necessary action.

Thanking you,

Encl.: As Above

——————————————————————
[ Approved by Joint Managing Director - (II) MSRDC | \

‘ (Sachin Niphade)

Deputy Engineer,

VBSL Ltd., Mumbai

Copy submitted to for information:-
1) Chief Engineer and General Manager MSRDC, RGSL Project Office, Bandra (W). Mumbai - 400

050

2) Superintending Engineer and Project Director
400 050

3) Executive Engineer and Project Manager (VBSL),
Mumbai - 400 050

(VBSL), RGSL Project Office, Bandra (W). Mumbai -

MSRDC, RGSL. Project Office, Bandra (W).

CIN: UA5400MH20185GC308325 Registered Office: Near Lilavati Tel: (022) 2640 0190 / 201 www.msrdc.org
GST: 27AAGCYV3916P1IZP Hospital, Opp. Bandra Reclamation Tel: (022) 2655 8175/ 76

Bus Depot, K C Marg, Bandra (West),  Fax: (022) 2641 7833

Mumbai 400050
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MSRDC
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Date : 16" December, 2021

TO WHOMSOEVER IT MAY CONCERN

Sub: Before the National Green Tribunal Sitting at Pune
Memorandum of Application
Original Application No.39 of 2021
Juhu Tara Koli Samaj Matsyodag Sahakari

Sangh Maryadit & Ors. ... Applicant
V/s.
MSRDC Ltd. & Ors. ... Respondents

Shri Shankar Sandu Jagtap, Executive Engineer, is hereby authorized
to file pleadings, affidavits, applications and to lead evidence, etc. in the above

matter for and on behalf of the Respondent No.1.

MSRDC Ltd., Mumbai

Corporate Office . Opp. Bandra Reclamation Bus Depot, Near Lilavati Hospital, K C Marg, Bandra (West), Mumbai - 400 050
Telephone No.: 022-26400190/201, 26558175/76 Fax No 022-26417893

Regd. Office : Nepean Sea Road, Besides Priyadarshini Park, Mumbai - 400 036
Telephone No.: 022-23685009, 23613789, 23691030
Website : www.msrdc.org CIN ; U45200MH1996SGC101586



BEFORE THE NATIONAL GREEN
TRIBUNAL SITTING AT PUNE
MEMORANDUM OF APPLICATION
ORIGINAL APPLICATION NO.39 OF 2021

Juhu Tara Koli Samaj
Matsyodag Sahakari
Sangh Maryadit & Ors ... Applicant

VS.

Maharashtra State Road

Development

Corporation & Ors ... Respondents
AFFIDAVIT IN REPLY ON

BEHALF OF RESPONDENT NO.1

Dated this day of December 2021

Vidhii Partners

Advocates for Respondent No.1
Ground floor, Construction House,
5, Walchand Hirachand Marg,
Ballard Estate, Mumbai - 400 001.



